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b ¢ 3
LOK SABEA 1192 hrs.
“Thursday, May 27, 1976/Jyaistha 6, PAPERS LAID ON THE TABLE
1898 (Saka) REVIEW AND ANNUDAL REPORT OF Na-
The Lok gabha met at Eleven of the TIONAL INSTRUMENTS L71b.,, CALCUTTA
Clock FOR 1974.75

{MR. SPEAKER in the Chair]
"TRIBUTE TO PANDIT JAWAHARLAL
NEHRU

MR. SPEAKER: Before we com-
mence our business today, I should
1like to pay a tribute to the memary of
Pandit Jawaharla] Nehru on the occa-
sion of the 12th anniversary of his
death,

The whole mnation remembers the
many glorious services of this great
leader to our country. We in Lok
Sabha recall with gratitude his love
for Parlhiamentary Demorracy. Among
other things he gave us a memorable
preamble to our Constitit':on which has
laid the firm foundation of an egalita-
rian society, in which social and eco-
nomic justice have primacy. As Prime
Mimster and Leader of the House for
mearly two decades soon after our in-/
dependence, he guided us in the practice
of the Parliamer.tary form of Govern-
ment and zealously juarded the func-
ticning and powers of this House in
the goverance of our courtry. We pay
our humble tribu‘s tc this great son

of India and pray thai his spirit may
strengthen our resolve to keep alive the
many treasured iraditions that he
helped in building for us over the
years,

981 1.5~1.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL, SUPPLIES (SHRI A. P.
SHARMA): On behalf of Shri T. A.
Pai, I beg to lay on the Table a copy
each of the following papers (Hindi
and English versions) under sub-gsection
(1) of section 618A of the Compa-
nies Act, 1956:—

(i) Review by the (Governmeat on
the working of the National
Instruments, Limited, Calcutta
for the year 1374-75.

(1i) AnnuaJ] Report of the National
Instruments Limited, Calcutta
for the year 1974-75 along
with the Auditey Accounts
and the comments of the Cum.
ptroller and Auditor General
thereon. [Placed in Library.
See No. LT-10929/76].

REVIEwWSs AND ANNUAL REPORTSs or Na-
TIONAL BUILDINGS CONSTRUCTION CORPO-
RATION LTD.., NEW DFLHI, HOUSING AND
URBAN DEVELOPMENT CORPORATION LTD.,
New DELH1, AND HINDUSTAN HOUSING
FacTory LrD., NEw DELHI FOR 1974-75

THE MINISTER OF STATE 1IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI H, XK. L. BHAGAT):
I beg to lay on the Table a copy each
of the following papers (Hindi and
English versions) under sub-section (1)
of section 819A of the Companies Act,
1856 : —

(1) (D Review by the Gevernmibén
on the working of the Natfonal Build-
ings Construction Corporation Limit-
ed, New Delhi, for the year 1974.7%5.



3 Papery Laid

[Shri H. X, L. Bhagat)

(i) Annual Report of the Natignal
Building Construction Corporation Li-
mited, New Delhi, for the year 1074-75
aleng with the Audited Accounts and
the comments of the Coumptroller and
Auditor General thereon. [Placed in
Library. See No. LT-10930/76].

T2) @) Review by the Government
on the working of the Houming and
Urban Development Corporation Limi-
ted, New Delhi, for ihe year 1974.75.

(ii) Annual Report of the Housing
and Urban Development Corporation
Limited, New Delhi, for the year 1974-
75 along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon. [Plrced
in Library. See No. LT-10931/76).

(3) (i) Review by the Government
on the working of the Hindustan Hous.
ing Factory Limited, New Delbi, for
the year 1974-75.

(i) Annual Report of the Hindustan
Housing Factory Limited, New Delhs,
for the year 1974-75 along with the
Audited Accounts and the comments of
the Comptroller ang Auditor General
thereon. [Placed in Library. See No.
LT-10932/76].

ANNUAL REPORT OF JUTE CORPORATION
OF INDIA LTD., CALCUTTA FOR  1974.78

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
I beg 10 lay on the Table a copy of the
Annual Report (Hind{ and English ver-
sions) of the Jute Corporation of India
Limited, Calcutta for the year 1974-75
along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of gection 619A of the Com-
panies Act, 1856, [Placed in Library.
See No. LT-10935/78].

AMENDMENTS T0 TAMIL NADU VANASPATI
(RequiaTiON OF TRADE) ORDER, 1976,
ANNvAL REPORT or INpian COUNCIL OF
AGRICOLTURAL RESEARCH, Ngw DELuX
FOR 1974-75 AND STATEMENTS FOR DELAY

MAY 7, 1976

Papers Laid P

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): I beg to lay on the Table—

(1) (i) A copy of Notification No.
28350/A/75-5 (Hindi and English ver-
sions) published in Tamil Nadu Govern-
ment Gazette dated the 3rd March,
1976 making certain amendment to the
Tamil Nadu Vanaspati (Regulation of
Trade) Order, 1974, under sub-section
(6) of section 3 of the Essential Com-
modities Act, 1955.

(if) A statement (Hindi and English
versions) showing reasons for delay in
laying the above Notification., [Placed
in Library. See No, LT-10934/76].

(2) (i) A copy of the Annual Report
(Hindi and English versions) of the
Indian Council of Agncultural Re-
search, New Delhi, for the year 1974-
75—Part 1 (Technical).

(i) A statement (Hindi and English
versions) showing reasons for delay °
laying the above Report. [Placed
Library. See No. LT-10935/76].

STATEMENT FOR DELAY IN LAYING A TaMIL
NAbu GOVERNMENT NOTIFICAIION Te.
AMENDMENTS TO ‘“APPOINTMENT OF
AUDITOR RuULES”.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMMAD): I beg to lay
on the Table a statement (Hindi and
English versions) showing reasons for
delay in laying Tamil Nadu Govern-
ment Notification No, G.O. Ms. 187
(SRO A-77/76) dated the 18th Febru-
ary, 1976 containing amendments to
the “Appointment of Auditor Rules”.
{Placed in Library. See No, LT-10836¢
76]. -

NOTIFICATIONS UNDER Customs ACT,
1962 axp CENTRAL Excisgs RULES, 1044

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
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HEVENUE AND BANKING (SBRI
PRANAB KUMAR MUKHERJEE): I
beg to lay on the Table—

{1) A copy each of the following
MWotifications (Hindj and English ver-
sions) under sectfon 158 of the Customs
Act, 1982:—

() G.S.R. 709 published in Gazette
of India dated the 22nd May,
1876 together with an expla-
natory memorandum,

(i) G.5.R. 710 published m Gazette
of India dated the 22nd May,
1876 together with an expla-
watory memorandum.

{iii)) G.S.R. 711 published in Gazetie
of India dated the 22nd May,
1976 together with an expla-
natory memorandum.

(iv) G.S.R. 712 and 713 published in
Gazetfe of India dated the
22nd May, 1976 together with
an explanatory memorandum.

(v) G.S.R. 714 published in Gazette
of India dated the 22nd May,
1976 together with an explana-
tory memoranium.

(vi) G.S.R. 715 published in Gazeltte
«¢ India dated the 22nd May,
1976 together with an explana.
tory memorandum.

€2) A copy of Notification No. G.S.R.
@03 (Hindi and English versions) pub-
lished in Gazette of India dated the
22nd May, 1976 issued under the Cen-
tral Excise Rules, 1944 together with
an explanatory memorandum. [Placed
in Library. See No. LT-10937/76].

BEPORT ON STRATEGY POR DEVELOPMENT
FMOGRAMME POR SasALL ScaL: INDUS-
YR8 IN BACKWARD AREAS AND REXVIEW
amp ANNUAL REPORT OF NATIONAL SMALL

Papers Laid 6

Scarz INDUSTRIZS CORPORATION LID.,
New DELuz ror 1974-73

SHR]I A. P. SHARMA : I beg to lay
an the Table—

(1) A copy of the Report (Hindi and
English versions) of the Committee to
evolve a strategy for development pro-
gramme for Small Scale Industries in-
backward areas. [Placed in Library.
See No. LT-10938/76].

(2) A copy each of the following
papers (Hindi and English versicns)
under sub.section (1) of section 619A
of the Companies Act, 1958 :—

{i) Review by the Government on
the working of the National
Small Industries Corporation
Limited, New Delhi, for the
year 1974.75.

(11) Annual Report of the Nationsl
Small \Industries Corporation
Limited, New Delhi for the
year 1974.75 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No.
LT-10939/76].

REVIEW AND ANNUAL REPORT OF NATION.
AL SEEDS CORPORATION LTD., NEW DFLKRI
FOR THE YEAR ENDED ON 31.5.75

SHR1 SHAHNAWAZ KHAN: On
behalf of Shri Annasaheb, F. Shinde,

I beg to lay on the Table a copy
each of the following papers (Hindi
and English versions) under sub-sec-
tion (1) of section 619A of the Compa-
nieg Act, 1956 :—

(1) Review by the Government on
the working of the Natioual Seeus Cor-
poration Limited, New Delhi, for the
year ended 31st May, 19875.

(2) Annual Report of the National
Seeds Corporation Limited, New Delhi,
for the year ended 31st May, 1875
along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon. [Placed in
Library. See No. LT-10840/76].
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Wirrg Parza ON SrEEs InnusTnyY

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV) 1 beg o lay cn the Table
“White Paper on Steel Industry’ (Hindi
and Enghsh versions) [Placed
Library. See No LT-10941/761

NOTIFICATIONS UNDER PAssPORTs ACT,
1967 anp Hay CoMMITTEE (AMDT.)

RULES, 1974 WITH STATEMENT FOR DRLAY

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS)* I beg to lay
on the Table—

(1) A copy each of the following
Notifications (Hindi and English er-
sions) under sub-section (3) of section
24 of the Passports Act, 1967 --

(i) The Passports (Amendment)
Rules, 1976, published i1n Noti-
ficaiton No GSR. 247(E' 1o
Gazette of India dated the
22nd March, 1976, together
with Erratum thereto

(1) GSR 293(E) published in Ga-
zette of India dited the 14th
April, 1976 (Pliced in Lib-
rary. See No LT-10942/76]

(2)(1) A copy of the Hay Commuttee
(Amendment) Rules, 1974, (Hina: and
English versions) published in Notifi-
cation No SO 4407 in Gazetle of India
dated the 11th October, 1975, under
sub-section (3) of section 17 of the
$ay Committee Act, 1959

(i) A statement (Hindi and English
versions) showing reasoqs for delay in
laying the above Notificaion [Placed
tn Labrary. See No LT-10943/76!

“SNOISSIIONd NO XV], 31vi§ ivyvran

TRADES, CALLINGS AND EMPLOYMENT
Ruvres 1976 AND STATEMENT FOR DELAY

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI

BUAY 27, 19N

Pupers Laid |

SUSHILA ROBATGI): 1 beg 1o ywm
the Tulde-

() A copy of the Gujarat Siate
Tex on PFrofessions, Trades,
Callings and Employments
Rules 1976, published in Not-
fication No (GHN'27) PFYP-
1176(S 27) (1)-TX in Gujerat
Government Gazette dated the
27th Apnl, 1976 uunder sec-
tion 27 of the Gujarat State
Tax on Professions, Trades,
Callings and Employments
Act, 1976 read with clause (¢}
(il1) ot the proclamation dated
the 12th March 1976 issued
by the President m relation
to the State of Gujarat

statement (Mindi and
English versions) explaimng
the reasong for not laying the
Hindi versions of the above
notification

[Placed =» Library See No LT-
10044/76]

Rarnnway (WAREHOUSING AMp WHAR-
FACE) AMENDT RULES 1976 AND STATE-
MENTS FOR DELAY

) A

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD SHAFI QURESHI):
On behalf of Shr. Buta Singh I beg to
lay on the Table—

(1) A copy each of the followimng
notifications (Hindi and English ver-
sions) 1ssued under section 47 of the
Indian Railways Act, 1890 —

(1) The Railway (Warehouming and
Whartage) Amendment Rules,
1976, pubhished in Notification
No SO 1181 in Garette of
India dated the 27th March,
1976

(li) The Railways (Warehousing
and Wharfage) (Second Am-
endment) Ruiles, 1976, pubiiil-
‘od in Notification No S.0 190
m Gesstte of India duted The
17th April, 1878,
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). Txo. sistements. (Hindi and Eng-
SHivh versions) showing ressong for de-
lyy in laying the above Notifications.
{Maced in Library. See: Now LE~1004b/

™

NOTIFICATIONS UNpER TAMIL Napv
Moaor VEHICLES TAXATION Acr, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR SINGH):;
T beg to lay on the Table a copy
each of the following Notifications
(Hindi and English versions) under
sub-gection (2) of section 25 of the
Tamil Nadu Motor Vehiclag Taxation
Act, 1874 read with clause (c)(iv) of
the Proclamation dated the 31st Jan-
uary, 1976 issued by the President in
relation to the State of Tamil Nadu:—

(1) GO.R No. 3627 published in
Tamil Nadu Government Ga-
zette dated the 26th Novem-
ber, 1975.

(i) G.O. Ms. No. 2138 publiched
in Tamil Nadu Govarnment
Gazette dated the 17th Decem.
ber, 1975. [Placed in Library.
See No. LT-10946/76].

BONDED LABOUR SYSTEM (ABOLITION

& RuLes, 1976, EMrLOYEES PF (IND

AmMpT.) RULES, 1976, CERTIFIED ACCOUNT

or EMPLOYEES P.F. ORGANISATION FOR

1969-70 witH AUDIT REPORT THEREON
AND STATEMENT FOR DELAY

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRT BAL-
GOVIND VERMA). I beg to lay on
the Table—

(1) A copy of the Bonded Labour
System (Abolition) Rules, 1976 (Hindi
version) published in Notifieation No.
GB.R. 534 in Gazstte of India dated
the 10th April, 1876, under sub-section
(3) of section 26 of the Banded Lahcur
8Systern (Abolition) Act, 1976. [Pldced
in Librery. See No: LT-1004776].

Popers Tait  JYAISTHA 6, 1808- (BAKA)
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(2) A copy of the Employess’ Provi.:
dent Funds (Second Amendment)
Scheme, 19768 (Hindi and English ver-
sions) published in Notification No.
G.SR. 707 in Gazeite of India deted
the 22nd May, 1976, under sub.section
(2) of section T of the Employees’ Ptovi.
dent Funds and Family Pension Fand
Act, 1952, ([Placed in Library. See
No. LT-10848/76].

(3) () A copy of the Certified Ac-
counts together with the Audit Report
thereon (Hindi ard English version®)
of the Employees Provident Fund Or-
ganisation for the year 1969-70.

(i) A statement (Hindi and English
versions) showing reasons for delay in
laying the above document. [Placed
in Library. See No. LT-10948/76].

ANNUAL REPORT AND CERTIFIED AC-
COUNTS FOR 1973.74 op INbIAN COUNCIL
OF HISTORICAL RESEARCH

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P YADAV): 1 beg to lay on the
Table :—

(i) A copy of the Annual Report
(Hindi and Enghsh versions) of the
Indian Council of Historical Research
for the year 1973-74, under rule 45
oi the Memorandum of Association and
Rules of the Indian Council of Histo-
rical Research.

(if) A copy of the Certifled Accoulds
(Hindi and English versions) of the
Indian Council of Historical Regearch
for the year 1973.74 under rule 44(d)
of the Memorandum of Association and
Ruleg of the Indian Council of Histori-
cal Research. [Placed in Libmary. See
Ny, LT.10949/76].
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MESSAGES FROM RAJYA
SABHA

SECRETARY GENERAL- S8ir, I
have to report the following messages
received from the Secretary-General
of Rajya Sabha.—

i) ‘In accordance with the provi-
zions of rule 127 of the Rules
of procedure and Conduct of
Busineg in the Rajya Sabha
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 25th May, 1676, agreed
wathout any amendment to the
Tea (Amendment) Bill, 1976,
which was passed by the Lok
Sabha at its sittings held on
the 18th May, 1976

(ii) ‘In accordance with the pro-
visions of rule 127 of the Rules
of procedure and Conduct of
Business 1 the Ra)ya Sabha,
I am directed to inform the
Lok Sabha 1hat the Rajya
Sabha, at its sitting held on
the 25th May, 1978, agreed
without any amendment to
the National Library Ball,
1876, which was passed by
the Lok Sabha at 1its siting
held on the 18th May, 197¢’

(iiz) I am directed to inform the
Lok Sabha that the Rayya
Sabha at its sitting held on
Thursday, the 20th May, 1976,
adopted the following motion
in regard to the Committee on
Public Accounts —

Chat this House concurs in the
recommendation of the Lok
Sabha that ‘he Rajya Sabha
do agree to nominate seven
members from Rajya Sabha
to associate with the Com.
mittee on Public Accounts
of the Lok Sabha for the
term beginning on the 1st
May, 1076, and do proceed
to elect, in such manner as
the Chairman may direct,
seven members from among

Ssbha that in pursusnce of the adows
motion, the following members of the
Rajya Sabha have been duly elected
to the said Committes:—

1. Shrimati Sushila Shanker
Adivarekar

2. Shri Sardar Amjad Ali

3 Shri Pilare Lall Kureel uef
Piare Lall Talib

4 Shri HS. Narasiah

5. Shri Indradeep Sinha
6 Shri Omprakash Tyagi
7. Shry Zawar Husain.

(iv) T am directed to inform
the Lok Sabha that ithe Rajya
Sabha at its sitting held om
Thursday, the 20th May, 1976,
adopted the following motion
in ‘regard to the Committee
on Public Undertakings:—

“That thus House concurs in the
recommendation of the Lok
Sabha that the Rajya Sabha
do agree to nominats seven
members from Rajya Sabha
to associate with the Com-
miuttee on Public Uuder-
takings of the Lok Sabha
for the term beginning om
the 1st May, 1976, and do
proceed to elect, in such
manner as the Chairman
may direct, seven members
from among the members of
the House to serve on the
said Committee”

2 I am further to inform the Lok
Sabha that in pursuance of the above
motion, the following memberz of the
Rajya Sabha have heen duly elected
to the said Committee —

1 Shri Sriman Prafulla Goswawmi

2 Shri Jagbir Singh

8 Shrimati Kumudben Mani-
shankar Joshi

4. Shri Ganesh Lal Mali

5. Shri Bezavada Papireddy

6 Shri K.L.N. Prasad

7. Shri Sultan Singh.
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ASBENT TO BILLS

SECRETARY.GENERAL: Sir, I lay
on the Table following two Bills
passed by the Houses of Parlimment
Quring the current session and assent-
¢d fo since a report was last made to
the House on the 30th April, 19076-—

1. The Appropriation (Neo. 4) Bill,
1976.

2. The workmen’s Compensation
(Amendment) Bill, 1976.

<z} Sari K. Gopai ..

(a) Si1 A*al Bshan1 Vajpayee .

(3) Shn Noorul Huda

(4) Shn A. K. Gopalan . .

(s) Shimiau V. R Scindis

(6) Shn M K Krishnan .

{7) Shrt Piloo Mody .

{8) San T. S. Lakshmanan . .

{9) Shr1 J Ram>shwar Rao—. .

11.06-1/2 brs

STATEMENT RE. CODE OF JOUR-
NALISTIC ETHICS

THE MINISTER OF STATE OF
INFORMATION AND BROADCAST-
ING (SHRI VIDYA  CHARAN

. 6th Bebruary,

. 6th February,

Fehien (8L.)
11.08 krs.

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR, SPEAKER: The Committee on
Absence of Members from the sittings
of the House, in their Twenty-eighth
Report, have recommended that leave
of absence be granted to the follow-
ing Members for the periods indica~-
ted against each:—
26th Apni to 27th May, 1976 (Sixteenth

Session).

1 (Fiftecnth  Scssion);
¢h to 8th ?\7p6nl, 1976, 14th and xst?x’

th
8ch Met 1 t6 19th May

April, 1976 snd 26th
1976 (Sixtcenth Scasion).

gth March to 8th Apnl, 1976, 14th and 15th
Apnl 1976; snd 26th April to 20'h May,
1976 (Sixteenth Session).

10th to a7th May, 1976, (Sixteenth Scsgion)

. 6th February, 1976 (Fifteenth Semon&f

8th March to 8th April, 1976, 14th and 1§
Apnl, 1976 and 26th Apnl to 19th May
1976, (Sixteenth Session).

28th April to 27th May, 1976 (Sixteenth
Session).

1976 (Fiftcerth Sesmon);

8th March to 8th Apnl, 1976, 14thand ¢
Apni, 1976 and 26th Agml to 19th May,
1976 (Sixteenth Session).

1sth April, 1976 and a6th Apnlto 27th Ma
s w076 (§|xtemth Session). v

ard to a7th May, 1976 (Sixteenth Session).

SHUKLA)* The All India Newspaper
Editors’ Conference has finalized &
Cuode of Journalistic Ethics mn order to
maintain proper standards io the
Indian press and Indian journalism.
This follows a series of studies and
meetings over the past few months.
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[8hri Vidya Charan Shukla}

‘The Central Commifites of Editors,
consisting of leading Editors of the
country, prepared a draft Code which
was finally brought to the notice of
the AINEC. The Code has now Leen
finglised by the AINEC and thereafter
conveyed to Government.

The Code is a set of detailed rules
to govern journalistic ethics which
will enable the newspapers and jour-
nalists to discharge their high social
and national responsibilities. A copy
of the Code as unanimously evolved
is placed on the Table of the House.

It would appear that the Code is
comprehensive and  unexceptional
The Code attaches great value to
fundamental human and social rights
and. for this purpose, imposes on
journalists and newspapers the obhga.-
tion to promote such activities as
would serve national unity and rocial
progress, whether these are undertaken
by the people or by the State. The
Code prescribes that reports which
create hatred amongst different com-
munities or groups or tension or
promote violence, should not be pub-
lished, Inaccurate reports should be
rectiied by prominent publication.
The Code thus enjoins that high
standards of public service must
govern all journalistic activities.

The Central Committee of Editors,
at its last meeting held in Calcutta
on 30th April and 1st May, has recom-
mended that the Code should be
accorded the sanctity of law. Govern-
ment are in agreement with the Code
of Ethics formulated by the AINEC.
The need for a legislation on the sub-
ject is under the consideration of

Government.

STATEMENT
Code of Journalistic Ethics

As the press is an essential organ of
the democratic set up, an Important
wehicle of communication and an
instrument in the creation of public
opinicn, the journalists should regard

account of the events in a context
which gives them , project &
representative picture of the constitu-
ent groups in society, regard itself as
a forum for comment and critielsm
and discharge social responsibilities by
clarifying the goals and values of
society.

Our goals are enshrined in the
preamble to the Constitution which
embodies the resolve of the people to
secure for all citizens “justice, social,
economic and political, liberty of
thought, expression, belief, faith and
worship; equality of status and of
opportunity; and to promote among
them all fraternity assuring the dignity
of the individual and the unity cf the
Nation”. This preamble is reinforced
by the Directive Principles of State
Policy which lay down that “the
State shall strive to promote the wel-
fare of the people by securmng and
protecting as effectively as it mav a
social order in which justice, 2ocial,
economic and pritical shall  inform
all the institutions of the national iife”,
To discharge this social responsihility,
it is evident that the moral and
ethical behaviour of the press should
reflect the values of society at large;
so should criticism In pursuance of
this trust and social responsibility,
the following Code of Ethics will be
applicable'—

(1) In the discharge of their Juties,
journalists sghall attach full
value to fundamental human
and social rights and shall hold
good faith and fair play in news

reports and comments as
essential professional ubliga~
tions,

(2) Journalists and newspapers shall
endeavour to highlight and pro-
mote actiyities of the State and
public ;E'Mx aim at national
unity and solidarity, integrity
of India and economic amad
social progress.
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id b;:t,i ot ris
avald  pu repo
and tomments q;hich‘ tend to
peomote iepsions likely to, lead
to civil disorder, mutiny or
rebellion. Vielence must be

Journalists and newspapers shall
ensure that Information dis-
seminated is factual. No fact
shgll be distorted nor informa.
tlob known to be falye or not
telieved to be true shall be
published.

No sensational or tendentious
report of a speculative nature
shall be published, Any report
or comment found to be In-
accurate shall be rectified by
prominent publication,

Confidence shall always be res-
pected. Professional secrecy
shall be preserved.

(7) Journalists shall not exploit

(8)

®

(10)

Q1)

their status for non-journalistic
purposes or for seeking infor-
mation for non-journalistic pur-
poses and shall not allow
personal interest to influence
professional conduct.’

There is nothing so unworthy
as the acceptance or demand
of a bribe or inducement for
the exercise by a journalist of
his power to give or deny pub-
licity to news or comment.

Journalists and newspapers
shall not indulge in personal
controversies in which no pullic
interest is {nvolved.

Journalists and newspapers
shall not give currency to or
publish rumours or gossip or
even verifiable news affecting
the private life of individuals.

Newspapers shall refrain from
publishing matter (including
advertisements) which is
obseene or is likely to enceurage
vice, crime or unlawful activi-
ties,

Wheat (St.)

(12) Journalists and newspapers
shall promote and project the-
national objective of democracy,
secularism and socialism,

(13) Journalists and newspapers
shall refrain from giving ten--
dentious treatment to news of’
disturbances, involving caste,
community, class, religion,
region or language groupings
and shall not publish details of
numbers or identity of groups
involved in such disturbances
except as officially authorised.

(14) Journalists and newspapers
shall not publish information or
comment detrimental to the
interests of the sovereignty and’
integnty of India, the security
of the State or friendly relations-
with foreign countries.

11083 hrs.

STATEMENTS RE. SHARBATI
SONORA WHEAT

oY e af? (AYR) AT
sy, feats 4-5-76 &Y w7 &
wrfta ey oft gromr A faardy
¥ o om wrfo Yo To ®To ¥
wexw & faeg AT 97 1 YA woA
wisw ¥ w7 97 fF sdarTy TTAWT
T A AniA, A SAEE
w1 dwrfaw eveT w19 ag e fear
qr fir 3% T fasfaw A * firer
et ST & sredt o WA qw
¥ AT § o) Sy A gud wwdw
¥ q-ReTER T FRET ) AR FTSTET
far @1 W Y 93 W sfier
::
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‘The claim that Sharbat! Sonora
Tas high lysine content is not subs.
tartiated

oY frary A o ewrfiarer g
AT Y T w209 5 wFR wqIv
wErern § W wAEY o P g
52 ¥ pArAr AT qr

The lysine content of Sharbati
Sonora could not be as high as that
of milk .

TR wgr fr ool ¥ a@-
IXFT ST avfr 5 2T WIGT § AN
X wgr qr

Atter the claam was made that
the 1lysine content of Sharbati
Sonara 15 higher than that of Sonora
64 various Iaboratories 1n the
world repeated this analysis The
CYMMAT 1in Mexico which 1s the
mnter national maize and wheat
immprovement centre grew this wheat
in Mexico and found that it did
not have higher lysne content as
compared to Sonora 64 This fact

was brought to notice of the
agricultural scientists at the All
India Wheat Workshop held at
Indore 1n 18689 It was then resol-
ved in this meeting that the lvsme
content should be venfied in the
National Institute of Nutrition
Hyderabad and Nutntion Research
laboratory Mysore It 18 wery
surprising and indeed regrettable
that no wheat of this variety was
sent during the past 3 yrs to these
laboratories for analvsia

ofy frardy % Yo off & T8 wuA W
T wakafy &Yarrer 3 el o wAT W
wavwe @, myg fagfear a1 IR
wrgor & I T B gy o weft st wrE-
3™ Wt ¥ vy 97 fir TR AT frge
ot vE g s ¥ Frgfeeat

i wr wfweet & v @ wiw oY
oY T ay N fadl grehe w2 ol
oy ofre oY guer W fewr, o AR
e W w g

“It ig obvious thal the profein
content of wheat, as probably of
other cereals, is highly variable,
depending upon the soil, climat:c
conditions and also the (fertilizers
used The vanation 18 well-reflected
in the publigshed results However,
mn spite of the variation Sharbati
Sunehra seems to be clearly super-
jor to Sonora-64 and kalyan Sona
In respect of nretein content”

«T fvar ot ¥ T ST 9t
fs wddt @raer & agdty N omar
Fq & ATAT §, 9% TATEYo ffo
vaa fear §, gawr IaT oF wFTARr
ot ¥ v feqr afexw SR g wyr s
w11 ¥ NAT ) qrar whyw
g1 T AFER N Wy At A walt
ara g § g B fevar §
NI ¥o Ao FPS TN & worw
Fagrwryuwug fear §)

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHR1 SHAH-
NAWAZ KHAN) Mr Speaker Sr

MR SPEAKER I think, it 18 a long
statement you may lay it on the table
>t the House, or you can read the rele-
vant paragraphs 10, 11 and 12

SHRI SHAHNAWAZ KHAN This
question has been coming up on the
floor of the House a number of tumes
I would therefore like to read the
statement to put the controversy at
rest

MR SPEAKER You may lay it on

the table of the House, there is not

going to be any debate on it
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- SHRT SIAHNAWAY KHAN: I Vbeg
10 Iy a ststement on the Table of
the House.

However, 1 would like to reiterate
that the lysine content of Sharbat!
“Honora is much higher than that of
Sonora-84. This thing has been upheld
by experiments carried out at the
“Indian Agricultural Research Institute
and Purdue University, USA and,
‘therefore, I again say that whatever I
Thave said is quite correct and I have
ot misled the House.

SHRI D. N. TIWARY (Gopalganj)*
“The question is whether the lysine
vontent of Sharbati Sonora is equal
‘o milk or not.

MR. SPEAKER: No debate on this
“The Minister may invite the Members
and have a further discussion with
them and settle this question.

Statemeng

In the limited time available during
‘my intervention in the dAiscussions on
“the budget demands for the Ministry
of Agriculture and Irrigation, I had to
cover a wide range of topics with
which T am concerned in the Ministry.
Hence, I regret that I could not go
into greater detail at that time. Also,
this particular topic of iysine content
of the wheat variety Sharbati Sonora
has been discussed on the floor of this
House more than once An exhaustive
statement was also placed on the table
of the House by the Minister of Stafe
for Agriculture on 12th November,
1973. Since, however, 1 have heen
charged with misleading the Honour-
able House, I woulg like to summarise
again the facts wbicb have also heen
made available on earlier occasions and
during the detailed discussions in
November, 1973, on the recommenda-
tiong of the 1.C.A.R. Inquiry Committee
headed by Dr P. B. Gajendragadkar.

2. In 1962-68, the Indian Agricul-
tural Research Institute (ZARI) laun-
chad an intensive programme of breed-
ing dwarf wheat varieties capable of
<conyeriing more efficiently the applied
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water and fertilizer into grains. This
work wag started with dwarf wheat
ateria] initially supplieq by Dr. N, B
Borlaug of Mexico. The following
four approaches were introduced
straightaway at IARI and other wheat
research centreg in the country:—

(a) Test the best Mexican dwart
wheats under our conditions
ang select those which give
good yields.

Thig approach led to the !dentifi-
cation of the varieties Lerma
RoJo 64-A and Sonora-64,
which formed the initia]l mate
rial for the High-yielding
Varieties Programme in wheat.

(b) Select from the advanced gene-
ration material received from
Mexico lines combining good
viéld potertial resistance to
rusts and desirable grain
quality.

This approach led to the identifi~
cation of the varieties PV-18,
Kalyan Sona, Sonalika, Chhoti
Lerma and Safed Lerma.

(¢) Correct the deficiency in grain
colour of Lerma Rojo 64-A '
and Sonora-64 through muta-
tion breeding.

This was necessary since both
these varieties had red colour
which, at that time, fetcheg a
much lower pric in the mar-
ket than amber grains. This
approach led to the breeding
of the varieties Pusa T.erma
and Sharbati Sonora,

(d) Cross the Mexmican variaties
with our own varieties and
select new hybrid strains,

This approach led *o a whole series
of new varieties at the diffe-
rent centres, This hag led so
far to the development of
about 30 dwart wheat strains
in the different parts of the
country.

3. This well-plannegd and dynamic
approach made it poasible to identify
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and develop varieties, spsedily for diffe.
rent growing and congumer prefersnce
eqnditions and had a striking :mpact
on wheat .production, as Hon. Members
are only too well aware,

4. I give below the reasons record-
ed by the Central Variety Release
Committee of the Government of India
when it decided to release the variety
Sharbati Sonora %or cultivation in 1967
and the factual pomtion reldting to
them.

(a) “Thig new vaniety Sharbati
Sonora-64 has the desirable
amber coloured grains, as com-
pared to the red graing of
Sonora.64 ang would thug be
more acceptable to farmers
and consumers alike”™ Till
today, no one has disputed the
correctness of thig statement.

(b) “The mutant is in no way in-
ferior to Sonora-64 with regard
to duration and yielding abili-

ty."

The extensive data obtamned in All
India Coordinated trials over reveral
years and locationg and the experience
of farmersg all confirm this statement of
the Central Vanety Release Commuittee.
In addition, the experience with res-
pect to the yield potential of Sharbati
Sonora was similar 1n Mexico,

(¢) “Sharbati Sonora-64 was re-
ported to possess higher pro-
tein content as compared to
the parent variety, Sonora-64."

The Inquiry Committee appointed by
the Government of India to review the
recruitment and other procedure in the
Indian Council of Agncultural Re-
search went into thig problem carefully
and arrived at the following conclu-
sion:

“It ig obvious that the protein con-
tent of whast, as probably of
other cereals, is highly vari-
able depending upon the soil-
climate conditiong and also
the fertilizers used. The
variation ig well reflected in

MAY 27, 1978
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the published resulls. ¥ew
ever, in spite cf thg varistion;.
Sharbati Sonora seemg {0 be
clearly superior to Sonora.84
ang Kalyan Sona in respect-of
protein content.”

Thus, every promise on which the:
Central Variety Releasq Committee-
releasegq Sharbati Sonora for cultiva-
tion in all regions where Sonora-64
had been earlier found to be suitable,
has proved to be correct, :

5. Sir, now I would like to {ura to
two specific issues—comparison of ly-
sine content of Sounora-64 gnd Sharbat}
Sonora and comparison of lysine inv
Sharbati Sonora and milk. Before
doing so, I may explain that there are
twenty amino acids in, cereal proteins
out of which eight are considered
essential for the human body. These-
eight amino acidg cannot be produced
in the human system by inter-conver~
sion from other amino gcids. They are
therefore required to be provided
through food. Lysine is one of these
ei1ght essentia] amino acids and is gene-
rally deficient in all cereals. In 1964,
a discovery was made at the Purdue
University in the United States cf a
strain of maize called “Opaque-2"
which had a lysine content of over
4 gmg per 100 gms of protein, In
feeding trials, thig strain of maize gave
a Protein Efficiency Ratio (PER) simi-
lar to that of skim milk, This finding
stimulated plant breeders all over the
world to adq the dimension of quality
in their breeding work without sacri-
ficing yield.

8. IARI has been working for over
20 years on the improvement of the
Chapati and Bread making qualities
and nutritive value of oir wheat varie-
ties. The Wheat Quality YLaboratory
of JARY has been under the charge of
Dr A, Austin, a highly qualified scien-
tist. In 1967, the Quality Laboratory
acquired an Amino acid analyser
through a grant from the RockefeBer
Foundation. The scientists of thiy La-
boratory- then began to analyse wheed
and other cereals for the content of
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sessential amifo acids, particularly
Jysine. Alfer the release’sf the virlety
Sharbati ‘Sonora in 1987, this varlety
was also screened for lysine content
-along with ‘Sonora-§4 Kalyan Sonmma,
Lerma Rojo ang other varieties. An
early determination revealed a c¢alue
of 4.861 gms per 160 gmg of crude pro-
<2in. This value howevér could ndt
be obtaineq later and in a large num-
ber of grain samples analysed after
<every wheat harvest, the lysine values
showed variation, but generally did not
«exceed 3 gms lysine in 100 gms protein
both in Sonora~84 and Sharbati So-
wora, Thus the value 4.61 recorded
-earlier appeared to be due to an ana-
lytical error. The probable reason for
the error has been explaineq by the
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journals. A3 the lydine valies cther
than this single erronedus one publih-
éd by IARI are below the value 3.17
recorded in a sample got analysed by
the ICAR Inquiry Committee at the
Indian Institute of Science, Bangalore.
The conclusions of the ICAR Inquiry
Comniittée are the same as those ex-
pressed in a comprehensive LARI
Research Monograph on quality im-
provement published in 1971.

7. While variability in samples riake
comparisons difficult, it should be
pointeq out that when lysine content is
expressed in terms of flour (which is
the unit of measurement that 1s most
relevant to the consumer), Sharbati
Sonora seems superior as the following

wconcerned scientist in “Science and data from two 1ndependent <studies
Culture”, one of our leading scientific would indicate.
Data from the Quality Laboratory of I.A.R.I.
s e, L
er 1008 T g
? 1:éo\u protein
Sonora—64 . . . . 13°0 0°286 2:26
Sharbati Sonora . . . . . 16°2 0°480 296
Data from the Quality Laboratory of Purdus University, U.S.4.
L 8 gm. lysine pcr Protein% Lysine% Average
100 gm. flour
%. Sonora—64 . e 0-309 12-2§ 2:381
2-21 } 2'Ss
2.83
2°66)
3. Sharbati Sonora . 0°434 16° 19 2:65)
2:74 ; 27
2-57
275)

8. It is a fact that wide variationg in
protein and lysine content in wheat
samples have also been recorded in
other countries. It must also L.e re-
«orded that Sharbati Sonora has been
“Yound to have protein of very good
quality by Prof. B. O Fggum of Den-
wark, a leading authority in the world

in thig area of research. Prof, Eggum
recorded a biological value of protein
of 60.5 in Sharbati Sonora as compared
to 52.0 in Sonora-84,

9. The statement that samples of
grains of Sharbati Sonora were not got
analysed in other laboratories has been
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contradicted by the National Institute
of Nutrition, Hyderabad, as pointed out
in the statement laid in the Lok Sabha
on 12th November, 1873. Also the
ICAR. Inquiry Committee got the
protein and lysine contend analysed in
three different laboratories. Not much
further work has been done in recent
years, since thig variety has been re-
placed by other improved varieties for
late-sown conditions,

10. As regardg the comparison bet-
ween the lysine content of Wheat and
that of milk, I must emphasise that no
such comparison hag been made in any
scientific or other articles. Since the
LC.A.R. Inquiry Committee has not
given reference to any article concern.
ing this subject, it is presumed that the
reference may be to a briesf newspaper
report of an extempore lecture deliver.
ed about 8 years ago by the then Direc-
tor of I.A.RI. Singe at that ume the
lysine value, based on the early esti-
mation, was bzlieved to be over 4 gm.
per 100 gm protein and since this value
was similar to that recorded in “Opa-
gue-2" maize which had been reported
to have a PER value similar to that ot
mulk protein, the Director taking Shar-
bati Sonora as an example referred to
the possibility ot achieving a similar
quahtative improvement in Wheat as
in maize through genetic engineering.
However, ag already pointed out, the
single high value was not subseguently
recorded and no comparison between
Wheat and Milk protein was made 1n
any scientific or other article,

11. Sir, I have placed all the relevant
information before you. It is my
humble request that the work of our
scientists should not continue to be
criticised on the basis of an acknow-
ledged error in chemical analysis; with
reference to one amino acid in one
variety overlooking the vast amount of
accurate data gathered by them which
belped to more than double wheat pro.
duction in the country within a period
of 5 years.

+12. In case the Hon. Member
needs further information on any

S——
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point, I would be

Bill intvoduced ak

to furnish
the same if he writes to ma, wmﬂd
ance again humbly submit it
hasnembunmyimdmionhmk-
lead the honourable Housse in any
matter in any way. If a honourible
Member feels that I had not done
full justice to ull the points raised by
him I can only say that the constraint.
of time did not permit me to go into
greater detall

1112 hrs.

CONSTITUTION (THIRTY-SECOND)
AMENDMENT BILL

Extension of time for presentation of
report of Joint Committee
SHRI DARBARA SINGH (Hoshiar~
pur): I beg to move:

“That this House do further ex-
tend upto the last day of the next
Session, the time for the presenta-
tion of the Report of the Joint
Committee on the Bill further to
amend the Constitution of India.™
MR SPEAKER: The question is:

“That this House do further ex—
tend upto the last day of the next
Session the time for presentation of
the Report cf the Jomnt Coms~
mittee on the Bill further to amend
the Constitution of India.”

The motion was adopted

11.15 hrs.

GOVERNMENT OF UNION TERRI~
TORIES (Amendment) BILL*
THE MINISTER OF HOME AP-
FAIRS (SHRI K BRAHMANANDA
REDDY): 1 beg to move for leave
to introduce a Bill further to amend
the Government of Union Territories

Act, 1963,
MR. SPEAKER: The questiop is:
“That leave be granted to intro-
duce a Bill further to amend the
Government of Union Territories
Act, 1968.”
The motion was aedopted
SHRI K BRAHMANANDA REDDY:
I introduce the Bill

*Published in Gazette of India Extraordinary, Part II, sections 2,

dated 27-8-76.
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MATTERS UNDER RULE 37

) Reporfed breakdown of Telephone
Sysiem !.n Calecutta
MR. SPEAKER: Now, matters under
Rule 377. \

SHRI SOMNATH CHATTERJEE:

SHRI DINEN BHATTACHARYYA
(Serampore): Before that, woulq you
kindly permit me to mention that on
that day when the LIC matter was
referred to here by myself and Mr S.
M. Banerjee, Mr. Somnath Chatterjee
was not here. We mentioned that the
Calcutta High Court has struck down
the order or notice under which the
payment of bonus was stopped to the
LIC employees....

MR. SPEAKER. That is another
matter,

SHRI DINEN BHATTACHARYYA:
That day you saiq that the Minister
will make a statement at least to
clarify the position,

MR SPEAKER: 1 will ask the
Minister to make a statement.

SHRI DINEN BHATTACHARYYA:
‘We were told that the matter came up
before the Calcutta High Court even
yesterday.

SHRI SOMNATH CHATTERJEE
(Burdwan): The LIC stay application
has been rejected in spite of theiwr
best efforts.

MR. SPEAKFR: The Minister will
make g statement....

SHRI SOMNATH CHATTERJEE:
... and consider these things. Under
Rule 377 I wish to bring to the notice
of the hon. Minister the virtual break-
down of the Calcutta telephone sys-

SHRI DINEN BHATTACHARYYA:
Collapse,

SHRI SOMNATH CHATTERJEE:
Thousands of telephone connections

Matters unaer 3
Rule 377

are out of order for weeks causing
great inconvenience and suffering to
thousands of subscribers. It appeurs
that a controversy is going or as to
the causeg for the breakdown,K The-
telephone authorities in Calcutta seem
to be of the wview that because of
lack of spare parts and eguipments
as also because of the activities of the
Calcutta Metropolitan Development
Authority proper serviceg cannot be
rendered by the telephone authority,
while the CMDA is disowning any
responsibility for the same. We are
finding a statement by the Minister
in charge of CMDA in Calcutta which
has been controverted by the Tele~
phone Authorities It appears that
there is no immediate prospect of the
improvement of the situation.

On 22nd May 1976 a statement ap-
peared in the Ananda Bazar Patrika
by Shri Arun Banerjee, Addl. General
Manager of Calcutta Telephones He
said that a large number of telephone
connections in al! the 39 exchanges in
Calcutta and Greater Calcutta are out
of order, 1800 telephone connectionsg 1n
46 Exchanges and 1200 connections in
44 Exchanges and more than 6500'
connections are out of order every
day, According to him and from the
press reports, it appears that the rea-
sons for the present situation are tha‘
the telephone authorities do not have
the equipment and spare parts and
even if the spare parts are given, they
are not availab'e in time. Then what
are known as wipers which ar> ab-
solutely necessary for each exchange
are not available at all. There 1s no
system of maintzining a sort of what
is now, known as bank for spare parts
As the Addl General Manager him-
self has mentioned, the additional
cause is the digging up of the streets
indiscriminately by the CMDA and
we who live in Calcutta are suffering
from this every day It has also com-
pletely brought about a standstil] in
the telephone administration in:
Calcutta.

The other reason is, as Mr. Baner—
jee himself has said in his statement,.
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that lines which were laid about 40-
50 yesrs ago have become rusted snd
-there has been no replacement, No
.special attention is being given. Then
now-a-days because of certain emer-
gency ideas, new telephone connec-
tions are being given just to take cre-
dit but withou: taking any steps to
effect repairs and replacing old parts
and proper maintenance. There is no
proper maintenance of the existing
lines and just to curry favour with the
powers at Delhi they are giving new
lines when even the existing lines are
not working properly. I will give you
one instance. In Sarat Bose Road
which is just opposite the Rama
Krishna Mission Hospital, a new con-
nection was given and it is not more
than 7 days when another new tele-
phone cormection is given,

1t is a shameful affair, Nobody seems
to be interesteq and nobody seems to
take any step mbout it. I request the
hon. Minister to tei] the Housz and
assure us that something 1s reslly
going to be done . Again I am quoting
from the statement of the Additional
: General Manager. He says:

“In ‘44’ exchange the lines have
been continuously out of order first
for 12 days, then after a gap of 3
days they are stil] out of order. In
the whole area of Entally the lines
are out of order for days.

In the old exchanges namely, ‘4%,
‘46°, 45°, ‘22", ‘35’ ‘55’ and °857' the
trouble is most acute.”

I am being reminded of by Shri
Priya Ranjan Das Munsi, probably, he

hes ‘41' exchange. He has a great
trouble,

Everyone wil! ensure that our
Ministers come and go back without'
feeling any such difiiculty. Prof. Chat-
topadhaya will bear with me and
will stand by me The telephone con-
nections are not for the rich people
-only, These are required for various

purgoses and even for medical treat-
ment.

I was reading, two days bLack,
that ‘the Minister Shri Bhola Sen
was waiting for an appoiptinent, be-
cause the telephone connection was
not working, the person with whom
he had an appointment could not be
contacted and for that he had to
wait for three bours, This is the posi-
tion. There is 2 complete collapse. I
hope the Minister wculd take fhe mat-
ter very serious'y and tell us as to
what is being done,

MR. SPEAKER: It is my personél
experience. From the Calcutta air-
port you cannot talk to the city.

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South): It is for
the last three years.

SHRI SOMNATH CHATTERJEE:
What is the good of maintaining
such an edifice if it does not work at
all? 1 do not want to charge them
of step-motheriy trestment. So far as
Calcutta is concerned nobody is look=
ing after” Calcutta

'THE MINISTER OF COMMUNICA-
CATION (DR.SHANKER DAYAL
SHARMA): Before I take up the mat-
ter raised by Shr1 Somnath Chatte:jee,
I may just mention that we have al-
ready conveyed about the position of
the airport. There the problem is that
there are a large number of telephones
working from the same connection, We
have suggested that the airport autho-
rities should have separate connect;on
for the VIPs, a separate Line which we
will provide.

As regards 377, the points raiseq by
Shri Somnath Chatterjee, I would like
to say, as the hon, House is aware,
telephone connections in Metropolitan
Districts are mostly provided through
a network of undergraund telephone
cables from the exchanges to the sub-
scribers’ premises ‘There are no sepa-
rate ducts/trenches for these cables
and other underground utility services
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Rule 377
such a8 water pipes, sewer pipes, gas
pipes, power cables etc. and they lie
in very close proximity with each
other. Whenever footpaths/roads are
dug for repair work or new construc-
tion works by any of these agoncies,
the underground telephone cable
sheaths are likely to be damaged. The
subscribers’ conmectiong geveral thro-
ugh the damaged cables get affected as
ang when  Moisture/water seeps
through the damaged sheath breaking
down electrical insulation. The loca-
lisation of such cable faults and
restoration of services is a time-con-
suming process, particularly so when
there is multiple damage on the cable

As the hon. House is aware, for
the past several years there has been
tremendous development activity going
on in Calcutta, Extensive digging of
roads and footpsths has been taken
up frorn time to time by various utility
services ang agencies like Calcutta
Metropolitan Development Authority,
Calcutta Electricity Supply Corpora-
tion, Calcutta Corporation, etc These
diggings caused damage to the tele-
phone cables The extent of damage
came to be known only when Caicutta
experienced heavy showers during
early Apri]l and thereafter. A nunber
of cables in varicus parts of the city
broke down affecting telephone ser-
vices tr about £ per cent subscribers.
As soon as the telephone authorities
detected the breakdown, they took
prompt action {or the repair work.
The subscribers were kept informed
of the yposition through advertisaments
In the local newspapers from time to
time. ‘There was no attempt to hide
anything and we have done this
through adveriisements in the news-
papers. For quicker restoration of
the services, the management of Cal-
cutta Telephones have deployed addi-
tional staff ang temporarily suspended
other work such ag opening of new
telephone lines, luying of new tele-
Pphone cables etc,

The Calcutta Telephones have spareq
.Ro efforts in restorin; the faulty lines
at the earliest.

951 LS—2
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Some press reports have appeared
suggesting a controversy between the
Calcutta Metropolitan Authority end
the Calcutta Telephone district. How-
ever the statement attributed to the
General Manager, Telephones, Calcuita
in the news item published in Amrit
Bazar Patrika of 20th May has, on
verification, been found to be not
correct. The General Manager,

Telephones, Cslcutta has already
written to the Minister of P:'\?Int:
es

Works and Housing Dept
Bengal, who is also the Chairman of
the Calcutta Metropolitan Authority,
clarifying the position and rmphati-
cally disownmng he statement attri-
buted to him.

A cell for coordinating the activities
of different agencies and departments
engaged in underground works in
Calcutta is functioning under the
aegis of the Calcutta Metropolitan
Development Auvthority. This Cell
comprises of 1epresentatives from
different administrations includmg
Calcutta Telephones. The Additional
General Manager (Planning) and the
Deputy General Manager (External
Plan) who are responsible for all
underground cavble works have been
attending the couordination meetings.
Some of the meetings were also
attended by the General Manager,
Telephones. It iq felt that but for the
useful functioning of this Underground
Services Cell, the damages caused to
the telephonés cubles would have
been for more numerous.

The Hon. Memter has made 3 refer-
ence to the rroblem of spares for
the telephone exchanges in Catcutta.
1 may mention that the supply position
has considerably improved in the
recent past. However, there arc still
a few critical items for which the
supplies have not been fully satisfac-
tory. The matter iz being vigorously
pursued” with the Indian Telephone
Industries and it is expected that the
supply of these items duriag the
current year will further improvs, We
have decided that so far as the
Spares are concerned, 10 per cent of
the capacity of the ITI would be
devoted to spares. During the recent
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past svveral speciic measures have
been tuken for improvement of tela-
phone services jncluding those m
the Calcutta Telephone System.

In this connection, I would like to,

refer to some organisational changes
effected in the Calcutta Telephones.
One Additional General Manager has
been posted in Calcutta to look after
the operational espects of the Tele-
phone System including the mainten-
ance ¢f underground cable networl:.
The Calcutta Telephone Districy has
been divided into six areas each
under the direct charge of an Area
Manager, Thesz Arex Managers have
their offices located in the respective
areas for closer and better supervision.

Under a crash programme for im-
proving the efficicncy of the Calcutta
Telephone System, separate teams
were set up to systematically wnalyse
deficiericies in the working of exchange
equipment as well as external planis

Remedial actiongs have alss been
taken in respect of ma.st of the defi-
cicneies noticed Survey was also con-
ducted to find out subscribrrs’ satisfac-
tion about The service The efficiency of
the Calcutta Telephone System as
measured m terms of effective calls
ia now of the order of 80 per
cent. Five mew Exchanges with
total equipped capacity of 11,700
lines have been commissioned during
1975-76 and another 16,000 lines are
planned for commissioning during the
current year. The total number of
new connections previded during 1975-
76 was about 8,000 and thig year
the target is 15,000 new connections.
With these additions, the efficiency 1s
likely to increase further.

With a view to detect damages to
the calbles before they developed into
electrical failures, technique of gas
pressuiisation of underground cables
has been adopted as a part of main-
tenance policy for larger telephone
networks. In the first instance, it
has bten pianned to pressurise all
heavy traffic cables such as junction
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and primary cables, This technique
would prevent a large-scale disruption
a8 has been experienced in the Cal-
cutta Telephone District now. It 18
expected that by March, 1977, junction
cabies on critical routes in Cslcutta
would be brought under gas pressure,
Later on, prumary cables will also he
gas pressurised. A programme for
introduction of cabinets and pillars
for underground cable network hus
already been drawn up and the work
is under progress.

SHRI SOMNATH CHATTER)EE:
May I suggest that a copy of the
statement of the Minister be sent to
the subscribers so that they caa hang
it on their walls? Nothing has been
said as to what is going to be im-
mediately.

SHRI DINEN BHATTACHARYYA:
May I ask through you, the Minister,
whether he will see that till improve-
ment is made, the subscribers will not
have to pay the rentaj for their tele-
phones? Will he kindly look into the
matter” ' (Interruptions).

MR, SPEAKER: Order, piease.
After this stalement, no more ques-
tions please. As there are a nuinber
of 37/ matters set us he brief. I hope
Shri Banerjze will be brief,

11.29 hrs.

(i1) Takenver of
Kanpur

certain mills i

SHRI S. M. BANERJEE (Kanpur):
Sir, I shall be briefer than the Minister
himself,

Mr. Speaker, Sir, with your permis-
sion, I wish to raise the following
matter of urgert public importance
involving lives of nearly 11,500 work-
ers of Laxmi Rattan Cotton Mills,
Atherton West Mills and Kanpur
Jute Udyog of Kanpur.

These Mills are closed since last
one year. The warkers are facing
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starvation and just heﬁc thgir ’a:y
soul tegether on various 8s-
:l:m of the Union Ministers and
Chief Minister and Labour Minister
of UP, A decision has since been
taken both by the Centre and the
State Government U. P. to take over
these mills under the National Textii®
Corporation. During discussions on
the Demands for Grants of the Com-
merce Ministry recently, the hon.
Minister of Commerce assured us
thet a final decision has been taken
to take over these mills and certain
legal aspects are being considered by
the Law Ministry. I was told by Prof.
D. P, Chattopadhyaya, that the Sche-
dule attached to the Sick Mills Taking-
over Act is to be amended to include
these two textile mills, namely Laxmi
Rattan Cotton Mills and Atherton
West Mills. I was expecting a Bill
to be passed in this Session but un-
fortunately this is not done.

Sir, it is a tragedy that so many
Bills, expected and unexpected, have
been introduced and passed even after
waiving the rules, but the sufferings
of these 11,500 workers and thewr
family members could not be ended
by bringing in a piece of legislation.
which would have been passed even
within five minutes. I remember how
sympathetic was our Prime Minigter
when a delegation of these starving
workers met her. Now these workers
and their family members can only
be saved from further starvation if an
Ordinance is brought immediately atter
this session ends because there is no
other way out. So, abou! the Kanpur
Jute Udyog, that should rot be left to
Shri Alexander himself who has
squandered the money; or swindled
the money. It should be taken over.
I appeal to this House, in the name
of the suffering humanity and in all
humility and earnestness, to supgport
this cause.

In the end, I once again appeal to
the hon. Ministers of Commerce, In-
dustry, Labour and Law and also our
Prime Minister not to delay it any
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more but bring in an Ordinance with
courage and conviction ag in the past.
I hope, Sir, the sufferings of these
thousands of workers and their family
members will come to an end very
soon.

1 now request the Hon. Minister to
makKe a statement thereon.

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
Sir, we have already said that we
propose to see that these two texiile
mills—Laxmi Rattan Cotton Mills
and Atherton West Mills—are opened
as quickly as possible. We have in-
itiateq the necessary administrat.ve
and legal measures But we could
not complete that, As soon as we com-~
plete it, we will issue the Ordinance
or we shall come before the House and
make g suitable law.

So far as Kanpur Jute Udyog Mill
is concerned, the owner came to see
me yesterday and he assured me that
by June 1976, that is within the next
two or three weeks’' time, the mill will
be opened, Becausg its production was
related to the production of another
cement factory owned by the same
company, namely, the Swaimadhopur
Cement Company, he assured me that,
after that is opened this would be
openeq by 15th June. Sir, I share
the anxiety and concern of the hon.
Member and I shall try to see that all
these three mills are opened.

1134 hre.

(iii) Alleged arrest of Shri Ram-
avatar Shastri M. P, and ill treatment
by Police

S Cwtwarr  wrelt (zar)
weust qETed, IM H 9w @Y g
w1y Feafir o< st walr gro fifee
fra TN wiey wraww & fad ¥w
qAFY ¥ AFIC I FA & ITW
3§ tozd Tk wmd g frgw & o wagrdk
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“State Government have alsg de~
nied the allegstions of mis-behaviour
levelled by Shri Ramavatar Shastri,
M. P, as totally false.” |

qeq d&t ¥ derw fear qy fir Foer
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THE MINISTER OF HOME AF-
FAIRS (SHR] K. BRAHMANANDA
REDDY): Sir, acording to the infor-
mation furnished by the Government
of Bihar a puyblic meeting was orga-
niseq at Jhajha, Monghyr, on 20-3-76
by the Eastern Railway Employees’
Union in contravention of the prohibt-
tory orders in force in that area. The
Officer-in-Charge, Jhajtha Police Sta-
tion, had earlicr advised Shri Ram
Balak Singh, the General Secretary
of the Unfon mnot to orgenise any
menting without obtaining prior pere
mission and had also served a notice
upon him to that effect

The public meeting was, however,
started ‘without obtaining permissien.
Shri Ramavtar Shastri and Shri Ram
Balak Singh who were both partic-
pating in the meeting refused to wind
up the meeting despite advice from
the authorites on the spot. Both were
then srrested and taken to the Police
Station. A case under rule 684)
DISIR/188 IPC was registered at P.S.
Jhajha Sri Shastri was released from
jail on 25-3-1876.

The State Government have orderd
an inquiry by the District Magistrate,
Monghyr, ihto the allegation o¢ ill-
treatment meted out to Shri Ramavtur
Shastri by the police. The result of
inquiry is awaited. T am further told
that Mr. Ramavtar Shastri has been
given notice of thaf and the enguiry
may start round about the 4th of June.

SHRI RAMAVATAR SHASTRI:
But how the Bihar Government infor-
med you that the allegation was base-
less before an enquiry was made?

v e AT w0F fe fagc a TR

7 fregeerd forar § axa 1 ) wow

qUQ o AYTA WA 0AT 24476 Y

o
9% I—

It was written that “the State
Government have also denied the
allegation of mishaviour levelled
by Shri Rawmavtar Shastri, M. P.
as totally false.” How the Bihar
Government came to the conclusion
that the allegation wag baseless before

the enquiry was completed. The
enquiry hag not started.

SHRI K, BRAHMANANDA
REDDY: The information that we
gave to the hon. Member was on
24-4-1976. While speaking on a motion
or some discussion in the State Assem.
bly, the Chief Minister, on the 23rd
would be made by the District Magis~
trate and Shri Shasti would also be
informed.

MR. SPEAKER: So, let the enquiry
proceed. (Interruptions)

1144 bes.

(iv) Reported desth of three work-
ers in Bhanora Colliery (Asansel)
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BSHRI KRISHNA CHANDRA
HALDER (Ausgram): S8ir, I wish to
rajse the following sericus matter in
the Houge today under Rule 877 and
request the Minister conrerned to
meke a statement thereon:

“Three workers have been killed
in the Banoran Colliery, 12 miles
from Asansol on 21:t May, 1976
when the root had collased and fell
on the workers. No step had been
taken to prevent such atcidents des-
pite continuous demand from the
workers.”

Sir after nationalisation of coal
Mines and after the Emergency the
rumber of Colliery accidents has in-
creased considersbly. Through you I
request the minister to make a
statement 1 alsp request the gov-
ernment through you to form a
parliamentry committee to enquire
into all the colliery accidents after
emergency. I also demand consider-
able cumpensation to the families of
the diseased workers.

There i8 no minister present who
will reply to this? I have written to
you already about this.

MR. SPEAKER: 1 received it cnly
a few minutes before 1 came to the
House.

SHRI KRISHNA CHANDRA
HALDER: This is the last davy, Sir.
He can make a statement after lunch.

MR. BPEAKER: At § P.M.

SHRI DINEN® BHATTACHARYYA
(Serampore): It is most unfortunate
that you have not admitted under
Rule 377 a matter about which n-
formation has been sent to us by no
Jess a person than the ex-Chief Minis-
ter, who was a good friend of yours
only some time ago, namely, 8hri
P. C. Seh, about political detenus in
the Calcuita Presidency Jail.

MR. SPEAKER: You raised it yes-
terday. That is why I have not al-
Jowed it today.

SHR1 DINEN BHATTACHARYYA:
But the minister did not reply.

Statys of Women 46
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SHRI PRIYA RANJAN DAS
MUNSI (Calcutta—South): For the

last one week I have been trying to
raise a very important matter through
call attention, Rule 377, short notice
question or by some method, namely,
the prestige of the country so far as
football is concerned. Since the
minister is present ,if you pewmit, I
will raise it.

MR. SPEAKER: I have not allowed
it. So, please do not raise it now.

SHRI SOMNATH CHBATTERJEE
(Burdwan): What about the state-
ment on LIC? You gave a direction
yesterday.

MR. SPEAKER: At 8 P.M.

as—

11.48 hrs.

MOTION RE: REPORT OF THE
COMMITTEE ON THE STATUS OF
WOMEN IN INDIA—contd.

MR. SPEAKER: The House will re-
sume further discussion on the report
of the Commiftee on Status of
Women., Time allotted 1s ¢ hours.
Time taken already is 1 hour 30
minutes. Balance time is 4 hours 30
minutes. Mr, Naik may continue.

SHRI B. V. NAIK (Kanara): Sir,
vesterday I was trying to submit that
the status of women 18 something
which all of us know fully well about.
The present position is not satisfac-
tory. I also submitted that some of
tue trends of development have got to
be changed, particularly in regard to
the advanced, educated and afflluent
sections of the female population of
thig country. This report fortunate-
ly has been condensed for our infor-
mation. I think if we answer some
three gquestions, we will have lone
our job: How is it that we are going
to improve the status of women?
Who is going to be saddled with the
responsibility of improving the status
of women? What is the role of the
government or the Education
Ministry or the State 25 a whole
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in carrying out this task? I will try
to answer it to the best of my cepa-
city. There are 284 milifon meles
and 264 million females accarding to
1971 census. And right through this
century, the population of women 1t
this country has been on the decline.
For every thousand men, there are
hardly 930 women in this country.
The female species is always cons:-
dered to be more resistant and more
strong irrespective of their physical
strength, The inherent strength is
always high. In spite of that, there
is a decline in the percentage which
ghows that the conditions of the sur-
vival of this species are not conducive
in this country. Out of the total
working population in this country
which is 180 million or roughly 38
crores, 15 crores are men and 3 crores
are women. Out of the total working
population, more than 50 per cent
are in the field of agriculture as agri-
cultural labourer. It 18 only in that
field where there is the highest per-
centage of women vis-a-vis the men
If the number of agricultural labourers
in this country of males is 8 croles,
1-1/2 crores are women. In other
flelds the number of women ‘s lke
this. Cultivation 1.e. peasant propric-
tory—10 million, in live stocks--8
milhon, m minmg—.1 million, in hous-
ing industry 1.3 million and other
services 2.3 mijlion. But 1n this back-
ward and develcping country, woman
is being exploiteq fully where virtual-
ly 50 per cent of people are agricul.
tural labourers. It js not something
which we should be able to take with
complacency. Something has got to
done particularly in the light of equal
pay for equal work. By and large, 1
do not think, that is the practice.
The principle of equal pay for equal
work particularly for women in the
countryside engaged in agriculture,
transplantation, weeding, house-ho'd,
ca‘ttle rearing, etc. is not bemg ap-
Plied. It might be all right on the
Statute Book but it does not operate,
Not ova that, equal pay for equal
work is goog ag & éoncept but practi-
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cally there might be certain diffioulties,
But now is it so, even in' @ publie sec-
tor undertaking? I mow moeve trom
agricultural labour to a more sophis.
ticated profession, We are told that
in the Indian Airlines, as compaued t0
men, the women hostages who are
commonly called air hostages, are
supposed to retire at the age of 35 or
as soon as they marry, whichever is
earlier. When it comes to the sume
Male Stewards in this highly sophis-
ticated profession, this rule does not
apply. This iz a case, Rot only of
equal pay ‘or equal work, bui of
equal conditions of service. I am not
going to say that the post of air-hos-
tess is going to solve the unemploy-
ment problem of the females of owur
country. But if you are not able to
implement it in a public sector enter-
prise, it will look glaringly as an act
of injustice.

SHRI VIRBHADRA SINGH (Man-
di): Does the hon. Member suggest
that maternity leave should be given
to men also?

SHRI B. V. NAIK: In modern ter-
minology, the questioner will be call-
ed 5 male chauvinist. Moreover,
even if a man wants rnaternity leave,
he cannot get it, because he cannot
become pregnent.

How are we going to solve this
glaring inequality? What is \he role
of the government? It is true that
to a large extent, the Ministry of
Culture and Education is deeply m-
volved, particularly when they talk
in terms of attitudinal °changes.
After hundred years of Western or
English education, and changes in the
educational curvicula after indepen-
dence, have we been able to bring
about a new persona among the edu-
cated Indian womanhood? No I
completely agree with Shrimsti
Parvathi Krishnan. Therefore, a new
type of leadership will have to be
inculcated.

I think the problems of women and
of children sre of such paramount

importance that a separate Ministry
for women and children, invariably
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headed by a 'woman, shoulq be there.
A women Minister with ful) Xnow-
ledge and who repoesents their new
aspirations will have to be brought
in. After all, State-craft deals with
what is possible, and not with what
1s desirable, It may take many,
many years: but by and large, the
political grganization of women in
this country has been unsatisfactory.
It is because of the fact that the
woman suffers from the natura] bhandi-
cap of rearing up of the family. And,
therefore, the presence of Dr. Karan
singh comes in as a sort of a solution.
In the +wwormal household of our
country, the mother has to take care
of half a dozen or a dozen kuds.

SHRIMATI PARVATH! KRISHNAN
(Coimbatore): Let the father realize
the responsibility.

SHRI B. V. NAIK: Without the cu-
operation of the mother, the father
alone cannat be blamed. The res-
ponsibility for rearing up children
wil] not give ner any scope. I would,
therefore, lay stress on the speeay
implementation of our national policy
on population, along with the new
progressive measures that we are
taking in regard to the systemm of
dowry. But by and large, dowry 1s
still an upper-middle-clags or rmddle-
class problem, About 60 per cent of
our Indian population lives in the
countiry.side. let us leave aside
exceptions like the tribals. Among
tribals in my constituency in Karna-
taka, dowry 13 i1 the reverse situation,
ie. the man his to give dowry for
the woman.

12 hre.

Under the circumstances, besides
thig, I feel that when the term of &
candidate for an electoral post comex
to an end, whether in the Parliament
or in the State Assembly or anywhere
elge in this country, when he begins
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woman and feels a sort of male chau-
vinistic attitude, it is at that time
that the woman's power in this coun-
try can start asserting itself, The
basic solution will lie in the politicat
solution for which I would like t¢
our fellow-Members to organise them.
selves,

SHRIMATI PARVATHI KRISH-
NAN: Women are not fellows.

SHRI B. V. NAIK: Lady Members.
As far ag the status of women 18
concerned, it does not need to be
politicalised and there are identical
views from the Members of the Op-
position as well as the Membecs from
this side. Under the circumstancer
if we take this thing out of the poli~
tical arena, if we are able to build
up a strong woman power, then we
can solve this problem.

SHRI DINEN BHATTACHARYYA
(Berampore): Why do you forget
about the Prime Minister?

SHRI B. V. NAIK: Exceptions are
there to the general rules. Yoy can-
not say the same thing in regard to
the entire womanhood in the country.
I woulq urge the Government to do
eveérything possible on the sociai,
cultural and the political fronts—don't
decide this issue on party lines—and
see that the status of women in India
is raised to such an extent that if we
do not see it in our lifetime, at least
by the end of the century, we are
liable to find women as equal partners
with mep in life.

12,63

[MR. DEPUTY-SPEAKER in the Chair)

SBHRr SYED AHMED AGA (Bare-
raula): Mr. Deputy-Speaker, Sir, some
time ago, we discussed this on a
resolution moved by Shri Indrajit
Gupta. On that day, the House show-
ed a lot of interest in the discussion on
the motion and we did highlight the
discrimination, as far as women are



51 Status of Women

[Shri Syed Ahmed Aga}
concerned. This Report which is very
comprehensive is not again the first ex-
arcise in the matter.

We have seen earlier also that in
most of the Constitutions of the count-
rieg and in our Constitution also. such
provisiong have been made. The pro-
vision exists that women should not be
discriminated. In spite of all this, we
“feel that discrimination is there Now,
I would like to know why it is so.
There are provisions in the Constitu-
tions about it. Then ‘hee are laws
about it. Then there is a general
awareness that this Jdiscrimination
should not be there. In spite of all
this, this discrimination coniinues

Even though we see that there are
provisions that there should he equal
wages for equal work, thig discrimi.
nation continues, It means that this
‘remains a pious hope, Again we are
that it anly remains a slogan. It does
not go beyond that. Therefore, it is
very necessary for us to find out what
ace the real reasons for all these
ihings. The real reasong are that a
woman has always been treated as a
slave. These words are uttered by
man. As far as woman is concerned,
the is considered the property of man.
Eince she is economically wesk and
depressed, she cannot stand on her
own., Therefore, this discrimination
is there.

Then sympathy is shown fo her for
the sake of dialogues or for the sake of
seme  discussion. UnJess you make
them earn their livelihood, you are not
-going to better their lot. There are so
many hurdleg in the way. For instance
we gay, “They must go to the schoals.
Then we say, “There should he no co-
education or this school belongs to boys
and so on."” Cannot they read to-
gether at the primary level if they can
read together in the colleges, I cannot
understand why they cannoy read
together in the primary schools, I
cannot understand why they cannot
read together at the secondary stage.
Brhosoly must be everywhere. We have
previded in the Comstitution that we
will give education free to all. Why
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do you deprive womeh of educadton?
Uulesg they know their rights, unless
they are educated, uanless théy are
given equal opportunity to go to
schools, you cannot expect anything.
All this lip-service, lip-sympathy and
these reports will not have any mean.
ing.

Thig first point that I would Mke io
make is that educetion must be given
in such a manner that women also can
henefit from schools. Education must
be so oriertsd that they also learn
some vocation I have read this report.
There is a mention of knitting. music
and dance. That is not enough. I can

nderstanq that women have an apti-
tudc for dance and music: I can un-
deistand that women have an aplitude
for knitting. But that is not enough.
They must Jearn the traditional cratt
of India. They must xnow that. If
they know that, they will be able to
carr their livelthood 1If thev are bad-
ly treated by their husbands. théy will
know: how to make a liirg. So, there
should be free education and vocationai
truining for women to enaile them to
mayke them a little independent.

1 have read this report carefully.
There is the point about polygamy.
It ig there. There gre three main.
reasons for that. The main reascn is
that @ man does not look at a woman
wifh the affection of a father. He al-
wave has the lust and with that lust in
hig eyes, he looks at tha woman. He
forgets that he is also a father; he
forgets that she can be like his
daughter. He never lookg at her with
the eyes of a father, Then, there are
three reasons why the man goes in
for a second marriage. The first rea-
son is that he wanfs to have another
dowTy; the second reason is that he
wants to have free labour in his home
and in the field because sh: will have
only food and not wages and the third
reason ig that he will hove fregh flesh
for his lust,

1 would, therefore, plesd that women
must be enable to earn their lvelihood
and to stand on fheir own foet. If ghe
18 thrown angd kieked out of the kouse
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by her hasband, she ghould be eble to
make a living, She should not become
a free labour; she should mot become
only a feast for the eyes of the lustful
‘men.

Il is said, in this report that sexual
intercourse can be done onlv after the
age of 18. 1 cannot understand why
ther, marriage should be performend
before the age of 13. But child
marriage ig still there, Only a few
days ago, it wag discussed here. Why
should there be child marriage? She
ig not aware what marriage is she is
net aware what is 7oing to happen.
She is just picked up from one house
and put in another house like property.
She does not know anything about
marriage Therefore, it is time, even
from the point of view of family plan-
ning for which the Heslth Minister is
werking 50 hard, that the marrlage age
must be raised to 24. 1 would syggets
that the marriage age should be raised
to 24. It will reduce the growing
population glso. She will also be
Tnature enough 10 decide whether she
should marry or not, whether she
should marry this man or that man.

About dowry, it ig an evil. There
‘are 80 many ways of hoodwinking the
whole thing. I know of instances
where even afte= accepting dowry,
even after the settlement of dowry, the
1eGple who go in for merriage only for
1he sake of dowry, only for the sake of
preperty—they sse that the girls
{ather hag got property and they will
gel it—treat the girl hadiv because
ihev are not gatisfied with the dowvy
ang thay want more gowry. They
irest their wives go mernilessly so that
they can go sand dbring gome more pre-
pecty with them. These things con-
tinus even after dowry is given. So
all these laws will heve 10 te given
another look so that the implementa-
‘tica of the laws is dome properly.

When I made my last point, I forget
‘o say something about polvgamy.
They say that Islam allows four
marriages I dan't subscribe to this
vigpw: Is:m does nat allow four
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marriag’s. That may be the letter of
Islam but it is not the spirit of Istand,
Islam says that you ~an marry, provid-
€d you give them all the same atfactizn.
Thet is not possible aad. therefore,
Islam Aoes not ailow i.. If somehody
says it is cllowed, it means that he
war tg ‘o have another marriage: that
18 all

T will conclude by giving you a
verse:

gawT g i at ok,
T TR AT f @y g

qurar § feat w7 wordt-adi
e gend-vtw ¥ dadha o

W TEST TAT X GIWT T,
qo ® ¥4T § gawr gorr |

SRS 9 e wiihd edgie ]
A9 e whdy o &
wdled S5 ¥ J oUW
el g duw’“"”"‘
I ple o ghbe Bl
[-1s» el o yyaee & B

f am talking of ene wha says it is
allowed. He confuses the whole matter
an- thereby justifies for bhimselt his
warrying four times.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I would like to submit
one thing for your consideration and
that of the House. In the normal
course, the discussion is to end at
5.15 p. m. and the other motion on
the National Policy for Children is to
be taken up then That would mean
that there will be very little time
left for is. So, some friends have sug-
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gested that we might cut dJdowr the
time for this by half and hour and
give more time tv the other oune s0
that some rational discussion can
teke place. I discussed with some of
the Leaders of the Opposition a little
while ago, and they have no objec-
tion. So, I would suggest chat you
may kindly sall the Minister 1o reply
at 4 o’clock and he will be take
about half an hour.

SHRIMATI PARVATHI KRISH-
NAN: I would like to say something
about what he hes suggested. This
is a shabby way of dealing with the
whole Committee on the Status of
Women and yesterday I pleaded for
a change of attitude that it is taking
up a long time. What I would Iike
is an assurance from the Minister, if
he is that much pressurized, that
during the next Sessjon some time
will be given to discuss what is left
over.

SHRI ¥, RAGHU RAMAIAH- She
says 1t is a shabby way of doing 1it,
but her way of doing it is Mo less
shabby—hecause her Deputy Leader
had agreed to this.

Another thing is that afier all, the
question of care and welfare of
Children is equally of national im-
portance.

SHRIMATI PARVATHI KRISH-
NAN: Why did you not think of thatr
earlier in the Session?

MR. DEPUTY-SPEAKER: Order,
please. We are making muen ado
ahout nothing. Kindly listen to me.
I see that there are not many names
here. Whether I am in the House
or ont in the House, I listen to the
speeches—sometimes from my cham-
ber—and I *hink, if I were to analyse
it, that practically everybody says the
same thing. There is nothing muen
to it, really. There is nothing new
in the discussion and there are no
differénce of opinion also. I do not
See any difficulty. I think, it is the
pleasure of the House that we ask

m-ﬂ-m N
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the Mipigter to reply at 400 pm.
We ocan cut the coat acoqrding to.
our cloth. I sse mo Aifficulty.

Mrs. Lakshmikanthamma,

SHRIMATI T. LAKSHMIKAN-
THAMMA (Xhammam): Mr Deputy~-
Speaker, Sir, the report of the Com-
mittee on the Status of Women
in India is being discussed by this
House one and a half years gfter it
has been submitted. Still, the report
has not been distributed to the Mem-
mers; only an abridged edition of
the report has been given. I request
that the hon. Minister may kindly
arrange to distribute to the Members
of this House the detailed report that
has been submitted by the Committee.

We are iiscussing this report in a
peculiar situation, when the whole lot
of men are suFocated by the domina-
tion of a single women, and 1 feel
men need as much emancipation as
women do today as we see them.

Yesterday, my friend, Shrimati
Parvathi Krishnan, was saying that we-
should avoid taking examples from
mythology and that we should take
examples from real history and oiher
aspects of ufe. I am opposed to suchy
a view. I have always drawn rmy
inspiration from Indian imythology.
Indian mythology has given us Durga,
the destroyer of the hydra-headed
monstar, Mahishasura, but in the pro-
cess of destroying Mahishasura, one
should not oneself become a Mahisha-
sura In history and mythology we
have many example of women with
great power, women as destroyers of
evil, ag destroyers of Asuric quali-
ties What are these Asnutic qualities?
Intolerance, fear and some such
qualities are Asufric qualities. So,
women should always try to rise
above there Asuric qualities of (n-
tolerance and instilling fear. She is
the mother anq she is supposed to
remove fear from the minds of
people. Today I was surpris.
ed to see a news item in the press.
Could even a small news about for-
mation of a new Party be a source
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of irritation? We have been talking
communalism. olftical
copmunalism is equally bed. ¥t re-
ligious communalism is bad, Political
communalism is cqually bad. If re-
ligious intolerance is bad, political
intolerance is equally bad. So. if
women has to live in the ideals of
Gandhiji or in the ideals of the
great scriptures ur in the ideals of the
Indjan culture, she should have more
patience, more tolerance, she should
be more sell-spcrificing, she shoula
have more of unerstanding, more of
love, more of justice and truth. So,
I woulg ask my <isters to imbibe these
qualities, and we should not prove
that Shakespeare was right when he
said, ‘Frailty, thy name is woman’.
Gandhiji has said that women has the
grestest will power in her and, there-
fore, she is never as Abalg or a weak
person; he never accepted woaen as
weak. We should Jive in the traditions
of Gandhiji, we shoulg prove our will
power, rather than prove what
Shakespear sad, ‘Frailty, thy name 1s
woman’ what is frajlty? The Asuric
qualities that lhave been described
make anybedy freil whether man or
woman, that is, ego, arrogance, in-
tolerance and some such attitudes and
qulities. I shall leave it at this.

In mythology, woman has always
been depicted ag the highest power.
Even the great devas how their heads
at the feet of the great Durga, Here,
I would quote one of the shlokas of
Ananda Lahiri:

fox wmar  geafz wafs o,
srvifag

% X2 ¥ g guw. wiagafs

srreearwTasy giagchaicafafv.
worR} W Wt weREageRY wafa

It means even the great devas such
as Indra snd Vishnu are at the feet
of great Durga. The last portion of
the shloka says what Shiva is. It says
1hat Shiva is just a corpse without the
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power of Shaktl. This is the great-
ness of Indimn mythology which we
ghould not forge: and I would request
my sister, Shrimati Parvathi Krishnan
to reconsider her views.

Apart from that, it is a fact that
from the time of Manu, we Indian
women have progressed and progres-
sed to a xreat extent. s'here huve also
been graat social reformer: and great
men who have contributed to the
emancipation of women. It is not that
women got eman:ipated just like that.
There have been great men like Raja
Ram Mohan Roy, and Viresh Lingam
Pantlu in Andhra Pradesh, who advo-
cated widow marriage at a time when
widows were treated not as human
beings; ‘hey cou’d uot ge' even iwe
meals a day; their heads had to be
shaven, Shri Viresh Lingam Pantiu
came out boldlv and remarried &
widow. There have also heen leaders
ke Mahatma Gandhi and Pandit

Jawaharial Nehru whose contribu-
tion has been great as far as
women emancipation is concerned.

Our Prime Minister herself has said,
“thoughs Indian women have won
their political and economic rights,
what have we done to transiate these
rights into a reality.” 1 would hxe
to ask the sume question to her. After
ten years of assumption of prime-
ministership, what ha; she done for
translating these rights into a reality
for women? Fave we won more
rights, has our cmancipation politically,
economically and otnerwise been more,
or has it been lessened? I the report,
we fing that women have remained
unaffected to a great extent in many
fields, including the fieids of educa-
tion, industry, employment and several
other flelds, I do not want to give
statistics in this respsct, because other
hon. Members have wone that. Shri
Naik has dealt with statistics elabo-
rately. I would like to refer to only
a few of them.

According to the 1971 repor: an ine
field of literacy in all age groups, the
ration in respect of girls’ education
is far less in comparisun to that of
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the boys. Our great ecosomists have
slways said tha; women's education
should get far more aportance and
oriority than thac of boys, because if
the woman is educated, the whole
family is educated. The figures, how-
ever, reveal ihat the position is mot
very encouraging What are we going
to do to remove these dispaities bet-
ween the educalion of boys and the
education of giris? The girl should
get free education from the elementary
stage to the time she completes her
education You have deprived hcr of
the right in property apd you have
deprived her of the economic fre=don:
through the difterent legislfationg mn
the States. I, therefore, ask how she
will get educated if the father is not
in a position to educate her. Will the
State take up th. responsibi'ity? I
request that the responsibility for girls’
education should be that of the State
and that is what is happening in all
the advanced countries. In all the
socialist countries the responsibility 1s
of the State, both for boys’ and girls'
education. Here you are discriminat-
ing against the girl. So, she should
get married but marriage is possible
only if you give her dowry. You
yourself have accepted and no less a
person than the Prime Minister, Shi-
mati Indira Gandhi herself stoog up
the other day and said that the anti-
dowry legislation cam be successful
only if the father of tne giri makes
a complaint. Do you expect the anti-
dowry Act to be successful u-less
there is a change of heact in the whole
society? Aad money is such a thing
that it is not so easy. Money is such
a thing that they get easily tempted.
They want to collect the money they
spent for thz boy’s education So,
you should a2ducate a gir] for her self-
respect and make her live as a res-
pected citizen. You should provide
greater and mor? opportunities of
education and when a woman has em-
ployment, I am sure she is réspacted
and is given even an equal status,

As far as other flelds like industry
are concerned, there nave been figures
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which you yourseif providel which.
showed that thera has besn 3 re-.
trenchment of women in the name of
modernisation, lack of training ana
technical training of women. The per-
centage rgveals that from 30.57 per
cent it has come down to 11868 per
cent. That s, it has gone down by
30 per cent. So, employment op-
portunitieg for women ate gning down.

There are many other problems. I
think we have been talking of equa-
lity of women. The International
Women's Year hag just now ended.
What are the equalities? Is a girl
treated equal with the bey in the
present day world? Is it decent to
discriminate against the girl as com-
pared with & boy? Why have we
failed? Why are we averse to do it?
You should admit that with the best
efforts we are not in a position to
give equal rights to our women whenr
you feel it is correct. In the name-
of emergency you are ot allowing
people to open their mouths, At least
you utilise the emergency to give
equal rights for our girls in all fields.

In the fleld or inhcritance she is
entitled only to a shar: along with
her brothers in the share of her futher
who takes an equal share in the first
instance along with his sons In the
self-acqured properties of the father
she gets an equal share along with
her brothers. At any time she has no
right to ask for partition of joint
family properties, Tha righ: tc dem-
and partition of the joint family
property is denieq to her.

There are so0 many th.ngs and 1
do not have the time to go into all
the details. The Minister knows all
these things. I think the only thing
that is neded is sincerity oa the part
or the Governnient to give women
equal rights. Otherwise, the l«rge
number of women who voted for the
Congress, I think, would have wasted
their franchise, I think you should
prove worthy of their support.

Another thing I want to say ig that
so much criticism has been made since
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there has bexq a news item yesterday
about the formation of a now pacty.
1 would sppeal....

SHRI PRIYA RANJAN DAS
MUNSHI: How is it relevent to the
subject before us?

SHRIMATI T. LAKSHMIKANTH-
AMMA: You hear me complelely.
I never said nyihing. Why are vou
80 impatient?

MR. DEPUTY-SPEAKER: Is this
new party an all-women’s Party?

SHRIMATI T. LAKSHMIKANTH-
AMMA : They have adopted a consti-
tution giving equal rights to woen.
I would like to say one thing. Shri
Hume started a1 party. The Congres
is not the «ame. We find in the Con-
gress party to-day many....

L]

\
MR, DEPUTY.SPEAKER: There
I begin to have my doubt whether
the women dre ceally the equas of
men?

(Interruptions)

SHRIMATI T. LAKSHMIKANTH-
AMMA: ] am concluding. Just be
more liberal. There is a misunder-
standing about the stang of some
perties. The latest....

MR. DEPUTVY-SPEAKER: The
Members do noi want to listen to the
Chair, They want to go on. I ssy
you were going on very well Bat
on thig point my old doubt begins ‘o
come as to whether woiven are really
the equals of raen.

SHRIMATI T. LAKSHMIKANTHA -~
MMA: I wish that men are mcre
lolerant of women.

Kindly give me a minute. There
seems to be some misunderstanding
that certain parties are opposed to
something, Recently the Jan Sangh
passed a Resolution on the equal
rights for women and also others....

MR. DEPUTY-SPEAKER: Yes, yes.
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Shri K, Surysnarayana may spesk.
now.

SHRI K. SURYANARAYANA (Flu~
ru): The Repart of the Committee on
the Status of Women in this country
covers a wide fleld—social, economic
and political—to improve the status.
of our women. Even though under
the Comstitution our women have equal
rights, this has not been properly im-
plemented or seriously considered by
the Government and other responsible -
people. That is the reason why this
Report has come,

I must thank the Members of the
Committee on the Status of women iIn
India who took so much of trouble.
They worked with patience, They
have enlightened ug on the problems
of women in various parts of the-
country.

In a letter to the Minisier for Edu-
cetion and Social Welfare, the Mem-
bers of the Committee said:

“Our investigation has revealed
that large massas of women in this
country have remained unaffected bv
the rights guaranteed tc them by
the Constitution and the laws en-
acted since Independence. Our re-
commendationg are made primarily
with a view to making these rights
more real and meaninglul. We are
confident that they will be consi~
dered in this light and measures for
their implementation will be initia-
ted expeditiously.”

They also supported my views, not
only my views but also the views of
all public men in the country. We
have to give them equal rights in all
spheres of life.

Governmeat i« considerin/ that ‘edu-
ecation' should be ceniralised. The
Govt. thought of it because they felt
that there was some lacuna or diffi-
culty in the implementation of the
schemes in the educational sector.
Likewise, they have not taken ‘social
welfare’ in their own hands, They
glve certain views lo the various-
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"States. Bug the money which s given
for the purpose, particularly for the
welfare of the women and the chiid-
ren or othar backward classes wel-
fare is mot being spent.

Dowry cystem causes a lot of
trouble in marriages. The Members
of the Committee have made a refer-
ence in this regard in their Report.
Shri Najk also said that in his Con-
stituency, the bridegroom had pur-
chased a bride. It was 2 case in so far
as the tribal people were concermed.
“That is not a huge amount but some
-vessels ang Rs. 100 or Rs. 200 and so
on. In my own constituency {ribal
people are alsp following this practice
of demanding dowry from the bride’s
father. In this report it is stated as
Jollows:

“For example men in the IAS and
IFS, in Orissa, Bihar, Uttar Pradesh
and Punjab belonging to well-to-do
communities, can easily expect to
get in cash and kind, at least a lakh
of rupees.” Then they say;

“Business executives rank next.
Engineers and doctors stand lower
than the business executives. This
class seems to expect that mar-
riage would bring them rot only
a partner, but alsu all the things
needed fo sct up g modern house-
hold, such as a car, refrigerator,
radiogram, etc. These groups
serve as pace-setters and naturally
influence thosz below., Thus a
peon or a clerk would demand
such things as a bicycle, a tran-
sistor, and a wrist watch. A
scooter is a common item of gift
to the son-in-law in the groups at
the middle level. In villages too,
there are similar demands.”

So, Sir, this is what has been stated
in thig Report. In U®P., Bihar, etc.
it may be like that. In Andbra
“Pradesh MD. and MS. qualified
doctors are demanding from their
father-in-laws dowries. They are de-
manding this dowry even though the
‘brides are themselves M.D. or MS&.
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qualified dontors. So this iz what s
being demended there and the oflue
cated people are alsp demanding
dowries. Our friend Mr Natk said
that only middle-clags and uneducsted
pecple get into troubles to meet the de.
mands of their son-in~laws. In
Andhra Pradesh what happens is this.
A UDC demands Rs, 10,000. An LDC
demands Rs, 3,000. Rs. 25,000 is the
demand of g Graduate Clerk. If he
is M.D. or M.S. qualified doctor, he
demands Rs. 5 to 10 lakhs, even with-
out any property.

I will tell you one instance which
has come to my knowledge.

One boy succeeded in IPS recently
and he had to undergo training and his
marriage was already settled. But
certain other people went to his
father offering him dowry of Rs. 10
lakhs even though they knew ihLat his
marriage had already been settled.
But fortunately the boy and his
parents did mnot agrea to that offer.
This is the sort ¢f black money mar-
ket which is oparating still in spite of
our legislations. In my opinion all the
industries resulling in money-earn-
ing ways should be nationalised along
with speedier implementation of land
reforms, to equalise the individual
income in the society.

I will tell you about the time of
my marriage. My father received at
the time of my marriage Rs, 1,118
from my father-in-law. Again. my
father added to that amount an amount
of Rs. 500, and returned the whole
amount to my father-in-law. That
was kept as stridhan of my wife.
That was the type of system which
was obtaining in those good old days.
But now in the nama of civilisation
we have spoiled that system, which
was originally there. Now you have
got socialism, communism, etc. in the
books only, not for implementation.
That is my charge against these so-
called urban radicals.

Sir, in 1921, Mahatma Gandhi call-
ed us to boycott English schools. In
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those days several students buycott-
ed. Now in social life and political
life we are not being recognised be-
cause we are not well-educated in the

“English Ianguage, even though we
are educated socially and we are
well-equipped in commensense.

“There are ladies sifting in the official
gallery, and cven though they get
Rs. 1200 or Rs, 1500, ag salary, I have
®ot my own doubts that their hus-
bands may not treat them properly
and still they may have dificulty
‘with thetr husbands.

In practice, 't is now like this. So,
the Government should give its se-
rious consideration to all the recom-
mendations contained in this Report
“‘when only the troubles faced by rural
‘womenfolk will be over.

We spend so much in Perliament;
very few of us only speak here.
Here when we speak the entire
<country is heing representeg by us.
We are speaking for the future
generation of the entire country
"This report has given some figures
about the rural womenfulk, In the
matter of education or agriculture,
it is the rural womenfolk who suffer
S0 much. Zo, 1 would renusst the
Minister of Education to see that he
gives free education to all the girls
‘from the bottom most to .he upper-
most covering the LAS, IPS etc.

In the end 1 would requesi the hon,
‘Minister once again to see that
‘Government gives very serious cone-
sideration to this Teport.

ot where Wiy dowr (W)
IR YA, X¥ afrfa ¥ Fie a3
& oy wgw ¥ e @ avaX w0 Avar
faar, % fa¥ ¥ oqrae) gvqama ar
E! .
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¥ a1 gaaer §f Fr 9 oy gorly
TTIT o wot &, owe sl 0
eTE gt e ¥ wgraw § wwd-w ¥
T owrar | g few o I R
€, fereY 9T IoTar Te §7 wee
arat Y fY FTTISTA AEY § 1 ATR-
are we <t %Y £ qd Faralt AT €, wlt
afra et §, ax soFH S fatgw
wX § 1 wfgar afafaat € 37l fr
A § WY aw SAr oy wfgaedt wr
X § =@ WY g arat wlgast w5y
gar § 1 wiat ¥ x® TrF F FALC
faegw ot aft farar arar § 1 w9
FZT ST FTHTY AFESAT FATART AT G
AYETET T TIF W 747 FEA 0 IAEY
ag gar § 78 & v wfgar war fAx
1 =gt afgar <y wfgei aff awar
FaTE 1 9T Y Af) grav § v wlger
T qqAq W1 § ? 27" HYTA WY ¥,
ForrE #¢ o & g fw v T A
wL W@ &

Fa¥ fa gw wa<t § gy Fav
wife &t T F@ 1 D FH-
wifeaf & N Afgaid w5y § ar ga
w5 & 9 afgRr FANE w7 FA §
IAEY GRIT FFT 9T A< Faqr o @
&, QX T Y FATT WAL T R
Acfearwr@r e seAIN AL
f wrai w7 aTw fasga i gy afi €
gl 93T @13 au Afawa &7 FFAw
agH &) A €@ AT B A o
A% wAr W Argx wg F A fiw
24 R € FEX A Tl N AW
1] ®1 A€ T Frar g KT A Ay
wdr ®7 XHwT g wfgy 1 gaA
a; gRAd § e A s am A P
gt WY &7 Arq qfar faatoaa ot
R | AR qar aff ¥ w17 W@
gfrat ¥ @ @ ¢ 1 <gor o Fear v
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[« wherc sow 7w}

& s fardt WY gar aft worar § ?
o frdferbard e
fauy o | wWT 7w gATC AT AR Awy
&Y gefiage ® AT o, W Ao A1
arfed oYz TR ¥ ¥ vy W wraet
qut i Y w1 e o widy forgs
qrg wevz dar AT § 1 o ST aY
RN T QT Wt Y AT

T /1T AT HT FHIA ATEAT
¥ w7 Sy § O ER A wrewy
Iwrdt fagr &7 AT ST TAfEd | i
% gaw fagr ey yorefam ) @&
goreriaT R fuar sy qre vy,
o a1 forer ¥ Ty FE &, B
wfaas ferr €Y vt &, var v =&Y
AT & FF1 wTHT T foeareli w1 v T
gt ¥, Wi AR A7 el 1 agr AT
awi sy g i Ay v, WAy,
EWrAgEt g ady urfi @) B i
T gaT &1 TRl § awwt afeagr
' T TATE GTLA AGA H7 A4 gAL
oK & omefr §, AT ¥ wreT IAE
FAAUT MY WA ¥ W IAET g9
of vada W< Faar avar § 1 Forat Aga
agr & * § It wrod T
¥ &1 o T #Y wre wR R
Y ArwT AT Farey AT qar
sty o wor v ¥ ¥ § 1 Tro WOl
fag ¥ wer 5 g Tei MY & wEA
¥ fork T FART 1 3G FPr A THH
ey FEHwar faadi ¥ o

0NF favr @@ N ww B oo
qU Y | ey wfeas § fv7 @ 97 )
gt T gAT 1 T TIEgTT WY w7
o9 & afary fratae & fawfad &
s gy &g a aE, IawT [T
og gwt fw agt ¥ g5 o at@ W

MAY 27, 19%
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W ww Tweerr wive W o §
TR A E ot
ufoare frgrorm st g o
ar et wr | gE wrey we a9
T qTITR ALV AT+ a0 TE
& e ar e oo ol et 1 o
Paoeft ¥ srorg g TR et Wity wom
FT oy ¥a< @t W T wmw vl
@ 1wq ¥y fawd @t ¥ 1 YT
Fa wrqx wrzbaa § Frra sfear fa
8 TYX fAaT 41 6 TqX fadAan 1 Hiew
NT 4T AN E? AW
¥ Tredz dwrT wiT afsas e T
TF GRAIT AT AR FH ® (47 QT
ALY A F X AFFR AG WA
WTY XTI AT A% Ty ) aTE W
o Fgve v E, wifee ¥ w w
T aTE F WY | wely gW qRT
TN oY o7 AT ATAT FY AE &
WY 1 CEX A A WA AW
& gory A srarrary fo wfgersdi o7 o1
& @r ¢ A wTk quR A9 W@ qn
qE QYAHT 5 Mra gArT W JGTT 8
WTQAT | FW &Y WIX W ¥ WY qgw
®Y 7g% § fr voqr w9F  Ww @,
7 fi5 arr agry ¥ WY B Ay @
vaferd ga¥ ag¥ Ay frar ST
wifed, aras? afgam ¥ | @ IF
gt farmrr €0 €Y Rl AW aw IRy

qa €Y 7y £v fiw Fvw gfrar @
Eltf\'ol"?o ﬁmquﬁ‘i\'fm}
ar ) &, e say Wit gaar s Ay
frarfoaqrmaf A A FPAT &)
8, 10 7T ¥ AT ¥ AR WA
wifgd | Wiz I wfgarat ¥ wfes
derr % qwmEr ww | wac R &
Wi ot freft e ¥ qowY, Wg
wq¢ w7 yea fear a0 qr wwwT
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&1, AT TG fo2A7 FT 1T TIT TATT
FA | FTAT I8 Tt & Jgr fF
LT gare fa% a7 FT @V & |

WG =T FEAFAT 93T FLT 2
ot #9 aw ¥ T famw foar gr
wfgardt x fa¥ | uF g9 wigeT die
qT-q5 ¥, INY UF HGAT T MFT FT
fa a8 @iz wfeganit & fox & 1 o2
Fz1 fF w7 Ot qwr wfgwe E &
1T 8 | a1 wigar ¥ w21 % 931 798 e
HigAMAT F , AATLA Iq AATL A1EHY
F1 wfgar #1 iz B1F FT g8 SvE
591 927 | 59 THIT AT &7 FF T
@ & | 3H avE & WT ¥ Afzant
fesar ot e & faad &, 1 fF Ay
grar =ifeT | ;g FT qIY G W4T HY
wfgaist #T SAW FET AfEy
ST faar 9z @9 At ;ifgr | o
o1q Faw wigar foeqr 98 11 gz
gq FIT 8, A1 {7 g3 o 941 & 135y
T AT F HgT T2 F1 f3ar w3
AT AT JF MFaTHr Al 719 Qaq
q9 qF ST FE1 N | ¥ wEw
aF 1 difva @y § F18 757 a9 |
T & HeET AL Tt A0 wizensi ay
fofera &1, a1 qwamT 5 afvare
fagi9aT FT AT g | W%’T H AT o
qfeT fama &7 a5 & =ifE zaw
SATEr a= g1 Wigami # A F1E Y
THaT & 4% ST ¥ | ZEfET weT arer
ar madT ghaar F far #7 Ga1 FT g5y
g &fem o i g8 1§ 1 AGY A
gFa HitF Sax Jgi ar Ifewr g
g fr fas mfgs a= gaar Y 91 &
FH FIS H G FETHA, FIH OFLT |
6 F=41 GF AT FHIS HGTZT AZNZAT |

oew § F g agy Fgm B = e
F1 forerr &1, ;M gt Fv wigarat o
9ETHT 4T STFL §B I FT HFQl & |
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| TAvifag @ret (SATET)
fedt =%z Figm, 7g ST WA QAT
AT 2, § THAFT SR FTATT | HY @
2 o o feid &, 25% 4 arargw e
ugT aar g fF fRdy o e F gas
=AML ATAAT F1 T4F UFT IWT HiF T

7 agr 0 TR 3T ¥ aga an

e ﬁqr | & W SEAT O qg‘r g
qraT Y, ReraraT e g Su% fgma ¥ o
FEAT TEATE

z-£37f@EY FT ST wIE §, T
FUT-FLT AR F @EF F AT A
7% SrEeH g1 qEEE 1 g AR ®
353 ¥ & | 9% &0 33310 Ore Ay
TaeEy agl g fF F1€ 7g § ar 7w g,
g IHYTLEAET & | F ag waar g f+ ag
Tg ZEITA HIOA §F A g #1eE,
FIfAdT A FAH 97 W F@T g,
wrEY A F1 facgw IIWC GIAT A
zad fem@ ¥ @wa 39 930 980
T g1 A8 Fw F37 qfewa @
AT gt § dma 9 A a5
afmwa & | Tafay a7F7 F1 @ agleq
¥ #aaigr &4 ZE0 0 S afEr gy
AT F A ST FTH G40 FT E, gAH
TAITHE |

TE A 2 “qu ECAET: T
Q¥ Awmdr gaar siiehr ufeqm w2 §
IgH § afsr fidq 0 ?aaaaﬁaﬁn‘
F F0E F@TF -

“Though a woman works more,
taking her total work into account,
she is generaily pad less. The sur-
veys dotie officially as well as nor-
officially go 0 show that womer’s
wages have been lower in many in-
dustries as a rule. The fact that wo-
men teachers, doctors, nurses pro-
fessors, administrators, clerks, scien-
tists, engineers :und sucn others get
equal pay only indicates that with
education and acquiring of skills they
have won their right to edua! remu-
neration though not yet equality in
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sz ~anifag dalt]

full, At the time of promotions, if
a man and women both ~re working
in the same job with same qualifica-
tions expernience and seniority, gene-
rally it will be the man who will
be given prefercnce over the woman
To struggle her way to equubity of
promotion, she will have to be more

than equal, her work output more

than normal sc that the underlying
natonal prejudi.e against women may
be counteracted ”

T WX AT A ATF agA ST A
[N aE@

ETRATH HY AT AIYIUR L AT 6 87
AT ¥ 19 1969 ¥ qqw ¥ warfaw
ok Fregw 1 X fowr &1 o3E e 2
TAT 98 €A 69 FARX Twaw F |
ZrEaw Ay F7 4¥ aew ey suar @,
wits Ia%  adf @ 1 IF a9 SIAI
A I AF TN " d o=
a1 L wEAT FY T ) A # )
g% dfrar ¥ v Fr gqdum Ay T &
FfET 7O off s8R oF aga adt A
&, %9 o 2% et far s 7 fgd

Fu o feat g g @ W
gqq o9 § 1 & T wgar g W
I HIN e wmani &
a1 FYgTR afas FT qE | AFAAFAT
¥ ot f7 A0 ¥ w7 g wfed &
afl waft § safew fergey ot foat &
99 % UF ENIT FW& &1 TER
w¥ifadt 2

Far f5 gAX AR wEw A &g,
& g qw 7 9941 1T §, 5 gEamET
oot Mgz ¥ qarfaw 4
wifeat el agy & 1 AT WA aE
fe a7 q1 g% T Y Y A W
Q% &Y &g BT SFF W Agy Ty § ?
B wrr awnar T fed o
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st ¥ qw P et £
g aw av fv aw fr wghd
1A 7 2 &, o o wrdt Wl 5 et
¥ 1 xu feufedr # ov wfadt o w8
* §i-foreft wed, fwar 3 ok wafer oY off,
Ty fafrery il T ixggoe &
% AT e W g§ qoaw #
wefadzT amr fagr vy qr | WYt &
218 F1 I ¥ fog qg wel §
A6 Taa(t #7 7ot fy o7, Wk 0y
TrrIm e A qEAT |

Zrgasy & WA w1 gt ¥ wfy
&% ®f T 7Y ¥ 1 v SRk 2w
T HT 5T §, A IoeY qwaay F
g ¥ faar s 7 fgg

zaY T § fr w€ g ot W
g T4 fefadt  fede @
wre fed) s 1 g@ ffw o9 9%
=T A4 T R, Y IWAY AW FE §T
fe @ & ST qoit @0
o T FAv & 1 Qar Y g o few
fe w1 frefY sl & q=av &, MY &€
wf Tt af sfatedaw g of,
T g 7v=7 a9 ¢, I wnfa-
fotws $o 70 & 1 g7 NFt F fag v
& awmar fgw

HORT A ® goud Al ®
we gft g€ ¥ 1 waT fisdy s
wrdY forely &% st ¥ g €, At Twwr
g a8 AT § M s ford el
firdt wdT wadr ¥ &1 €A IawT
Eew wZ IEr § ) g a|wd ¥y
foer & T W) wEw w3l B Nfow
w3 mfgw

WIT WG AN A Jua ofd I
o &, N ww B g Aol WRF
At ¥ gl arefr feard & | IW
T Y FY qug ¥ AT v Al
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aff ey § 1 cwfag gy wiesi Y
oot ity T w1 wwdvren AT Wi
«F Sy et % o war gy ety
ar Fxfew oAt o T & 1 oA qed
®Y ey & forg % g BYE A
g ¥ 1 gaferg av ot @ dwc aw ol
AT E TR 2w R fag SR qraeITE
P aprer € 1 €T aTH wOW O wTe T
syt & el gt § 1 Y S
23F gamm e &)

W 9T geew ¥ e g & 7
fa redt & qr € wr A v §,
R s o= A § 1 wafrg g
Qi qioe daRaT & qEgEd £ ¢ It
ot €08 s ’AT Wifgg 1

wi gt T At ¥ wawifearfedy
wit & 7 fum ot 8 Tifad o foar
war &Y, a7 o) gafda & dgew W &
@, v ¥ gaw Rem A wF
e T g WAl W qdAafedy g
arat ¥ R gE & 1 Qar LRI FAT
wifee fr el & miagram Y &% 1

ot WMo wTto v (wgoRw)
YT WETA, UE TEAAT FY W §
fr s g wfgardi & e w3
FRTH R I AT T AT FTQF§ 1
dfew wr # wigarsdi w7 Farw gevi
& wurT qr t fagy afqx #1d ar ax
X &, 3T AT w7 FTATHT SAA QT
T why Y€ swre @i a1 1 &
w15t ¥ afimfas Hdt oF | STEFACH
X2 D sy ¥ fagforar st wg, Ia-
qir #Y a7 IHEY FFEAT € ot wATH
¥ gferat et g, 42 48 qror 7
wfgemi 7 AT AT 94T |

syt wre F wg-faarg F ¥—
wwer figerrr 3 @ 4, gfwa & e
aor ¥ ag-frerg 13
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MR. DEPUTY-SPEAKER: You may
continue after lunch. We adjourn for
lunch to meet again at 2 O'cleck.

13 haw.
. The Lok Sabha adjourned for Lunch
till fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at four minutes past fourteen
of the Clock.

(Mr, Deputy-Speaker in the Chair)

MOTION RE. REPORT OF THE COM-
MITTEE ON THE STATUS OF WO-
MEN IN INDIA—Contd.

o fro wrvo gew :  IorEAmM
wgrew, gfirar # werwTshiT g W,
wafyare o sfert &1 qr @
@ ST R gur? 2w # oY fra® ST o
w¥ g T g R = € o)
oY AT &Y, §7 G KT WIAT AOAT
&ar 7gr | ¥fwT Isfadl wared) # o
0T & Fa-Arerer g A Ay wewf Wi
ag farsrorer fgrgeta ¥ sl S 9w
atq wrq fgrgera # Wt ga faardi
&7 zway gar fosw  afvormr e
TET 9T Wl OF AA-ATOOT AT ¢ W
AT, NE-AATA, TFAT FHOH T &
IO S mfwgrs 4w ® W AR
feaadi &7 safy & fom wgay @
INT fq wT | wR T8 i g E
T g7 & a« A et w1 oot S
AR Ragd sAr R A
gwIX dfawr % forr & wretre 9T A0
Hawre @t gevt # Ag vt ¥
qadfas gwar KT Mfas awar
®T WTaw WA {1 <gr § 1 Pt # A
wami, fawre afefadi = fwar
afeagt ¥ g@ ara 1 sragrr feqr wav
3 fr wxr & ww o gt ferdi & wiw-
fafiren €Y fraifcr sTH 7€ & T
syfafedfoda # ot @ TeTC o
s A & 1 X wmwar § W K ag
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['ﬁho e wiw)
aare tr § wamn 6t fv e
Afadrw 3 ot ferd! w1 §o sfufrfie
g wifgq | woit Wrarad o omgh
9,y NENT ¥ wwwsre ¥ mEEwr
ufwaast ag =t §

wx ¥ frdmw ure 2fiew g7 AT
qex weg wiafaaw ® 9T wrar wrgar
¥ 1 Tg T wowT ¥ qrw gwr Forad
wny dvmafe w QuwmT T ¥
fear war | Reargfer w1 Jar A A=
wfer war Sfeq ga® WA W
u% 7% frer w1 safasrs qwrw § o
w21l FEATH W@ AT ® I
v ¥ war ¥ 5 oaqd ) 159
@t wofadra, w7 @ T oo
WY gy qar forat amwar g 1 g 3GT
e, et 7 Y wAw At
A TV YHT ) wigwq ey ¥ g
ot wf & forad wroor amm fafan
hw & § A foa® Froor wargy #
®T weerATT Arar  wgife ey q@
gifen Y, feft 32 g9t -
HIW Y o197 HiF ¥ @ gy Ay
IT% fag wore =arfgn, sa% fag gz
it Tfgy WX 9% fog w ot Wy=T
wifeq | gRIY @il W WAy §
foww To fedl & qaTs § gaafaar
wox ¥ agq wuf gf, waari ® oF
¥ 9§ Tt WY | gAY AE ¥ YT FIOE
gor 1 wiafes g sfufs
(sar) % a€ aF T @ feg
g ) % Wi SRATY ¥ w2 | 5
o Y atd 7T ) Sl srar o waw
37 Wit & fawrs oy fear aar, oF
off ¥7 ¥, Y fir safwarzg o wand
& forawr xow gL wrEet ¥ ¢ Wifw §S
A & ¥ ¥ FArArQ W 388 fnoea
= § W wad wlw 9 g w §—
g a% fgars vk Jre o
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1€ wrfr 1 & wanar § gowrer
57 XW e Wt wrar wifgg

oy wrr & oy fadar won wgar g
fo wlra aris of femat srad g7 el
fifen § Wik qtwma § forad qew wowy
% ¥ wrdr Y wo § 1 xafog wow iy
FH7T agy I Jqradraerfand o
e AT & Iq qud & A 9T ey
awrrg w9 fis worge der &, faasy
wraedr ww § 91T frae araedt @@
-Srtg%mm%ﬁ:mm'mmt 1

e?r oty & @ fwar & @t &
FgT wrgar E 1 weY o g Feadt o
eTHT X gaT A FIAFA §, WY IANW
A graa & gur Y, Iy wanrdaw
g ¥ guTT Y, W UIfaw grad
¥ gureE a aw fr T g7 wfwfaa
gf, o faa 7 gY WYX wqd gRwy o7
I HERAW T Y | Anroy AT * &
farerr faega 7 & qTraed ) gw fawr
¥ gardy Fetg gTHIT A wr§ ww A
far & | Iasr drgr QT ST QAT
fir far Y Toat w7 fawa §, gw cwd
&1 gty 3 | §fwT & argen f Firwr
HRATHD A EH A0 ¥ Qs {73 qwony oy
wy wifex f g forr 3 fiaral & fag,
wferwreft & forg gredew wad wifeg
o o= fordt ol % gheden aff &R
T ¥% dgra ¥y wxfent wewd ar
fafed chw ax Prar Wl € ey v
grt ww a1 pechide ot i e



- Status of Women JYAISTHA 8, 1898 (SAKA)

Ty #ow 2 wx wrat § | @F fag
2% SEIX ¥ wqweer o< faer ¥ Qe
Pqrr T ERT flgg )

WY X ANTE G AT WgAT E—
ware & oaey % ogt aw feg awrar an
fofrwar gora w1 @0q E—%AS
Ford vt Ay sqaeqr Sirdn ¥ v
¥ vt grae & gy Afear pre 7 datw,
faar war §,foradt oficamr wY aga &
safawfia s | T o ¥sr A
o€ § | §fa g ween oY FB AR
grafos «ofad™ & fad ¥8 qfaer
Ay, $9 wiwars warg, foak Iw
wak & S} Wy Y qeren XY A glawy
gawr a0k ¥ gy &% ) ww TR I
AT 34 I gaw A dar W@ E,
AT AT qTH ¥ A HAT ATX W R
g s Hamis fod § gaiaaia
IF HTAAT X qred grar @AY )
AT U &5 §, IeAE § q=AT AT
FFE Y g & agwgarg fragar
gz e ® war §, IER
ALHER T § aagrq fopar sran

=fgd

gat—uF FmA fafaa v o
=1fEd |

Fgt—T aF arar-faarg 25 wqr
e Az A FIL AT, TX IF A
T FEAIT TEEY THAT 1 14-15 7§ FY
ey § faarg Y WX &, 16~17 AW
W T aw & o $ur @ R §,
20~22 ¥ ¥ IFAF A-AIT a9X
£t ¥ & forad =t wga PR Y
Tt & | v Sy war R, ot v e
AN o AW X www § ) valad Ay
#Y Arft ¥ 91 o7 ¥ W 18 WA X

A ¥ 21 wro @ wifen aur Fanrg
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ot aggna wfrand =7 & g afil,
Forad o1t 7 7wy % fr gt it

wut e gk ar ot gL @, wawt
fore @1

ﬁtmrri‘hwtit%vﬁgﬁg, e
o as awg ¥ gy v g L IR
a¢ 7T 4 §, wed Sy qrafow wt
Q@A 17 g g foot garer o
Fox &) wk §, vaeY 9% vorm wEr
T WY IEH wurar ¥ varar wrafywar
srfmsimrt g gz, dw §,
farrer 63 warzr AT 1 7€ ooy aga
= §, foe Wt & wroer wfas qag
At qaT wrgan g

SHRI K. MAYATHEVAR (Dindigul) ;
Mr. Deputy-Speaker, Sir, thank you
for providing me this opportunity for
participation in this discussion. 1
welcome this motion. As we all know,
the status of women is very important
for the welfare of the society and the
country. The country's status und
welfare mainly depends upon the
status of women not only in India but
throughout the world.

That is why, the Arst und the lest
Governor-General of India. Shri
Rajagopalachari once commented.
*One woman degree holder is equal to
five men degree holders in India.” If
proper opportunities and chances are
given to the Indian women, they can
do so many miracles. I am giving an
Mlusiration which is outstanding and
unprecedented from our Indian
women’s point of view, At the time
of Indo-Pakistan war, one British
Press representative said, “Many
Indian Army Officers and men have
told me that often in the thick of the
fighting, a slight saree.clad figure
would appear to check the welfare of
troops and see how things were going
on-l'

“She was no other pgrson than
our beloved Prime Minister, Mrs.
. Indira Gandhi.”.
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IShri K. Mayathevar])

Why I am quoting this is to show how
sur Indian ladies are equally bold
enough strong enough, to shoulder any
responsibility in public life and even
to lead the country. Therefore, equal
opportunity, equality in all respecis,
should be given to ladies in India in
all spheres of life. This is the clear
evidence and the proof of the boldness,
sacrifice and fearlessness, on the vart
of the women of this country for the
welfare and progress of the country.

The theory of man’s superiority over
woman 18 being exploded. It has
become a matter of the past. Once
upon a time, women were assigned
the task of only producing
children and looking after the home
affairs, They used to be called the
home ministers because they were
looking after the home affairs and the
household work. But that time has
gone. That has become the thing of
the past. Now, we must give equal
opportunity to ladies to comvete in
IAS and IPS examinations. I am told,
the IPS ladies are not allowed to
marry. Earlier, even the IAS ladies
were not allowed to marry. There is
some relaxation made in service con-
ditions and rules in the case of IAS.
But in the case of IPS. I am told, the
ladies in the IPS are not allowed to
marry. I am subject to correction.

AN HON, MEMBER: Air Hostesges
also.

SHRI K. MAYATHEVAR: The IPS
ladies are not allowed to marry; the
Air Hostesses are not allowed to
marry. Why not you relax lheir
service conditions and allow them to
marry? Let them do service even
after marriage. In wo way, their
service will be affected because of the
marriage. At the most, you can cut
their salary at the time of delivery
and all that.

Tn the rural areas, the Scheduled
Castes and the Scheduled Tribes ladies,
the suppressed and the oppressad
clags ladies, are trested as slaves even
now. I nay narrate an incident which
occurred in Tamil Nadu about two
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years back, There is a village, namely,
Pariyakkuppam in Chingleput district
in Tamil Nadu where Harijan ladies
were raped by the so-called high
society people, in other words, the
then ruling people in Tamil Naduw.
Their houses were damaged; their huts
were burnt down to ashes. A one-
man Commission was appointed to
inquire into the matter by the than
DMK Government under the Chair.
manship of Mr, Raja Ram, the then
Revenue Board Member. He inquired
into the matter and give a report to
the then Government of DMK. He
recommended strong and stern action
against the culprits, the people who
were behind the scene. But even after
the lapse of two years, even today, no
action has been taken by the Govern-
ment. Why no action was taken on
the recommendation of the one-man
Commission against the culprits
jnpvolved in this atrocious, inhuman
and heinous crime is because they
belong to the then ruling party, the
DMK party, in Tamil Nadu. That is
why no action was taken against them.

Now, Tamil Nadu is under the Pre-
sident’'s Rule and 1 would request the
Government of India and the Home
Ministry to probe into the matter and
render justice to the affected Harijan
ladies in that area.

We are giving certain status, of
course, not equal status, to Hindu
women under the Hindu Marriage
law and after the amendment of the
Hindu Marriage Act in the matter of
divorce and other things, But ro far
as Muslim women and  Chrisiian
women are concerned, we have not
touched their status and we have not
touched their law. So far as the
Muslim law is concerned, as the
practising lawyer, I know, Muslims
can pronounce talaq and divorce
women. There is no protection for the
Muslim women at all under the
Muslim law. Why are you afrald of
protecting all ladies—Hindus, Muslims
or Christlans? The Muslims and
Christians are also Indian ladies;
they also hail from our country and
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they are also our sisters and mothers.
Therefore, 1 would ilke the Minister
to look to the welfare of Muslim ladies
also by providing suitable provigions
for thelr intezests and not against
thelr interests.

Regarding Christian ladies, it is not
easy for them to get a divorce. They
can't get it from a Magistrate’s court
of a District court: they have to file
a divorce petition in the High Court
and after a decree is passed by a
single Jadge of the High Court, that
decree vill have to be confirmed by a
full-bench of the High Court. There-
fore, it is very hargd for them to get a
divorce if they don’t want to live with
their husbands, So, this matler has
to be looked into.

Regarding population, we are going
on thinking and planning things to
arrest population. In India the
population is growing in geometrical
proportions. Even in the year 1797,
the famous Malthusian theory
supported the raising of the age of
marriage of ladies to 21. If we raise
the marriage age of all ladies, Hincus,
Muslims and Christians to 21, it will
be working indirectly for the reduc-
tion of population.

Then, regarding registration of
marriages, I would plead for the
compulsory registration of all marri-
ages. Now there 1s so much cheating
and fraudulent marriages going on and
it ladies are left by their so-called
husbands, they are unable to prove the
validity of their marriages in a court
of law. Therefore, all marriages in
India should be compulsorily register-
ed, overriding whatevér customs and
conventions may be there.

Then, I come to dowry, regarding
which my young friend there pleaded
very ably. In the marriage market
IPS officers are quoting a high rate.
IAS officers are also demanding high
rates, and MBBS men are demanding
the highest rate in India. Therefore,
the system of dowry is a great menace
and an evil in our society. So, as we
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are having an Anti-Corruption ancd'
Vigilance Department in the Central
and State Governmenis to check
bribe receivers, why should we not
have another Central Governmeat
Department called the Anti-Dowry
Department to check this evil and to
belp the ladies?

So, I would request that all the
points raised may be favourably con-
sidered for the uplift of ladies,

oft gt e (got) : sosaw
wwa, 2w AE A g gfear
T o fei¥e sega g€ 2, o g wew @
i g G T 1 WTE T AR
froar fagre ¥ aY wrw @
agt AT #Y 7 foaw gurwar W afew
T oqry fegr war g 1 IrSAN
#r gy g wrAwc gy gvh fw
frgea & arart o wwTd #, A
& Y afgarsii ¥ wd § Fuv far w3
figeat Fomr AT 3w o sxdaran & fag
a9 9T WY "« w9l o

fgrgearr Y wromdY & ward @
g Y wEE ol T %@ Wy 9%
femmw aga w% ar fower aqx § e
arrdt A gy i wfgad  wiew
AT FHE W W § See
& 1 gk frgema wv dfaae
A Al ¥ o g aAmar @
ta% g ® foen frar—

“....to secure to all its citizens:
JUSTICE, social, economic and
political;

LIBERTY of thought, expression,
belief, faith and worship;

EQUALITY of status and of op-
portunity; and to promote among
them all;
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FRATERNITY assuring the digaity ™ T ww Ty K7 A8 o7 § o v

:; the individual and the umity of wiigs ot 9T wad 4<t o aer W
e mation.” ;

“Dignity of the individual.”

xq% frar vt ¢ 1 wTq A TAIAA
& arg AR e F a9 A/, @@
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ARFHTANT ook &
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et s sy g e
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s Faar o7 weag am xarT § A
|RTAT ®T X v AT XAy W
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g7 ? Yad ww wiwaw o
ot W ¥F ga wox 2w R aw
*iA ¥ W A g T gy §
/fer & gawar g fe wax fag wdr
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sy waifedy ) arar wifigd, AT
7 faeX arat xey At gARAT WTEQ,
fors & s wig sq61 wiw fear ot
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I farw & fag, soud &1 b
i v & fag, @w w1 fadw
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Jega o g

SHRI D. D. DESAI (Kaira): Mr.
Deputy-Speaker, Sir, the fact that we
are presently discussing the status of
women in India itself shows that dif-
ferences do exist between the two
sexes. Objectively examined, biologic-
ally and scientifically....

MR. DEPUTY-SPEAKER: Biologic-
ally, nobody ever quest'ons and we
cannot do anything about it,

SHRI D. D. DESAIL: I am only {ry-
ing to explain, how the differences
bave been created and 1s there any
ground for that? If gentics are check-
ed, if gensis are checked, if RNA and
DNA are checked and if behaviours
of either of them are checked, do we
find that women have an inferior posi-
tion as given by God, or have they
got an edge over men, This 18 what
I am trying to say. The fact is that
women have an edge over men,
Biologically, it is a superior being.
Any scientist or any other person who
has a deeper knowledge of science and
genetics and the behaviour of the
genesis can safely say that women
have greater temacity, greater sustain.
ing power, greater longevity and quite
2 number of other factors which prove
that they have an edge Over men.
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Now the question is. what is it that
has made the women enjoy a lower
status than men?

There was a time when women had
a higher status in our history My~
thologically, we bave known Lakshmi,
Kal, Bhavami, Durga and so many
others All of these goddesses had a
higher status than known today to
women, But there came a time when
the status of women started going
down and today we have to examine
how we can elevate them and make
better use of this great resource of the
country

Fifty per cent of the human-beings
are women and they have got equal
rights to vote. In spite of that, they
have to make petitions, demands and
requests and sometimes agitations that
they be given equal status m the so-
ciety This itself shows that the
strength of women 18 not appreciated
or realised or made use of Due to
some sort of lack of knowledge o~
understanding, we have ignored these
and we have treated them differently.
We have to look to those aspects and
get out of the rut

‘Today, we talk of making women
independent economically and for
that it 18 said that education is nece-
ssary But does anybody sincerely
belleve that by educating women,
they would become independent eco
nomically? It 1s obvious today that
many of the women, though educated,
do not find enough means to earn
their lvelihood, even men do not
find enough means for that purpo-e.
Therefore, women, as they are placed,
are unrealistical potential I would
invite you to see some of the vo.k
that they are doing in certain plants
which I have set up exculsively for
women You will see that women are
doing much better job than men are
doing The reason 18 that women
have a greater dexterity in all preci-
slon items, whether it 1s electronics,
or watch-making, or garments mgnu-
facturing, or whether it is nursing or
cattle breeding, The women have the
knowledge of how to bring up a child
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and that knowledge is useful for
animal husbandry, And tlus sspect
could be put to better purpose if we
establish polytechnics, Therefore, 1
would request the hon, Minister to
immediately see that one women's
polytechnic is estabhshed n each dis-
triet with a view to provide for
women enough basic training which
is necessary for making them econo-
mically independent.

Then there is talk about the social
system, the legal status and the laws
and all these things Whether it is
India, whether it 18 USA or whether
1t 18 USSR, we can easily see that out
of all the countries, India’s perfor.
mance 18 the best Though we are
talking about USSR and USA, we have
yet to see a single women becoming
the head of the State or even among
the first five or ten In none of these
countries whether it be USSR or USA
you can find a women among the
first five or ten but in India we have
a woman as Nol This 1s not some-
thing which has been done as a sort of
fift, but we have seen the strength
she has exhibited, the dexterity ond
the competence she has shown to
understand things and also to feel the
pulse of the people which are Intu.
tively inherent :n a woman These
have come to a great advantage in
respect of the Head of a Government
Therefore when we have recently
passed the divorce law, and wade
divorce easy many women all over
Delh: have been greatly agitated and
they felt that some day they may be
thrown on the streets and they may
be left without any sustenance This
sort of fear is generated among the
women I would hike to bring to the
notice of the hon Mmmster this
unfortunate feehing, and we will have
to provide a remedy for it However
nice or benevolent the law we might
try to make, the ewil part of it has to
be taken care of so that the effects of
it are not visited on the people whom
we are interested in protecting.

Then we have niade family viann-
ing and we have made divorce eamly
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availsble which bave liberated the
woman greatly. She can choose whe-
fher she will have children. A women
can have a child which the man can-
not and the woman can have so many
other things which the man cannot
have, Therefore, I said that a
woman is superior compared to ihe
man.

One small point I would like to
make. One of the reasons a woman
suffers from a lower status is essen.
tially due to difference made in nu-
trition soon after birth, This is
because of a certain background,
namely the boy is thought as poten-
tial earner for the family, but the
girl is some one elses. But once the
woman becomes capable of earning
her own livelihood, this sort of dis-
parity will disappear.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): I thank you
for giving me this opportunity to
speak on this motion on status of
women,

We are all for equality of opportu-
nity and it 1s no accident that immedi-
ately India became independent,
women get full franchise for whicn
even in Britain they had to agitate
for years. Last vear we celebrated
the International Women’s Year. The
Committee has as its President the
Prime Minister, Shrimati Indiia
Gandhi herself which shows the
anxiety and desire of the Government
of India to do somethine concrete
for the women who fofm 509 of our
population.

The guestion is not whether women’s
status has to be raised, but the guestion
is: can India reach its destiny unless
there is a basic transformation of the
staus of women? No State, no couniry
can remain half slave and half free.
We are taking steps but there lLave
been historical reasons. The level of
our socio-economic development hss
brought about certain lags and we
bave not been able to give the women
the reguired economic independence
and economic equality which is
neCessary,
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There is a huge backlog of unem-
plyoment and, therefore, it bags not
been possible for us to see that women
also are fully employed. In fact there
is a huge potential going waste, There
have been many femininist movements
for emancipation and raising the
status of women. In America. the
women had petitioned to the Supreme
Court that as they were the weaker
sex they should be given due protec-
tion. The Supreme Court, U.S.A,
give a one-line judgment—‘The Cons-
titution of America cannot engquire
into the constitution of women’. But
even in spite of that judgement,
because of historical force, because of
economic development, because of the
technological revolution that swept
over the country, the women are on
the top. In fact the boot is on the
other leg. There are many cases of
women who are driving their husbands
to work harder and get coronary
thrombosis in the bargain.

In India we had a different ethos,
different historical evolution. “1he
relation between men and women in
our country had a very wide spectrum
from polygamy to polyandry. It is
not for nothing that we say:

"gear Ol gt vy ARl aqr
gar wqr: ewdfeed agfmmeg

All of them had more than one hus-
band, But their dedication, :heir
attaciment to their husband ensured
them a place that religious Tndia
remembers them early in the moring
everyday. We have Gargi, Maitri,
Khan, l.ee'avati and Savitri. A large
peom was written by Shri Auro—
bindo on Savitri., She goes to rescue
humanity from the jaws of death. It
is not the story of Savitrl and Satya-
awan only, but Savitri principle—
going to rescue humanity from the
jaws of enveloping death itself. The
same feminine principle which in
China is calleg ‘Yang'.

Now I come 1o the concrete moa-
sures. Certainly the Minister for
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Education can increase fourfold the
number of scholarships for women
students and teachers to go abroad and
see the world and come back. After
all, they have to see the world before
they can bring about transformation
among the women themselves. If we
are Yo impose the status of women
we have to enable the women to know
to learn, to see and to come back and
work upon the womenfolk themselves.

About their skill and dedication,
the position has been summed up:

nfeoll Te=RY

Biddha said when he opposed the
induction of bhiksumns into the Sangha,
that 1f women leave the homes, the
centre cannot hold, In fact that was
exactly what happened. Rather than
1000 years which he prophesied within
500 years Buddhism went down. This
merely emphasises the pivotal role
that women have to play in homes as
mother and also in society as 2
colleague,

Kulidas defined the role of woman
in his usual way. He said—the women
is not only a wife but a friend and a
conselloy as well as a guide We have
to give them this status For that a
sustained effort in that direction 1s
necessary. Even now a girl of Dhai-
banga spins yarns of 400 counts. An
ordinary woman homesplitter splits
mica to 1/10,000th of an inch with
ordinary long knife. They have 1s a
certuin ability and a certain skill
which men cannot emulate, We have
to take concrete measures to tailor
to the needs of the women region-wise
so that the women may be enabled
to economically contribute to the pros-
perity and development of India as
well as help in carving out their
rightful place in society.

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South): The status of
women In Indis was discussed yestier-
day and is being discussed today &'so.

I listened to the speeches mad=: by
the Members of the opposition and by
the Mewmbers on this side also. I do

MAY 27, 1876

in Todla (M) 0

not ynderstand as to what is the gonl-
tive suggestion from all of us to the
Chair. I will make a few suggestions
about the problem of the status of
women of our country,

Possibly few countries regard their
holy land as motherland and have the
concept of the country as mother.
When we speak of motherland our
mind takes us to the lap of the mother
where a child dreams to be a grown
up boy or girl, where the ehild
dreams to be something in the country,
where all things grow up with the
affection of the mother. Motherly af-
fection gives us the concept of partrio-
t:sm and love for the country. There
18 a sanskrit saying:

wadfy sragfvrr eamtafy it

This very concept of mother was de-
veloped in our country from our
cultural, religious, mythological inter-
pretations in various literature. We
know of Sita, Savitri, Draupadi, Dam-
ayanth: and later of Jhansi Rani and
Laxmi Bai. But we do not try to
understand the correct interpretation
of the status of women.

If I can take a mythological ecample,
Ramachandra, whom you treat as God,
has given many logical interpretations.
Sometimes it was argued as to why he
could not give protection to Sita, whom
we consider the mother of the countiy,
the cultural symbol of the nation when
she came out from the palace of
Ravana after the victory of Rama-
chandra over Lanka. Ramachandra at
that t'me was being pressurised by the
people and he said to Sita® ‘I cannot
accept you. unless you prove yourself
correct’.

So, that justifies that the pressure
of the people, the conservative ap-
proach of the people, the prejudices of
the people were there at that time and
which are continuing even now.

So, I feel that whatever good talks
we may have about women, we should
admit that we have developed a ten-
dency to become pressurised tume:
after time and year after year with
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the ageold prejudices and conserva-
tive approach to our society for which
we shauld not blame the women in our
cowstry,

8ir, the contribution of women in
our country has been discussed largely
by the Members from the Opposition
a8 well as from our side. So, I would
not like to waste the time of the House
again by repeating the thing. How-
ever, I would like to remind you as
to what is tue concept of women to-day
in India~~I am not of course compar-
ing this with other countries like
Western Euiope, Europe and other
largely advanced countries but in
India, the cuncept of women-—not ac-
cording to mythological interpretation
-—gave a very magic touch to tbe free-
dom movement of this country. The
great Bankim Chandra Chatterjee
had tried tu see India in the light of
vande mataram t{o bring the holy
mother chalned with the arms by
putting her into the prison by the
British and to make her free from that
chain to Bhurat Mata. That chain was
broken by Mahatma Gandh. You
know what happened afterwards. The
mother which was chained earlier in
the British prison is now suffering in
the prison of poverty, in the prison of
darkness. Who is responsible for this
—.it is not essentially the responsibility
of the Government only to make laws;
it 1s not essentially the responsibilily
of a particular political party only to
face this thing. I consider the women
movement in our country as great
which aims at certain social objectives,
The movement by Mahatma Gandhi or
St. Andrews or Tagore or Raia Ram
Mohan Roy or Ishwar Chandra Vidya
Sagar could not have come to us by
any act of British Parliameni but it
was spontaneous and voluntary. It
could not have come to this Parlia-
ment as otherwise. It will have to do
ultimately by the mass education.cum-
mass movement with the involvement
of the larger sections of the people of
the country which we are lacking now.

Why don't you take courage to do
that? In emergency we are demolish-
ing more houses to widen the roads
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and take the people to other areas and
to make the people disciplined in our
country. In the emergency, the slogan
of the country should be the abolition
of prostifution in the country. What is
wrong with it? Sir, the Suppression
of Immoral Trafficing in Women Act
was passed in 1946 and we brought
forward amendments to the provisions
of this Act. But, still, what do we
find in big cities like Bombay, Cal-
cutta and Madras? In all the divi-
sional headquarter towns we simply
see prostitution. We are told that we-
should not go there in the evening
because, if we go there we will be
badly accused. Why not some of us
take the responsibility and risk to go
and approach them and educate them?

At the same time the problem lies-
still.

I would appeal to the Minister to
do something in this regard.
Had ever the Minister of Planning
in the country or had ever the
Members of the Planning Commission
tried to analyse these things before
this document was placed by the
Members of the Committee on the
Status of women in India: as to what
is the percentage of women joining
in prostitution in our country after
freedom?

Sir, when the train brought me in
this great land of India from Pakis-
tan as a refugee, I was a student
studying in Class II and I heard it
from my mother a little later after
I landed in Sealdah that those parents
living at that time by the patronage
of Government could not become, of
course, Members of Parliament. But
I learnt and I now recollect that I
collected some of the addresses of a
few daughters of the parents who
could not be brought because the
victims of the situation had ulti-
mately gone to Calcutta prostitution.
Sir, 1 personally got the addresses of’
many of these girls. Why should that
happen to them? Why could a society
which claims jts academic brilliance
in literature, its scientific brilliance
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in the achievement of techmology and
science, drilling oil in the Bpmbay--
high and bringing iz one more nuclear
achievement in Pokheran in Rajasthan,
in spite of its wisdom, could not put
an end to this evil? This country has
its background in renaissanced move-
ment right from Raja Ram Mohan Roy
to the religious leaders for the freedom
movement of our country. But, ntill,
this country is facing the same situa-
tion even to-day. as ever the Planning
Commission tried 1o do something
and has it ever made a study into
this thing as to why it has happened?

There is an Indian Statistical Ins-
‘titute. Why don’t you evolve a policy
for giving them jobs or making come
administrative arrangements in this
regard so that they can survive from:
this evil?

Sir, after the liberation of Bangla
Desh, you might have heard about the
famous Lokhia where a lot of women
because there was no alternative, had
to surrender to Yahya's oppression.
At that time they were all great
patriots of Bangladesh—they wrere
.young girls, widows, who were the
victims of the invasion there were all
erying and weeping. I admire that
Sheikh Mujubir Rahman made an
appeal that those who came forward
to marry these girls or to give ihem
jobs, would be considered as the
.greatest patriots of the country as
compared fo the Mukti Bahini. TJiti-
mately, what happened to that appeal?
It did make the university teachers to
come forward and to educate them—
some of them of course got the jobs,
very minor jobs, Somehow or other
they accepted that. What happened
in our country? Everybody would give
only the analogy of Lord Ramachandra
who could not even accept Sita. That
being so, how could we accept them?
At the same time, we tried to defend
our country with the mythological
interpretation. We must ignore this
mythological interpretation; we must
banish this from the country based on
modern approach, based on science
and techonology and also based on
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modern civilisation and the present
day problems of this country. B, S,
1 feel that nothing can be a betler
slogan and a better status of the
country—not only of women—if we
can say that this is a country where
there are men and women but n®o
prostitution.

Sometimes people say, when a
young girl or a young man becomes
frustrated he or she goes to the bar
and drinks and dances and does all
sort of things. I do not believe it to
be so. I believe, maximum a frus-
trated man or woman will do is to
burn a house or kill a man, I can
admit that amount of expression of
frustration but I cannot justify the
quantum of frustration that be or she
will go and join prostitution in a bar.

Now, Sir, Indian dances are known
as Bharat Natyam to all the farhous
dancers. What is happening? The
wise people are distorting the Indian
culture and allowing cabaret not only
in the Five Star hotels but they are
taking it to the villages and folk
theatres/stages slso. In Bengal
we have a famous culture called
‘Yatra’ . It is a very famous festival
There all these things happened ear-
lier. Now, in those ‘vatras’ you will
not find Bharat Natyam or Tagore
dances or anything of devotional
songs. The cabaret has reached the
village to educate the girls as to how
they can display themselves mn a
better fashion for commercial prac-
tices. Do you want to say that it will
be stopped by law? Do you think it
will be stopped merely by recom-
mendations? Sometimes, the Centre
will say that this is not my responsi.
bility. It is the responsibility of the
State to look after the social welfare
department and the State will say that
the Centre does not give the grant.
Does this devend on grant-in-aid? It
depends on the magic touch given by
Mahatma Gandhi where everyone
should make for women brigade head-
ed by a man or a men brigade headed
by a woman. I think this can be and
should be done in our country im-.
mediately. 8ir, I have no other sug-
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gostion except the sugmestion regard-
ing sbolition of prostitution. 1 feel
also, Sir, if necessary we should apply
force and provide them the jobs but
‘there should be no prostitution in the
country,

8ir, when Gen. Mobutu, leader of
‘the Zaire took over the power in his
country said that from now onwards
he might not be able to assure a job
to everyone but he could assure one
‘thing that in his country there will
not be any child who can say I have
mno father. I feel, Sir, this very thing
should be done in our country.

Sir, 1 appreciate the women's cali-
bre in all categories excepting their
performance in telephone exchanges.
“They should improve their capacity in
‘this respect.

ol sawmg et (FUT)
IS AREIEW, ¥TE HMA X FIT
NUF ¥ fer ore & gw T w57 faar
g owrfa Hawrlrg 1 gy frE
g ved- atg WIX A8 AT & §19
TE T E 1 ™ ¥ A gE fad
T E XA Ay § ) W gE Ay
HIFW HEE- §8 G ¥ § aqr oA
BT SRETHT 9T I AWM IR §,
q o oargers 15 FeE Y wr A% £
* A IA T A T4 w T
2t g, fAir gt gavw ¥ age
w3 faaci g wewiA femTr & 1 Ew
T A W IT WA 9T GAA A
*r gve ad § 1 dsT fe uedr gF
wE X egr g fe medi F & gm qgo
TN -E Wt IE & At F agw
g Eaferagay il
ut §% I foed ¥ oy @ ST &
&R & woar wifgy g1 oYX ag foww
warR wmyt wr § 1 fexay &Y foar
i & e P wifgg o xw & feg
¥ wrisn oy wifgg e 9y 9%
e AT wifge | S g i W
951 LS—4

s X wgt g ¥y S e ol
VT AW Wit g Gwar § stesgw
e g fvm wwar ¢ 0
oW ¥E WAy ww w7 cfagre are wrar
t 1 =2far sw qwd W W gaTar
% fog fawdr o s so¥r ¥w & wy
g aAEqT TWY o) WY oy wyr 9v f§
fog 2w &t gaww afgardt & feafer
® A gareh §, 99 2w W Iufr
gt e & o wg Ao ol qavar Tfy
§ WX g Wre I WA 25 &M

15 hrs. Yo

¥ wmw vy w1 fewrl o ) g
5w w1 o wfgard wnw F wF
FH @y qu § 1 IFH wmrA wfawre
ar v v Y fad &, x5 & wiq q1g
wqAr aga @ wfEAgdi ® o gE wT
fem & 1+ x= & X ag fowr &0
wifgy f 7wt O feafa & e
X ¥ fag ot fawre awe fey a7 §,
IT WY WH ¥ arqr Sy A A &
™ * qEgE DA wfge

gl ¥ fAT ¥ AGTT FX F
feiz o fewmd amd w1 @ § STWY
g wo wifgg W SrETEr 7 AW
AT wifgg 1 Al F s fowr AR
& ara et § @Y awen srar § fe
wyq 7 § Wi feawr da1 su & fag
wrfye Faar dar T ¥ 1 wer
W W N avE FY of §, gk aF gl
T geaey §, Tg ST IO § W agi
4T ¥F &7 QI AW A JoTar ST @y
& gudrwre g W & e Qg & st
weX avi ) | aw A ¥ sxfeal
NEMd i v g 1w fag
fis g% WY wifqs oficfeafa W Gar aft
< A Y 1 gafag AR weAr qum
ag ¥ fe afe faer ok & faq Wik
i few faqr sTg N wvsr AT | SR
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{sfrach Rxerrart wmgm) forer wwedt 2 afigerre) ot warey ©ar-
wt e faart € wrg Y xw & ww ¥z far o §, IW WY O XA B
ary 37 oy w2 Mie wr ofr o g o frdz € Wie ot 3a o gy
firar arrg e gfrend ¥y sqwear ot ot vl § 37 7Y oF qrRE goent

wry W wrw A ¥ wefegt & fag
qur forar o ot @ wse f fr age
§ ararfrar wolfr wefedt w foer
¥ & fag wx ¥

gl ey & ag wgar wgdr g
fe F frwrrery & fag oY awfear
g & gt A Wt § o & WA A
e waeqr Y M 1 97 F wowor
* qrer WY AT Trfgq w47 s gur agr
¥o & war § fr aEfet w1 an
AHAT a8 7Y v X & 1w aefwat
¥ wr W I saeat Y g A
37 5 glear f @sfr § | ferat
FT @@ W@ & frg ot frred o
g 37 w1 & eavrw vy g Wi 9w
T T WY wfew ot 0 of § Jfwa
¥ gate gy § fe afs w97 & g2
Rar § & g7 N g7 wogr L ARTer
WA agmasm su s sy,
agr 92 feadt wY o 3 & fag w7
fafmr afrgo & o & & agw
W g gum far qr 5 geRw
¥ 37 % faq Foadma ar =feg
W T ) § a1 AR e
¢, 39 ¥ wigerg age Wby avg & w14
grasft afrrafgardRa ST og &
I P e Ay ey wrar @ 0 W@
sar ¥ fe age s 9T 9w WY
gafe g & ¥ & gar w< fear war wifs
¥ afgar & | ol gn afgamitwr
w3l g ¥ fag waf s § W
IuT 7g g § fe afear 97 & a=g
Tgo yg Ik fer dmwedranf §
WX 3T Fgl 9T 3% FY AN F qAT
fear Ay § 1 g8 o W T TR
wqr oy wifgg W AT &Y ag gRTT
{ v 18 oy ¥ syrear Gt wifgq e

WX AMIT TG | G ATE KT TR
AT §TX § 0 CF ALE 1 wTEEHX
e 9T frdt ¥ R w9 W
& wrar § 0w Ay & afgandt
wegaearar § ) fexat & fag
wraeY wifgd fe wTe ¥9 wiE e
fooid w7 § arf 37T o @@ war
N 8F

% fads §aT & T ¥ €9 HAET
9T §T QIET AT FEAT ATFT 1 SEr
fr agr =gr T § & ST F ofa-
TEaE AAT ¥ wgy «@) g feaaf
FOANE ) agawy AL
wq & Ffygon s qmwargEdaw ¥
& wfgart &1 aga a7 gre Iw X Qar
¢ 1 ATEm AR & WY 9T Ear? Ot
v A wY FY w1 o Amd § wits
& gnRd € fir oy W=t A & =
FTH K ¥ GFAY § | wF 3% fAg
ar g@d ferqr 9 gfrgeat dax &
AT 9T % FEfr § wrf Aol
iy Y =gaeqr 7 {, wr g & gy
ITFT AT T FY STy § e aEr
s fr A AW & wrad J oY % Tiq
saaE f5gr SET §, SA%Y 78 faaar
§ oI geNi ®Y savar famar § o
feardr ®Y §T AY Fardardt oy agT w0
qeft & | wT X F W FET qEAT
§ o agT s | Afewr ITEr falr
AFTT T AT A7 FEY § | wW
¥ 70 vy ag § F5 Y g w1 oA WY
FA &, wwAr—A<t 97w f o
¢ sas qfa o ot g wwHrE 91
fdt v §, wifha R &, § se®
W Wy ¥ arg, afe & 3 afy e §
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MurehE v £ ) e wurg-d we
gedent & ad wr WY wew
w1 W amrfaw Towat §, e W@
oft gaTT sqr wrAr wifgd 1 & wgAr
gt § fe wfew atx ox & o
At oT wht g a gawT awm fear
AT WYX | Gar wvad fiear o AT
BT FAT IS 4T

Tr agr ¥ wyr fw Afaform
argw § WY fomar qegdw ga feadt
% famar wifgd Afy a3 1 w@w-
WA & AR gL WA qg wyy ApT § 6
drg Afrwa wam st W @@ oN
fer aff SI¥ &1 YU gE § fw )
O 9T g A IX FTSATE AW 4w
feadi &1 foodarly € o wrfed
qal fear it @ SR WOX RE T
wedT ®® w7 gw of & Fravow ¥y
ST 42X FT W7 fadwr ) wed grw
& WY T ®Y GOWTT FT WY ITH)
™ awg & WFT fREmT | ot wfs-
areat 1 feaat Y o wmmdr &
o1 TF IAwT ga N wC wwar € 0
ozt I ¥ ®T  sgraT AYer
wodfY FREETAT FT GEATY W ITHT
feqr srav Tnfed

Wt Tmrawe et (q=Ar) e
arxfry wigawi § ghar w1, I
z44iq feqfr 1 oyl aga 3 aAdg
wEedi ¥ gonw fear § ) agdw g
AT AT ® (AT wrw I% afgay
AR T LTIFE | Afew gow
wrayz forg ofe 3 wfgarat ) feafy
# gare gwr wrfgd, afy Y v g &

& 49 OF ITQA FT W ATIEHT
wam feerar g ¥ 1 Bw #
I gaty ¥ faaw ot w@w *
40 AW WY ey § Wt & wawer
fEsgarA vy vig gk §ATY
% ¢ v owvAw @ A ¥ oA
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] W rER g} aw g
T RgraT * wlAi W gy W
wfeqat § faw & wifeat v @ &
gt arft § ar § X wfeameat
et § Wi 37w wrfeat wed & forg 37
% 7 W WY waA) weefagt @ aeAt
T¥ el § av fircat Tt qw arat &

1510 hrs. i
[SHR; C. M. STEPHEN in the Chair]

af ag Y wwet W faew
Wt W@ AT & s F g
WRE Qaqa A s ¥ fay
uraww & fr gw ww avielt syaewy
9T IAEET AIZ X WX TW & fay
faraar WY sgufea § a% wrq7 797 FC
g ar 59T wY fs T AR & 2w W qfew
frer a% 1 Afew gw & fe oY &
FT S § afy AW Fogar
I F@ § | waT auT Fav AT
FAAT F  OGTEAT  UTETY FIAAT AT
&L FTATY, T 9T & NG A AT 4
I¢ A o faarT wEw & T
qeFT AT wrgAr § Wi RO famry
W A sEFaz g Axgra { gunfy
W, 3 wAQ w1 o gl A
g o faeely @ g T g, qe HQw
qATATT o § forw w1 wiw & CaRw
faded ®1aw Fv WX Ww wE 17
gy fagre 1 ara § o fagre qavaa:
ag feegr gar § W1 faw W wrd
TR N TEW@ ¢, R AT W AT
wfgeTsi w) agi A | ug ALY AE-
qq, qAT 2 Ty # 5 T ®
qrere #r @ A il far 9%
§ ot Frw g S9N e oo
§ WFTUE oAHT FLAT O] TAT
% fgqarar am frardr stadr faas
% & Soawaw =1 o feg® 14
affy gor o AL H fada® wHRICg
o< faoer Wi @A R @var o SR
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ga 57 2fgy, g 21 26 A4TIL,
1976 w13 fgzs w1 § “ffax &
3ITAET § 27 qq3L H1 aF faara
s &1 graraa fFa0 w40 548 3
AT A 91 AiaF qAIRT T 9F FT
s fvar, yaa s guTiTsary’
7 mra faar g i 39 9750 FT AT
M 343 = far 26 #Iv 27 7330
&1 FAFAC & 31 WAL FifFa; Y
g 14T w47 o ®1 o0 o gagrm w7
1 weqd WAl ® w407 44T
faatar W=, 1= qAr4T, @A G Arfg
FT F&7T wT4T Y S &4 & Fpefy a1
Hidl a1 AT F 32 F faarg & w747
qrgargr )’ g ® wra wifr1 g 3
T ag W @ Fifed

MR, CAIRMAN: It is very clear in
the rules that you can make an allega-
tion against any person only after in-
forming the Speaker. The newspaper
cannot be a screen for circumventing
the provisions of the Rule. The Rule
is that anything whether off-hand or
orally or by reading a document which
tantamounts to mean an allegation
against any Member whether inside or
outside the house, cannot be said with-
out the prior permission of the
Speaker. Therefore, I rule that further
reference to this should not be made.

Y TAR@ATT T0EA : a3 71 98 faag
211 =1fed fF 18 Y o< F1 55w
Tzt 7 fgar g |

Y Arg W RF@C (T5673) ¢
FFTTH A3 B 37 AT F47 (37 5707 )
St BT & dZ AT 2|

At TREAIT AR A3 F 37
I HTAA ATAT 7G5 F 1 AT FF FT
Fzifeama Ffsr | 7T Fzfezng
grar at & ag wzar 1 FzlEaad 4
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fgar wir ) av g ¥z s
FET Figar § 5 P ag A F147
FAX T AL ...

MR. CHAIRMAN: My ruling re-
mains. Nothing more will be per.
mitted here.

st TRIFATT AR : Faty
ST, AAT AF ®F IO, ATATT FUITH
fax w7 Dfer 5 1€ Igzam 747 a3
qg1<i | AT T94 @T d95 § 9a
ITFT AVGI AIATE | §R W ST T
FLIQE 1 7Z 3gT A0 7 fax 37
FAfadz F1 GFAT 3, AFAFHL &
feare ® 72 arg ardr qraY =rfey
S AT FAT FAT @ §, IIHTwATT
fraamagtarg

-~

FA% T1 ATF A AIT TAINT A3
a3 & @ F ;o F1T WA AT
SA WA gT 48 FgAr igAi g fF
TNT g &1F S99 § al §T 77K G0
aaraT =ifgy f5 fos 772 8 40 gw12
w9 &7 faa® 40 w40 AT 30, 40
gATT ®wIqT Wi @d fHar war, aw
ez FEiqd ATET IH T & AN &
fay adf 2 7 @1 faas a7 agw an
Sq A & a7 q1aq &, F41 F144
55 sow far gz g 7 afz sgf
g, &~ ¥Y srmdgars ST wiF 7T
THT &0 a1 FIA0 F1 A8AT FAT |
qg0 w1 ;g fod w®TR R FCAT
HIEq &, a8 741 #T ax1 | {F9F iy
T T FATOATFIT T AT &1
A wfi fagra 587 |\ W& aF 33
sIFEAT ERIX 3% § @1, a3 aF wig-
At ®Y G F AT FEAT XA
gar ® A3y AATAT gHU1, WX FF 40
gMTT 1 TF aT® € &1F & AT gHU
ave & ug fwara gar =gar g oz



105 Status of Wemen JYAISTHA 6, 1898 (SAKA) 0 India (M) 106

\/'/u

faas #, swafaee ot 1 oF wigat
faafasgr # wifter g2 off 1+ Fegfaee
giEf & sa% faars FEaEy @ A
S8 wATs qas fRAr war A sHE
qrf A faswifaa fwar wat |

gudl frmra ag § {5 oF Feqfaee
U%o UFo To J HYA @EH FI WIA( #
HI7 gIF7 T8 gt | SR Al
Y| & #gd A fF waT g wEf A
Al SAFT WL ATH T, TEFH AT FHIT
fear | 3= ag W == At fE
7g waw &R fFar | Feafaee qrEf

q s faars WY FTHa1ET F) A

ag 31 foard #q zafar ) & 6F 309
TS 347 F1 frary A wfgarni a1 feafa
qad & foafaw & gar frar oar
ZAY gfteFian § § ag H@ATT 9§ &
a7 B oo 2fey fF fee aeg A @wi
q TEH FIH I & HIAT FT | IMT
aH) ata guir a1 rfgw & fF ew feadc
Y e el a1q FL A, STAW &Tq
FIA, TH A § FIIT I9T A, ATHA 98
FTAT H AT TEIH1 & 97 § 98 TG AET |
U faiza g f5 @ ag # fowrad
wiEt g, saf) oy oy AT FTIAE
FifsT |

F fagr< #1 a1 qarar q1gqm § f5
gl 9T #AAT FIE AT WA AT
3 2w at faas & F ar gfaw ator saF
7gr T o &, 98 q7 & A Tl
weEl W d7 § W ITEr BIg
2 E AR gEd T W AFL F foaww
# s3-ad wfgstd, gfag & wrfosho
FAw wra §, fET sAw faars w18
FTAATEY g gt & | § ST qrgar
g fr = g7 faws 1€ sdaE
serag Ay af g ar AT 7 faww wWiT
TR AATFIA Ty qrET §, A Forr St

T T FAF F1 A2, 37% faars wa
H FIATELFINE AT AT FiA |V
FEeA[ FIAT =127 & fowd 39 a@
Fr AT wFe g1 AT A F A1 A
T &, T wadr sfaai ® wd) SiF
A FTHR, A9 HEGlT 9% TTRT
 fwad 7 57, wNE v # Aaq
Fuy ? 3y feafew #§ & ag garw
SSHT STEAT 97 |

T AU WA (SFAE):
garofa =g=a, 7a@ #giey 3 faa
feqtz a3 faamz F37 1 geqra 75gq
far &, 7 57 %1 awdT FTAr§ |

AT AILEay ¥ afgami #1
TYTT EYIT HAT TET & AT ITHRT AT
Z59d & AT W | A qTq qAT
f gag TA7 9T qUIS &1 TG0 THAT
gs, Star MaT W AT FATT I
T FT AATE TAT AT AT, 077
faxat @1 a<g feaai & grarg § €1
% & faaw M FET 937 17 1 79
KIS T S FEAT JT0AT 4T, IgIA
I feaY &1 #41 0 far M g%
ez sar faam aar, 98 qaFT I19 |
g feadi ot @i &1 ¢F & Aofr
# @ |

us TS g W F)\ wigarsi ¥
oy w1a 53, for7 & w0 F7 3597 790,
g IR T8 qF 97 qar f57, fomgix
29 F1 W H ATHAATTH ATH FHIAT,
g g9 FNIT § Q¥ @A, Q8 a9-
T HI AT gEOeA AT A gF, g
wfgarot & QA-AITF K7 I8 THAT
ST & F GTH AT qF Far 1 SqET
fF 4% ®gT § , GUIN AT AT AR
wraT & gaa feaai w1 feafa 7 afe-
Faq g1a 9V A |



[+ argzm wfgzaix]

gHA NIIT Arar & f=g # gray
@ HT AW & AAET & A5 A7 |
g9 wga ¥ v wrea arar #1 33 &1
FIAAT AT A FT FISA(E FHLAT A
ALT F | FHA WILT WIAT F ATSATT
Frar, wfEa o &y foq @aEt F
TIFAET FT AS12 & 9 faar 91, s
o & fa7 g #ar fHar 8, 70 9%
g9 TEAIar % qia faare F7Ar Y )

foa x5t ¥ zrwr 7z fone wega
F1TE F, 7 SrAqr araar g fF ag w0
frad 2zt A #9192 ST FEAT
orE TE, 7 AT H HH HIET 2, WL
faad g=9 guaizadf 93 wy £
foa gag ga3 a<r sifa %y fafera azq
T H FOATT HI AHT FLET &, a0 AAT
Sq “F<T wfea? § Ag19 qE|r F, 34
aug gfsa wfgarg fax av grarar
q *T @gF 9 fagad & | #4098
FrET IF gl afgami F qra L &7
faaza sz agar g f+ wa g% fafws
at & feagi &1 feafa & zaar &=
TRAT IT IF ZH IT 29 &0 fe@qi v
TIT HAT T3 I5T qIAT |
ug 3% 2 fF s guid dw ¥ afgearg
AIEoT oTHo, FHFZT, TIT FAFTTAIX
gx31 mifs a8 a3 97T qTF W FT GV
g zufagal &qUa79g aeg qu 3F
Fg a%q § fw gary agt feaat 7 agq
gafd #7 & AT ITFT EATHATEAT 2 |
afea ge7 gz & f& 19 F =T 9%
gfegamt #1 feafa =t garw & fax
QTHIT A FAC{HFAT | IHAY 29 Fa
gFT 2 f5 gam aurs & 9 graen
grag ¥, wa &Y 9% & eefagr ax a9
gt 1 gwri¥ mws & 80 Xfawa anr
wtat # @A F 1 A AN, M AATHT
sq fraqi, a1 feafq £t gared & fa7
e ¥ Far fear g 7

oIS A2 Mt § wefFxay & far
THT g & 1 FAY gHIT F ST AT
AT Fagr fegat &, 3a% far g
FFarfrar g ? g fwar a3 gl
& ATFH[ T(FIT IT (AT &, AT T8
AT 9T 18 FATT /X &7 HHT FIAT
g wfwa wigt & wdg frara w5y
ATHT F1 AT IT FT & FHTL /7T 7T
A g | gafad ag graeas g fF qars
F g7 FUTTTT FT TACT FIA FT AT
fwar stra, =7 foear g as faar s
T ZH TFITF FeqT 51 g2 f5ar 913
% go @ ar F99 § I8 AT ATHC
AW AT-ENT maEAT § Frgq Adq
FX | wiFgt # wfgqrAt #1 FAT AT
gIITA F 6 HwiaGF 717 fgar qrar
=Ffga |

Fgr sar g fF gAY @ars #
guAfT@ar M Fearafa sgaag 1$ 2 |
§ Fgar wgar g fx ag ¥Faq fafea
Tarst ¥ 97 @, Iga1 § a8 gl g |
agra o wrs o 7g feafg & #x
ot &1 aqr =9 s v et wEA §
fwdr @gar ar afear & arq ANF
fawar &, av g & 7 T9799 @57 FI
IT HIZH FT AT 37 & |

ars fafa aars 7 gH-6H
grera o S & ;e agy-faat afgerat
% guafeaar ag @ g L A d
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- qgrferer wd ot ywr¥ wordr ¥ sl
e wr § 1 AT X AWt ®
#fww e wY I I5A ¥ oy wae
aft fear § + wfe ugi-fadt wefral
® whare & qre W & fax dar
At v &, wafad 37 wafwat €1 A0
FHT Tt & ANwh woi aETr ¥
wgt IA ¥ qre Far gAFIR ST
Fear orar §, 7% 9a gfed ) =
o Nt ¥ ofi-forat wfgwest w1 9x
SATIIC T AT IT0 @ Y | AILHA
AX T, TF T 3F AT ¥ AT FHQ
wHEdt w A F P X aww WA
€ 1 39 g ¥ wizTr wr wiT afgart
#T HY AT AT W & IqH FAX
HYAAT AfEY | FATIT W FEE A0 @
§ ? g wir g @ear "rar arfadr WYX
qEY wHTAT W AT w3, v g, T FAR
oyt g€ ¥fmer wrror areas & wigamdi %
fargnvr s g & ? Ia% qra sar
AT FT G § ! W AT wAq
wragt ¥ afewd wh §1 97 wam
|OTHT FY GATH FEqr frarT § wres
fraweid | SfwT T EW TG I THT
freft 3 e w7 ¥ @ fr oagiowar
grar § 7 wfgarat w1 agi faedft S
2 fog awT & oF agi 97 J9F
£? 9wk gt 9f fag A § I
W W QT ®AYY | AT FEATOr
& fax ma w33 50 w7 W@ § &l
gyt o vegra v § AT A W
mm«m i(r o e o LChili
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o §? @w wer ¥ i ¥ o
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SHRI P. G, MAVALANKAR (Ahme-
dabad): : Mr. Chairman, Sir, [ warm-
ly welccme this debate and I consider
it a privilege to participate in it. The
whole question of the status of women
in our country is really connected with
the general question ¢f the status of
the Indian pecple at large. It is not
merely the women of India whose sta-
tus is less than what it ought to le;
far too many men in this country also
have a status which is much below not
only the poverty line but below all
kinds of lines—interms of social status,
political status, educational status and
so on. Therefore, it is a very good
thing that at least on the last day of
the present Budget Session, this debate
has come along and that it has coin-
cided, happily, with the death anniver-
sary of our distinguished Prime Minis-
ter the late Pt. Jawaharlal Nehru who,
under the banner and leadership of
Mahatma Gandhi, fought so valiantly
for not only the upliftment of men and
women of this country but particularly
of the weaker sections, which obvious.
ly includes the women of this country.
I join all the Hon, Members here im
paying my most warm and affectionate
homage to the great leader Jawahar-
lal Nehru and the Father of the Nation
Mahatma Gandhi who, together with
many other small and big leaders,
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fought for the emancipation of the
downtrodden classes, of which women
form a part in this country.

The Report of the Committee on the
Status ¢f Women is a monumental
decument and 1 compliment the Com-
mittee con their gocd rioneering work.
I am glad, Mr. Vikram Mahajan is here
to listen to my words of compliment.
In g way, I am jealous of him, not be-
cause he was the only male Member
on the Commitiee, but, because ot the
great privilege he had of studying the
problem in some depth and contribut-
ing tcwardg a study which will be a
pioneering study for other publications
and researches and surveys to lake
place in this important field. If you
go through this Report you will find
that it has really made a possible and
workable task of an impossible and
un-workable situation. For one thing,
this Committee did not have data and
material in plenty; for another thing,
it had no guidelines or precedents to
look back to, to find out how to make
this survey; for a third, they lacked
certain  scientific instruments and
techniques of research, analysis and
methodology which the advanced
countries of the West have got when-
ever questions like the one of status
of women are being examined in some
depth for sociological and other con-
siderations. When one looks at all
these handicaps, one feelg happy and
grateful that the Committee hag made
such a good job of it. It has rightly
come to the conclusion that women in
this country, even after a period of
25 years and more since independence,
find themselves in a worse situation
today than they were before indepen-
dence, This is a very sad conclusion, in
a way, but that is the impression one
gets from reading this Report. The Re-
port says that in the first five to ten
yearg of our freedom, things were not
so bad, possibly because of the heri-
tage of the freedom fighters, of men
like Mahatma Gandhi and Jawahar-
lal Nehru and many otbers who train-
ed women to fight for a good cause,
for justice and for emsncipation. But
when freedom came, soon thereafter,
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within ten -to fifteen years, instead of
going in the direction of further libera-
tion ang further progress, there seem-
ed to be some kind of a stagnation,.
some king of a stoppage of everything,
not only by men but even by women.
I don't know why women in the ccun-
try today do not take ag much inte-
rest in public affairs as they took be-
fore  independence, when we were
fighting politicaily for the country’s:
liberation.

Therefore, as the Committee’s re-
port says, the status of women has.
gone down and it has gone down not
conly pelitically. One does not mind if
in the Lok Sabha in a particular per--
iod there are less number of Membhers
who are women than at other times,
but one does mind if women are ex-
ploited more, if women are dominated.
more, if women are getting less pay
for the same kind of job that they are:
doing ag their fellow-men, If, after
25 years of freedom, this kind of ex-
ploitation and thig king of anti-pro-
gressive situation continueg it ig time
not only for the Education Minister
and the Government, and not only for
the Parliament, but for ali enlightened
ang objective and fairminded citizens
of the country, to think about what we
should do to emancipate the woman
who form half the nation, from this
bondage ang from this slavery, If you
8o through thig report in some depth,
you will find that not only political
and educational but also economic,
social and other conditions of women
have worsened in the last ten to fif-
teen years. In industries, at least in
plantations, although the number of
women  workers has not appreciably
gone down-—because certain type of
work is skilled work and only women
can do it—they get less pay. But if
women can do skilled work, how is it
and why is it that these women get
less pay than men for the same planta-
tion jobs?

Therefore, it i8 at roof a question of
Than-made society wherein men are-
trying to dominate over women in all’
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kindg of situations, and even in this
flelg of plantation industry, where men
internally recognise that women are on
par with them, they do not accept this
43 b part of reality Perhaps, the
false notiong of prestige on the part
of men come in the way, men do not
dike o believe that women can at least
equal them, if not excel them There-
fore 1 feel that this report must be
made a compulsory reading for all
male Members of Parhament, and 1
would certainly support the hon Mem.
bers who have said that the Minister
and Government must make thig re.
port and the allie§ data and material
available to all Members, so that not
only a meaningful debate takes nlace
in Parliament but seminarg and dis-
cussions can also take place al] over
the country on thig wital subject

‘When you consider the question of
statug 0f women 1n India it 1s no use
saying merely that in ancient India the
status of women wag very high It
18 true that the status of women in
ancient India was very high, but then
what has happened between ancient
India and modern India, in so many
centuries? The status of women has
gone down Let ug not look at modern
India only from the point of view cf
modern women or a select number of
women in cities Some of them have
progressed, but if you take women in
general in the entire country you
must admit that their lot has worsened
ratber than improved Thig Committee
themselves have that, when they tried
to look at the conditiong and status of
women, they could not really categori-
se them Al that the commuttee did,
then, wasg to broadly outline three
categories women who are below
poverty line, women who are near
poverty lMne or just above the poverty
line, which you could call the subsis-
tence leve, but who may shde back to
below poverty line, and ‘thirdly, wo-
men who are above the poverty lne
among whom are only a microscopic
minority of women in this couptzy who
can Be considered’as educal

+
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even THoss- who are IA a miérgGscapic
mirority honestly say, snd say-even
among themmelves, that a woman is
respected as @ person, as a human be-
ing? The on the part of men
is to look at a woman mnot only as an
object of attraction but as ap object
of exploitation, an object of pity, and
a kind of commodity, a kind of pro-
perty, and ag long as thig unfortunate,
ugly, senseless, attitude continues on
the part of men in thig country or, for
that matter, in any country, I am sure
we cannot expect the status of women
to g0 up in any appreciable way I
would, therefore, conclude by just
making one or two points

Fust of all, when you look at he
problem of the status of women in
India or, for that matter, in any cpun-
try, the question remajns that men’s
arrogance and men’s ignorance are the
greatest obstacles, and on top of these,
men s desire to dominate over women,
thinking that women belong to, what
18 notoriously called, the weaker sec.
tion I do not believe in that Now,
Sir when we say that this attitude on
the part of men should change, then
what do we do? It 18 not a question
which can be solved in one year or in
one decade I would like to categorise
the problem under three aspects One
1s about what laws and Government
can do to (a) remove certain hurdles,
(b) encourage some trends, (c) ena-
ble women to enjoy certain facilities
and (d) to help the voluntary bodies
Laws and Government can do all these
four things in regard to the institu-
tion of marriage laws of inheritance,
institution of famuly ang the question
of increasing employment opportuni-
ties, particularly ensuring equal rights
and equa} pay for equal work for both
men and women

Secondly, we have to see what social
serviee agencies can de, social service
bodies of hoth men,.and womeg, but
partioularly the women's, grganiza-
tiona. (a) torerente public spinien, (b)

»10 edycate men, ingluding. -educating
1 -their husbandg, brethecs gnd.sons, (c)
.0 ipgplve in actusl councrete wask of
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sodal ratuse; andi(a) ‘o :vl-vthﬂir
past in promoting en effectiye under-
standing and educnuon of family
planning programmes and in respect of
<childven’s healfhy growth.

Thirdly, what education can do. . .
MR. CHATRMAN: Please conclude.

SHRI P. G. MAVALANKAR: . .In
respect of girly’ education. The giris’
education must be improved, The
Kasturba Gandhi National Memorial
Trust, under Mahatma Gandhi, had
been doing and have been doing, quote
a lot for girls’ education, particularly
in rural India; their funds and scope
must be increased.

Finally, although this is an age-old
problem, a part of the general problem
of exploitation and backwardness of
the Indian community, I would con-
<lude Yy quoting, very briefly, from
page 8 of this report. This has
been very well put In the report,
©on page 8 the Committee say.

“We believe,

1, that equality of women 1s neces-
sary, not merely on the grounds of
social justice, but ag a basic rondi-
tion for social economic ang politi-
<al development of the nation;

2. that m order to release woman
from their dependent and unequal
status, improvement of their employ-
ment opportumities and earning
power hag to be given the high=st
prionaty. . . ., .

4. that the contribution made by
an active housewife to the runniag
and management of a family should
be admitted as econamically and so-
cially productive and contribufing
to national savings and develop-
ment. ...

6. that disabilities and inequalities

on women have to be seen

in total context of society, where
dulp wactigns :pf  the population—>
aqd female—adults and child-
ria.xiunu aritie} the bbpidision of an
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exploitative system; It iz mot pospi-
ble to remove these inequalities for
i ‘onb aa

With these words, I conclude.
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g fwagr s &% afz wraws @),
@ 5@ wEy ¥ wredEguEs nfee
a7 FTEZITAR HHEUE AT /(T ¥
S 9F HYRIT §F NEIT F ¥R A
AN, gx a5 afgam w) fafg ¥

quT AEY G

g W gd fa w7 at amdw
5@ § fra @ ¥ 1O ¥ e
feadt gy of ¥ @ § 1 K oy wTow we
Wl migelt & agm fr 8% SR
wnda F qrfearie Y agr gw AT v
W@ a g g o
wrw ot ot feat Y of & age ot
frwrad £ 75 A &) T O Xy
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e, WO Wifg » & o wrafh o
& ot qwdy exar § v o Wet

! ored vy wor Wi

afer off wrel & qut o &
qur ¥ o gwerTwr HwTe fear g, & et
way A f 1 frgmw % S QY
Qfifern ardf afi &, oY Wy @ fe
s g wragttor s # afgam)
w! Fmrver Wt i X £

& ¢= foiid 1 snda s g Wi
qg favare femrar g fo gl orEf
g Tfafe fxn & ey @ G Y
@

ot gueey g (wneft) @ gwfy
ag¥eq, § %AW gF fare & S B
=rEar ¥\

feqeam & wi<Ei & a9 ARy
aag Tl §F Har § , Agk A
N of)-faa 737 Dt & Mz fam
®! wiew grow wga mww WK
fararras § 1+ @ fag ax aw
TXw T a0 sy a@f gy, aw
a% ®Taf &1 IJT Y & Fwar
14 ag arr war g fr we
Lo Rtcand if ach (e o

g, wrg o< wgenT, gar wfgwdy
& ¥ gt & faww §F ag amw W@ §
fr sa% ofa 3% wore §, IR
qTEreRT § 3% (% { IAAT &
fadrrr | wheai &Y @A AP Q TATH AT
w7 warg § ?
<7 WK ey A frardy (wwe wy)
wawfa w8y, g0 WA R A s &
fog & cxiaa fefreec &t sard Zr
gt § 1 6= fiodw 7 &y wé famifosii ot
w1d w7 w1 swenfaer wtwdfre W,
oY Jew E6F, AT | & wgan

, mIndia QO q26:

A £ fE kW wmww ¥ see a0
e ol Y §, I Sw 9T Wy
AT wrfey

ft w1 & #g7 § fr feardi &Y sorfr
® argr w1A & fow wowy Wi afeq At
*15 & X §, ¥ qT wiawey averat araT
Mg 1 K EE FA FT EREA FEIE |

ug vt wraww § fe qubwa &
wam § ferdi ®Y gar waEe fodr
T | EEIX A ¥ 40 e feami €
uF qF gAY gwia ¥ fRg amgw F7
JIX AT, Aq A% ST FT & Fal
Y &1 wwT & | /A wgeT vy whA §
fe qw & wradi @ &t § 1 & qoAT
wrgar g—u &  wEwr s@wl W
aigm—fw afs gedt & fog ¥ wmEw
Ty 91 &% §, Y Peagi ¥ fog wal
& 1Y W FHA §

afz aw wisy & wo gwiayy feafs
&7 faarsor 78t &, aft 3w faas
goT, Y 1R v afedi @ foowdy =& wr
@ %6 gn wirsg § WY fioe
AT |

16 hrs.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, 5. NURUL HASAN); S8ir, 1
would like, on this important day in
the life of our Nation, to join my other
friends and hon. Members here in vay-
ing my homage to the memory of one
who passed away this day, Jawahar.
lal Nehru who wag one of the greatest
championg this country has produced,
of the cause of women and of their
equality. It is mainly because of the
vision, as many hon. Members have-
said, of men like Mahatma Gandhi
and Jawaharlal] Nehru and of in-



137 Stafea of Woren

{Prot. 8. Nurul Hasaa)

numerable fighters of freedom that thus
«country started by recagnising at
least the legal equality of women in all
spheres.

1 agree with the criticisms that have
been made on the other side that we
have not fully achieveq the goalg that
we had set before ourselves as a Na-
tion, Theretore, 1 would also like to
.join my hon friends in paying a tn-
bute to the Members of the Committee
for Statug of Women in India For-
tunately, there is one of those persons
here to my leftt my hon. friend,
Shn Vikram Mahajan, This Committee
has certainly analysed the problemsg in
spite of the difficulties before it, 1n a
comparatively short time It met the
deadline of January, 1875 which was
the International Women's Year and
gave ug a Report along with concrete
suggestiong and recommendations
which are on the whole, very practica-
ble and if these are implemented, then
certainly, there would be an appreci-
able 1mprovement in the situation I
would, first of all, hke to make a poli-
tical point Every political party, every
trade union, every social organisation
has to play 1ts part m cnsuring that the
discrimination against women disappe-
ars, I am not suggesting that Govern.
ment does not have its responsibility
But what I am respectfully submitting
for your consideration and through
you for the consideration of the Flouse
and for the wider public of India, is
that every person, specially those who
are assuming political leadership,
must play their full part in ensuring
thaf whatever disabilities women su-
fler from are removed, and that the
lawg which are passed by this hon
House, are effectively implemented

My hon friend Shri Ramavatar
Shastri made a reference to the fact
that laws have been passed against
dowry and then he mentioneg an inci-
dent—I do not know what the facts of
the case are—that some of the politi-
cal leaders had feiled to raise their
voice against it and even joimeg it As
1 said, I do not know what the facts of
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the case dve, but T weuld submit thet
this 3 net a2 scossion far gcowivg poli-
tical debating point. I can als score a
political debating point. The other
House is a Housg which is elected ge-
nerally on the basis of political
strength of the parties in State Legis-
latures. How is it that in that House,
out of 240 Members, there iz not even
a Eingle woman from the Opposition
side? YFortunately, the numbey of
women in the other House is
considerable. Much a&s I appreci-
ate the desire ¢f my hon. friend to
keep young, unfortunately age does
not spare any ong of us—either her or
myself (Interruptions) 1 hope that the
distinguished lady would still appreci-
ate compliments from me, I pay my
compliments to the hon. lady In fact,
I had made enquiries about a point
which she was pleaseq to raise, viz.
that copies of the full report have rot
been made available The copies of the
full report were made available These
copies were circulated to the Raj)ya
Sabha Secretariat on the 10th May,
and to the Lok Sabha on the 19th July
1975 for distribution among all the hon
Members This s not the abridged re-
port. but the full text You will agreef
you compare 1t The abridged version
has been brought out by the ICSSR.
This 1s the full text

The point that I am trying to submit
15 that all the politica} parties have to
do every thing that hes in their nower
to change the attitudes which have
come down to us over centuries, and
without a united effort and a struggle
bv all the politica] parties and without
taking a decision that this will not be
made into a party question, I am af-
raid we are not going to achieve what
all of us wish to achieve

It has been quite rightly pointeg out
that the most important single factor
is the economic independence of the
woman: and every effort will have to
be made to ensure that the women
can stand on their feet and that their
economic status is raised. This issue
is again Iinked up with the whole .ssue
of the soclo-economic develapment of
the country ag & whole, And the socio-
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economic development of the couniry
eannot take place unless: women. play
their part as equal pearinerg in this
struggle. At the game time, unless the
progress of the country is guaranteed,
we cannot hope that our women will
be able to benefif fully from the advan-
tagex of development.

On this occasion, I would crave your
Indulgence, Bir, to quote two small sen-
tences used by the Prime Minister
in her message to the World Congress
of Women helg at Berlin, (G.D.R.)
between the 20th and 24th October
1975, I quote!

“Women must break through the
obsolete restraints, because they have
an inherent right to equality. Also,
unless they, contribute their genius
and energy, the full potential of the
human race will remain underutil.
zed; and we will not be fully capa-
ble of meeting the future.”

This is g very important and signifi-
cant statement of the Prime Minister.
Thus, political, social anq economic
growth of the country on the one hand,
and ensuring that women are enabled
to make their full] contribution to-
wards this political social and economic
growth on the other, are interdepen-
dent.

Therefore, it has to be seen as an
interdependent procesgs and not an is-
olated one looked at from an in-
dividual point of view.

A great deal has been said about
education, and since you have been
pleaseg through this House to hold me
responsible for education, I woulg like
to take a few minutes gspeaking on
that, even though you know what my
limitations in the matter of education
are. I suffer from all the limita-
tions from which this august House
suffers. It cannot legislate for educa-
tion.

I am not attempting to suggest that
the situation in respect of women edu-
cation is satisfactory. In fact, when-
every, I have gone tc any State Capital
or 1 have written to the State Govern-
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ments or 1 have spoken in the gather-
ings of educationists and State Minis~
ters of Education, I have gmphasised
the highest importance of a concerted
drive to bring girls into the system
of compulorsy education, either full-
time or where that is not possibley
even part-time, but ensuring that
every girl does receive education,

At the present moment, the enrole-
ment percentage of girls in the classes
1-8, in the age group 6-11 stands aro-
und 64. This is a very unsatisfactory
situation, but, at the same time, 1
would submit that while thig figure is
unsatisfactory and I am repeating it
1s unsatisfactory, we consider it un-
satisfactory, but please let us not get
the impression which is factuaily in-
correct that the situation hag hardly
improved since Independence,

Let me give you a few other facts.
The tota] number of girls enrolled in
classeg 1-5 in the urban and the rural
areas put together at the time of the
Third Educationfl Survey for which
the date is 31st December, 1973 is
2,28,25,8643—this is gccording to the
provisional figure-—out of the total en-
rolement of 606,41,993. This gives
roughly a percentage of 36 of the
total, that is to say, it should have
been according to the population
which 1s 930 to 1000; the perceniage
should have been around 48. But in-
stead of about 48 per cent or 47 per
cent or so, it 1s 36 per cent. It is not
satisfactory. But if you still say that
nothing is happening. I wouid res-
pectfully say that it is not correct,

Let us take the improvement that
has taken place between the Second
Education Survey which was canducted
in 1965 and the Third Education Sur-
vey which was conducted in 1873.
These figures again are provisional.
Final figures are not yet available I
hope they will be available soon.

The percentage increase in enrolment
of 1973 over 1985, rural and urban
combined, in Classes 1 to 5, has been
21 per cent for boys and 29 per cent
for girls. So far as middle classes are
concerned, in Classes 6 to 8, it is 33



For the age group of 15 to 25, the
programme of nonformal education,
the programme of functional literacy,
the programme of craft education, of
general eduecation, accompanied by
some sort of vocational, short and con.
densed courses, all these programmes
particularly directed at young women
have been taken up recently. If my
Hon. friend opposite, Shrimati Parvathi
Krishnan, who reluses even to accept
my compliment would very kindly
make enquiries from a women'’s organi-
sation with which she has close con-
tacts, she would find that at least some
efforts are being made, some encourage.
ment is being given and it ig not that
nothing is happening and that the
credit need not be taken by the Depart..
ment of Social Welfare for anything.

SHRIMATI PARVATHI KRISHNAN:
On a point of clarification,

I do not think—the Minister was not
here yesterday—when I was speaking
he has been correctly briefed. I did
not gt any time say that nothing was
happening. I pointed out one or two
fleids and I said that not enough was
heppening. That ig not in the fleld
of education. I think, he should also
be charitable when he makes these re-
marks. I sald it with regard to re-
structuring the syllabus and the cur-
riculum, to b¥ing out a change in
traditional out-moded attitudes and not
the number of women who were get-
ting educatjon.

cept of having different sets ot courses
for girls and gifferent courses for boys,
undergoes For this the

Recently, from the 2nq to the 4tk
of April, 1976, a national geminar was
held to identify values commensurate
with the status of women so that these
identified values could be reflected into
all our literature to be produced within
the new system of education as it is
gradually implemented. The outcome
of this geminar is in the form of recom-
mendations for the teaching of
languages, physical sciences, social
sciences and life sciences. If the hon.
Member is interested, I will be very
glad indeed to supply her and to any
other hon. Member who wisheg to get
this information as to what these
recommendations are ang how we are
attempting to bring about changes in
the curriculum, in the text-books and
{n the teaching methods in schools,

SHRIMATI PARVATHI KRISH-
NAN: [ would thank the Minister if
he could give us the matenal. In
fact, when I spoke yesterday, I said
{ was disappointed precisely because.
in his introductory speech, be did not
touch on this. I am glad 1 provoked
him into giving us this material.

SHRI VASANT SATHE (Akola):
If 1 may provoke you further, whaf
about making 50 per cent reservation
of posts in every field for women?
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Jefislation. Ag they would perhaps
be aware, the States of Orissa, Bihar
and@ West Bengal have already amend-
od the legislation in respect of their
States with & view to ensuring better
implementation, Punjab, Haryana,
OUttar Pradéesh and Madhya Pradesh
have algo initinted action to amend the
existing law. These legisiative mea-
sureg are very welcome and I would
like to say how happy I am that such
legislative measures are being taken.
But, in the last resort, these legislative
measures will succeed only to the ex-
tent that those who mould public
opinion choose to create a conviction
in the public mind that dowry is a
scourge.

Now, another matter raised was in
regard to the Equal Remuneration Act.
It was correctly pointed out that we
have to look into the question of the
unorganised sector and also the agri-
cultural sector. The Equal Remunera-
tion Act is now being enforced in the
following sectors: Plantations, Local
Authorities, Central and State Govern.
ments, Hospitals, Nursing Homes, Dis-
pensaries, Banks, Insurance Compames.
Financial Institutions, Educational,
teaching and research institutions,
Mines, Employees State Insurance and
Provident Fund, and Coal Mines Provi.
dent Fund. It {s proposed to extend
the provisions of this Act to other areas
of activity in a phased manner.

SHRIMATY PARVATHY KRISH-
NAN: May I seek a clarification?

PROF. 8. NURUL HASAN: If you
will bear with me for a few minutes,
1 am attempting to answer the points
you have raised becauge I consides
them very important.
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SHRIMATI PARVATHI KRiSH.
NAN: This is about the Equai Re-
muneration Act. The Minister has
bean good encugh to tell us what we
know already—that is, to which indus-
tries this Equa! Remuneration Act has
been applied. What is important and
the point which I had raised was
whether the Ministry of Education and
Social Welfare, which is supposed to
be a watch-dog in the interest of wo-
men, are aware of the fact that al.
though it has been applied, there are
one or two provisions of the Act that
are yet to be implemented. And be-
cause they are not being implemented
by the State Governments, it is lead-
ing to problems in those very indus-
tries that he hag listed. In the plan.
tations, for instance, in the guise of
implementing thig Act, the workload
of women is being unilaterally increas.
ed and no officer has been appninted
to go into the complaints. My point is
not whether it is being applied or not
being applied but whether you are
keeping a watch of what is happening
through your famous Inter-Depart-
mental Committee about which you
were stressing so much earlier, in
order to ensure full implemenation of
the Act.

SHRI VASANT SATHE: I would
like to know how many States have
apphed the Equal Remuneration Act
to agriculfural labour women.

PROF. S. NURUL HASAN: Asg I
have stated, it has not yet been ex-
tended to agriculture, and that is a
point that is being looked into, But
the Minimum Wages Act is applicable
also to agncultural labour,

My hon. friend wanted to know the
States where the Fqual Remuneration
Act has” been implemented. Apart
from the Central Government, it has
been implemented in Andhra Pradesh,
Assam, Bihar, Gujarat, Haryana,
Himachal Pradesh, Karnataka, Kerals,
Madhya Pradesh, Maharashtra, Megha-
laya, Orissa, Punjab, Rajasthan, Tamil
Nadu, Tripura, Uttar Pradesh and
West Bengal and in five Union Terri-
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tories, namely, Chandigarh, Dadra and
Nagar Havel, Delhi, Goa, Daman and
Diu, and Pondicherry..

SHRI VASANT SATHE To which
women i it applicable?

MR CHAIRMAN The House will
remember that there is another sub-
ject to be taken up for discussion
foday The Members should not go
on eliciting information like this and
converting it into a dialogue The
Minister may be permitted to continue
uninterrupted

PROF S NURUL HASAN In re-
gard to the Mimmum Wages Act which
is applicable to agriculture, as the
hon House knows, the Central Gov-
ernment, Andhra Pradesh, Assam,
Bihar, Gujarat, Haryana Himachal
Pradesh, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Meghalaya,
Ngaland, Orissa, Punjab, Rajasthan,
Tamil Nadu, Tnpura, Uttar Pradesh
and West Bengal have already enforc-
ed it, and in spite of the difficulties
which were mentioned by the National
Commission on Labour, 1t 1s proposed
to extend the Act to all industries,
including cashew and coir industries
in a phased manner, and enforcement
of the Act in these industries will
ensure enforcement of the Equal Re-
muneration Act

I would have liked to give you the
details of =zll the other aspects, but
unfortunately 1 have very httle time
at my disposal and, therefore, I would
barely refer to one or two points

One is the question of age of mar-
riage The House will recall the state-
ment of my colleague, the Minister of
Health, in regard to population policy
wherein he had stated that it has been
decided that the minmimum age of mar-
riage should be raised to 18 for girls
and 21 for boys and that a suitable
legislation to this effect would be
passed He has further stated that
the question of making registration of
marriages compulsory is under active
consideration.
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The hon. Members hive fightly de-
manded that this Ministry, the Ministey
of Sacial Welfare, should be the
watch-dog in respect of implementation
of the various recommendationsg of the
Committee on the Status of Women in
India. I am very happy to inform the
House that on the basia of a recom-
mendation of the National Committes
for the International Women's Year,
it has been resolved tliat a National
Committee on Wcmen will be estab-
lished under the Chairmanship of the
Prime Minister herself, with repregen-.
tatives from Parliament, from State
Governments, from leading women's
organizations, from professional wo-
men's organizations, from the vanous
voluntary sectors lke social welfare,
education, health, nutrition and em-
ployment, and Ministers of State Gov-
ernment and other social workers
The Minmisters whom we propose to
invite to be members of the Committee
are all women, but your humble ser.
vant 18 going to be the Vice-Chair-
man of that Committee I do not want
that my friend, Shri Mahajan, who is
not here at the moment, should be the
only man to have the privilege of
sithng on a Committee which deals
with the question of women, I would
also like to have this privilege

We are hoping and I am going to
write to all the State Chief Minsters
that they should also constitute on
similar Iines Committees in the States
under the chairmanshuip of Chuef
Ministers themselves, so that the im-
plementation machinery 18 a really
strong one and the programmes, which
are identified are implemented speedily
and properly As I have already
stated yesterday, there will be a fairly
strong bureau 1n my Ministry which
will be continuously monitoring the
programme and acting as a watch-
dog

Once again, I would ke {o express
my gratitude to all the hon Members
of the House for the deep interest that
they have taken in the subject.
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1633 hrs.

MOTION RE: NATIONAL POLICY
FOR CHILDREN

fissar site wwTar werer sy
oepf fwrm ¥ gosidlt (ot o
o Traw) : gwfr vz, & waa
ot g

“fir ag aar fere 22 ane,
1974 & TR arer Nfay wrarefk
FTHT Awed WanT 1-14/ 743
T ¥ 9T, AT 26 AN, 1974 WY
TAT Qe ST T/l o 9qr, faare
Lasik 4

¥ nresr gaqay @r g fw ad
AR U AT TWA FT qY6T fEaT |
SENA WY & Y w19 & g4 WL
fasfa #r wrzr farg farar agt o a¥ar,
arfas wrer ® Gatar afew oramge
arw AgE faawr wrx agrafdraion
fraa g, R A A S g T &
AHCF AT FErqr i A wvA
WTE FF AT wav AT ¥1¥ F 4w av &
<1g1 fe ¥ 73 fr ag e a7 wfw qr
it QR faq stz fewmr @ fgrgara w
w7 fggrraafaai #Y wre s
a7 #1T g fggeant gust g wnd WY
NH 7 JQ TEZ AT QAT AT )

16.34 hra,

[SHRr VABANT SATHE in the Chair]

TS FZ NETW A4V @Y | W4T IS 6T
w1 54 faw & forg ag wrar =g war a4t
fr qw *7 ¥w T o wF qTT AT A
ar qg whwT Fe M Uw Qar safer wr
*t R feer faate § dwr & R wowt oy
W AT T A7 | wro Y fedowe
WIERT Y g TorrH ST § e ww faaw
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vT wewi ¥ figg & faq oF Sare A
wTH ¥ d wegw gt & &y N oW
AT arw gRT |

2w X Fswi ®) aeqr fradt § ug
YT FTAX § | ATH EHIX ETRA A WO
X & sawr faafaarar gar (g
FRIR AR W Y Ay gw gl g
& 1 e o g s o Wi § wrg
X & O A g7, o1 H7H T HH g
AT AT 1 15 WA, 1947 T S
wgra fagfa ¥ gr ar fs g% o7 wran
& wrg OF § | WTor @ Y ATAR A
T WA, T ATUT W U HA §
oot WL wfew andaT | Ay
ATH gHA TEHT 41 4T «AF &7 faqg
waraT § 1 afww off aswi & a1 & Wi
=9 A wrafran @ ¥ & whae & a1t
® ¥ur A § sEwr & OF ST At
SFTO AT FE&AT | SF TG qT

But somehow the fact that ulti-
mately everything depends on the
human factor gets rather lost in our
thinking of plans and schemes of
national development in tferms of
factories and machinery and general
schemes It is all very important
we must have them; but ultimately
of course it ig the human being that
counts and if the human being
counts, well, he counts much more as
a child than as a grown-up.

¥ wra 39 Tg-fAatar & & forrwT wrer
wErafdiaator frxa 81

gfra & qra 15(3) ? aga
wod 717 wina § ) sa afer § fr
aeut & fawrw & forg gw fadte gfead
FaTT FT a5 ¥, a7 AT 6 SN $T
W 74T Yeary of guy § | @iaw €
ara (24) % foamrgwr & fe gn 14
"re % wwst ¥ W wor ww Aft qR,
g w1 e T w7 forwd IEd wdic
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T RA T wweT o oy XOTTH wre

45 % gad argzr fear e i 14 8T &
T xSy ¥ gu ufvard =7 ¥ ool war
a% fwar &7 1 fod) wrorew gw dar
gt & a1y wife agw wrdy wlemear
T AN gRrY aTAy o Afwy e
e s g &ATd wfwe wrd § Wi
AT Y | o aF ¢ AW F AN I
4t §id aq % Ig w AW Al O
wear § | wry o Aot N sraeear
¥ 3% wad wfus srrmesar § w3y
fararT ®Y aga ¥ ) gawy waar fawre
FIAAT PN, WEFT F54( & Ty W
T &) agaray grr ) awr A AT Y,
O w1 §, WA W g7 F,
ez ®1 gl § | gd axd ¥ asai
¥ wfa war greqr § A 3T 396
wiey &, & 9o w@ANg gaT w70 &
et ®Y SPTAT JTFAT A IEW q =G
LR GEE

Our century is called the century
of nuclear power and air and space
travel. This is true of course but
1 would prefer to call it the Century
of Child .

AT W fra v
AT AGT & &4 ¥ I« & 9fq wav
Ry, s w afa war A 0 14
AT, WY A LR a1 feamw ¥ & 34
faa feealt # W1 Wy wgdh & o7 aswl
N gl Y § @ gw fvw AT
Iy amAEN I AT FT AT
fs gn as%i WY wfas gre s §
i & faq ogfly Wi s
g A wqa ax § ) gAOET dww A
w1y ggun wega ¥ afed doewa
% wow} & 5fo agw ar0r wrd wfY § A
LG LR LSRR

MAY I, 1978

\!l? ﬂﬁmﬂ,ﬂnﬂf' 1W
Yoew ¥ ot o oy Snporer @Y, A
aw ¥EW g vy A ¥ fw wrer
garew gfiwar x@ wrr & fag wizvx
0, qyfaw § fr gn wowft 1 werTw
wit ¥uam foar ¥ aft, wfew saa
KTt qAr W | WA AT hww ¥
FwgAeny s gfads o saed @t
gt qra §, wry gw [3aey wedt 9%
agd e ara A fggerr Wy gy
qT AR | XA wiwaTT ¥ g7 T WEATH
£ grafir ggr d ama A ¥

i A0 9T ¥ ofas givwwr
fw A Qar 1 & war g fe v
ofermr ot ¢, fwad ,aew arfadt
Wit wa §, 96 qrada wet X
q&T Y | IgF wrArAr WY wTIEF At
gwra Y sefwar g7 ot fadelY, 39 a3
gw famrT Wl |

& At ow qaur safed § A g
AT ¥ wWrEr AR UHER
¥ femmestar § Wl gAY qer
et § fr 98d warar wrEr gar &0
& wadlt arwa wfww aff Fwgar Tgar
¥t g% Ser ar o #4 qoX Ax ¥
v & firg firar T gaa) w¥ &
wrr qR Qv wm fe ww AT YT
T T ), A A9 o gar & fag
BT ATE AUHIT A weT W wravawar
@, v ara At & o firg <ox o
TR aft gr ¥ aw wy ¥ fe wavt

for Childres (M) ue
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¥ fog y» waaerd | g8 W W
wergon & wrewt & g 1 dar fin &
swe wurr § fe gw over wr s &%
aeX R ¥ wfegiz® dn ¥ oy,
Tot & fag fendifcar, sgfan ®%,
Bryre e et & wrd ¥ fgar 1
ww ¥ wx gg qraydiie fr, @ g9
vt W) yarrar e g8 wrwelt Y Wy
fir g evr T wout §, ¥R TAW
woray Ay | ¥ ghwa ¥ 5 IR
T & g fiear qr, Afws gafa N,
ey ag R s gt fe A fad
# o1 M fta & qrawg FOT WA
a N A qufeay, feadifear, a1 1T
Fgfar vy & % srarg &1 76F forg
FewT T A-wTHrQ TAT w1 wEA
frrerr wite gAY w7 o At gl wEw
g Ay § ag grax faw wrx § zufag
fir vt WY et AT R | s deqrey,
a1 T o< fa graedi & wgr 4T,
IFR g AaT WY | WML €AA
5T W FqAGT §, XX WY I HWA-
waraar § WY ETel €1 FaTe’ Y sarr

qraaasa §1 & XU o fraea
rmr fe PRt Wt a@ ¥ FWE
T T TAT TTEH CF AT B
qqC §YT & XF AT ®7 qAw JIET
«g Fra ¥ i gw ot o w5 O} Y
it Dt wody Y vy At YA AT WK
foreft wok WY feadifaar aff 17 &7,
oY TN AT ITHT W F W

O ST LAY gAY N WY s
oar

TOHTT 67 YT H wge ¥ wdoy fuy
o1 Y & 1 w17 g T Fawrr W gy war
fetde ot g aitforg 1 o7 % & 77
forar gur § fie areer ofa< feardde
tew feaddz it qyvas feadiie
% war s wrw frdr oy XE I q 3w
TR & gt ff T wrgar § 1 A A
gt 7T 7% ¥ & Forq wer g g e
FREAATAE WIS, g Ig g
wrer & faator feww 93, fs g aoay
¥ WIS | TZ THET LI qrX wTF
N wrrwEar & wlc §  gumar
EfF o war ¥ 43 gg ey
qzew WY wrAdvT ga7 ¥ qw e 7y
ara ¥ avivfaggoromy—-
¥ 01 afafers 7Y &, aovt &
Fargerer & forqg #v€ arrk 24¥ 8, $rEfrare
74T §— oF wgx wwr gfogw g oW
W | qar WRT 1 g faw g wey
a9y g wgH, g gfagre aw
arear | gw gfagra & ¥ ¥ favary
7€ & &, w7 gy w Ay F
favara &< & 1 g7 Chagre asvf &
L GRCIER S AR LR LUK £ a4 BT

T ® AT TATT, 7Y WIS wr
sfagra mff v gvav &)

wwrafar o, ag qfefy o wdt &,
X@ qe Wy e’ Fontegen §, g vw
wew & ATAAIT TIE wry vy fay
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[ & @o dYe arew ]

ot & garafaey ¥ wardt wfr ot | ww
7z wfafa gardt wft @, 39 ovq 0%
ferar qrfege gfafa arx 2o & qm
we¥q fewswinf feafawary 1 1068
% qy wfwfa ot o, 1067 ¥ SEAY
faatE wrdY, 1968 ¥ A wad Frar
fe w7 guA IQ I EY FW KAV
w& e Sfem ey gasrgw 1975 §4
%9 & fag & qarstrT srex g 1 SR
geafm Pole qugad aga st 1w
ww fedr frgd aeai & O wark A
waear ¥ g vy Wit ¥eq fafaed &
gra W) agw 8 ¥ o fod a7 foad
o9 & oy Ieger w0 whwarT w4

3 afufa &t e Y 78 a1 fw
facyrg A aaraT WIT 1 & @AwaAT g
for o1t ¥ AT 67 FHY 7Y, AT
wrg ¥, wrag fewra waw ¥ ex qar gk
ot | 7¢ Avraw faegeg A &7 NAH
&% ot | TaTA w7 N g INT Wk
oY | T AN AT T AYAL | TR
Iy gr e w0 §U w5 oy e
v ¥fea NF AN afen w v
gwiae Aoy, @ eRifadry W
gwr AU AN | gH AT W FE
w2 § fe aowi & fawre ot oetfedla
»Y cafee afe § wark & fag v 5o
g

gwrefa oY, wx a9t ¥ qrov gt

totgmwg ot W At qw awd
wae ge gt} fag fr agqw asx

MAY 7, 1978

Jor Chidven (M) 7]

wY v ¥ Pk gq & ) wy el A
% Bt g€ & W Ty wga Y WAt
' Ow wdwma § 1 e a0 woar
v ¥ o v Aw Wt firw e
TR wowy w1 g5 A, W W ¥,
a1 I A% wX q, INGT gvS gw ¥
R ¥ fag & T o FefgE ey ¥
g A ¥ vy ¥ A X ot gy A
TF IZI0 ¥ T wgAr | I fowr
" a5t ¥ aremw F wgr £ i qwe
% fowr & QY wifgg, aw ddy
farr wgdr ¥, et wrare gz qw oy
ferarr womeft ®Y ot Ay o cxfr
® FroN 7 wiferw ¥ §1 wgwar o
¥ Y gr—

“Redl education has to draw out
the best from the boys and girls to
be educated This can never be
done by packing ill assorted and
unwanted information into heads of
the pupils It becomes a dead
weight crushing all onginality in

them and turning them into mere
antomata "

Ew faue wEtder & ow ¥ Ay §
391 & ararg ¥ A% 47 fagra, 9y 4%
gradferea g7 ST @ &1 9] Wl
AR W gy sarer fymw

%% yo wfur sva & faar &
gy g AAAT 9T g Wy
£ 7= ¥ Faw qg SrgRew wigar
g drferet Yofreqaa § war ) ey &
T @SR AW AT ) Tg AW
we g fewr fodw a1 ag fewr Frder



%S National Polioy JYAISTHA 6, 1898 (SAKA) for Children (M) 45

gort swrey ¥ frg, swr dearat Wi
wefigedt ¥ fag fray o awet & g
farre ¥ fuvere v § 1 ww= daly
WMradravf e AN e e it
§ I WA AT | TER AE-ATH
g1 §—

“1 want the children of India to
grow up interegted in everything
around them. I want them to use
their minds and their hands. I want

them to be proud of India and
regard all Indians as equal”

Tz faear o fumst w1 ¥ §,
faqriaat w1 4 &, a==i wY & &
W= ¥ A € wgm e asa wr oA
/1% AT §, I AT WUN WX WG
Har ¢, I qv w1 *Y qE fowr
AT, TAFT IAAA AH TR, 6T ¥
T T L | KT wRT & w9 & qga
f& sz 7@ 9T fawe w

MR. CHAIRMAN: Motion moved:

“That this House do consider the
Government Resolution No. 1-14/T4
CDD dated the 22nd August, 1074
on National Policy for children, laid
on the Table of tMe House on the
26th August, 1974.

o wifedy o ¥

WY ey W (9Te) - wrfed
fov o wa o wgw O wfga
I e fag  awa fear gar &

awmfe afww . wd fag atw
w2 7T gR7 qAET §1 w0 A
ez gy agrew A & fay § At qa¥ qrw
wre w2 we R aed § 1 axv WY
T AX ML (wAHX)

T B O W g W TEAT § 1 WA
%7 wigaT § fe o aw ¥ arx ot d57
Wy W e ey e ok, L

SHRI PRIVA RANJAN DAS MUNSE
(Calcutte-South): Sir, I have =&
suggestion. The discussion can
continue in the next session also.

awiafe wREg : B: IR a% anTy
T« feamwa &1 afy fray o1 sy S
¥ g a1 A ST AT AT
axy § A & | qTIw ¥ AN Jow ¥
o q¢ oIT AT 92 A7 qFF FT §FY
& 1 o T W wd § ) A aE Wy
am § 1 A A wFY &) w9 9
At zgay fae A &1

*SHRI KRISHNA CHANDRA HAL.
DER (Ausgram): Mr, Chairman,
Sir, the resolution on National Policy
for Children has been brought forth
by the hon, Minister who has stated
at the very outset that “let us wipe
all tears from the eyes of the children.”
This 18 a very welcome statement and
nobody can have any dispute with
that nor can there be two opinions on
it However, 1t i3 a matter of regret
that tlus resolution which came 27
years after independence has been
brought before this House for dis-
cussion two years after it was adopted
1n 1974. He has stated that provision
for the welfare of the children 18
there in articles 24, 39 and 45 of our
Consgtitution. Where in it has been
provided that no children below the
age of 14 shall be employed on jobs
involving hard labour and in the fac-
tories etc. and free and compulsory
primary education shall be provided
for all children within 10 years. But
how much have we achieved in this
direction? He has stated that the
Geneva Convention of 1824 and again
in 1959 in the U.N.O., resolutions were
adopted regarding the 10 point policy
to be followed internationally Tn res.
pect of employment etc, of children,

sThe ofiginal speech was delivered in Bengall. o
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{Shri Krishna Chandra Helder]
A éeoision has been taken at the inter-
national level as to what should be
done for the welfare af children. But
inspite of that we find that the children
in oyr country living in far flung
villages are living in state of uiter
neglect. 8ir, I would like to place
before you briefly the gravity pf this
problem. In 1961 the number of
children in our country in the age
group of 1—14 years was 17 crores 10
lakhs 95 thousand. In 1069 the number
of children in the age group 1—14
went up to 20 crores 89 lakhs and 45
thousend. In 1971 that number went
up to 23 crores 2 lakhs 33 tbhousand 9
hundred eighty seven. It 13 estimated
that by the end of the 5th Five Year
Plan, the number of children in the
age group 1—14 will go up to 24
crores 32 lakhs 90 thousand. Further,
from the figures available it is seen
that the mothers who are giving birth
to the future citizens of our country
constitute about 22 per cent of our
population and the c¢hildren from 0—14
years of age constitute 409, of our
population. Therefore we should take
all possible measures for the welfare
of the mothers and children who

MAY 2, 1078
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country. Adequate preaatal ahd
natal medical care must he provi
for the mothers, 8econdly, special
care must be teken of the children
from birth to one year, 'The ¢(hird
stage is from one to three years. The
fourth stage is from three to six years.
It is school stage. The fitth stage may
be called the primary school stage
and this will be from 6 to 14 years.
Special care must be taken in the
above mentioned five stages for proper
development and welfare of the child.
ren. This shows how vast is the
problem before us and how much
have we been able to do in face of this
grave problem.

Sir, let ug now compare the birth

and child mortality rate in country
with those of some other countries:

g

Country

Yeer ZRates per 1000
birth death

Inds . . . . . .
Great Britain . . .
Italy . . . . . .
Pakistan . . . . . .
USSR . . . . . -

. . 1965-70 428 16°7
. . 1973 13°9 121
. . 1973 16-0 99
. 1968 36-0 12°0

. 1973 17°7 87

From the abaove figures it is clear
thdt the birth rate in our country is
very high but at the same tims the
child mortality rate is also very bhigh.
The only reason for this state of
affairs is acute poverty in our ooun-
{ry where about 709 of the popula-

tion live below the poverty line and

75% of the people live in the villages.
Among this huge percentage who live
in villages, the largest number cons-
titute the share croppers, poor agri-
cultural workers, landless labourers
etc. and the Scheduled Castes and
Bcheduled Tribes people who work ia
the fields and in the factories. These
peaple live in acute stale of poverty
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apd U sate uf child.mortalily is also
the_highest among ihem. Therefore,
upleny we divert our attention from
the cities tp the rural arees, it will

blindness are about 80 lakhs which
fall in the age group of 1—35 years
pumber about 2 lakhs and 50 thou-
sand. These figures were given in the
I.0k Sabha in reply to an Unstarred
Question. Therein it was also said
that tbere are about 14 thousand
children who withering for want of
proper nutrition and lack of vitamin
etc. The Government and the society
has a responsibility not only towards
the present citizens but also towards
the future generations to be heaithy,
physically ag well as mentaily, then
we will have to take proper steps right
from now. With that object in view
I am trying to show how grave and
deep rooted the problem is and how
Little the Government and the society
has been able to do for the welfare
of the conung generations. Mr
Chairman Sir, you are aware that in
the national policy for children it has
been contemplated to set up National
Children’s Board. This Board was
formed two years earlier but all the
work has been done by this Board
during the last two years is not known,
The hon. Minister has not also said
anything about the work done hy this
Board. Sir, the welfare activities for
the children is not confined to the
Ministry of Education and Social
Welfare alone. The Ministry of Health
has also to play an important role. It
has of course been said that the
National Children’s Board is coordi-
nating an Advisory Body. In our
language there is a saying that ‘every-
body’s business is nobody’s business.’.
Since the responsibility for the child-
ren’s weltare is divided between the
Ministry of Education and Social
Welfare and the Ministry of Health,
no effective meagures has been possi.

150

ble because of the lack of rooperation
between these Ministries, As 5 result
the tender children of our country are
in a state of utier neglect. There
must be proper coordination between
the various Ministries s0 that speedy
and effective measures can be taken
for the welfare of the children. I
want to suggest one thing about the
formation of this Board. It has been
stated that this Board will consgist of
20 members. ‘Thé Prime Minister is
to be the President of this Board and
the Minister of Education and Social
Welfare iz to be its Working Chair-
man. The Minister of Health and
Family Planning will he a member
and 10 more members will be appoint-
ed from various Social Welfare
Organisations ete. having knowledge
and experience of various styles on
welfare activities and some other
categories of members are also to be
appointed on this Board. Here, Sir, I
will like to say that these members
who will be appointed from the
various social service organisations
mostly from the urban areas, their
activities and experience are confined
to the urban areas alone. They know
next to nothing about the conditions
prevailing in our villages, they do not
know our village people at all. There
may be some lady members comung
from these urban organisations who
do not know the conditions of the
share croppers and the agricultural
labourers working in the fields and
farms they hardly know our country
itself. Therefore I will urge upon
the Government to raise the number

of members on the Board from 29 to
3%

17 hrs,

I hope the Government will accept
my suggestion. Out of these B addi-
tional members 4 may be appointed
from various Central Trade Unions,
those will have adequate knowledge
and experience of the living conditions
of the poor workerg in factories snd
farms. Many children are employ-
ed in the jute mills, tea gardens, and
in the rmubber plantations. There
are mamy mothers also in the
trade unions. If four members are



151 National Policy

[Shri Krishnag Chandra Halder]

taken from these trade unioms,
they will have intimate knowledge
and experience about ths condi-
tions of these poor children and
they will be helpful in planning wel-
fare measures for them. Four other
memhers may be appointed from the
Central Kisan Sabha. Thus the total
membership may be raised to 37 as
suggested above. In our Constitution
it has been provided that no children
upto the age of 14 years shall be em-
ployed on any job involving hard
labour. But our Government repre-
sentatives had stated there that it is
not possible for India to accept that
decision. In this context 1 will quote
a news item appearing in the
‘Satyajug’ paper dated 24th May,
1976 in which our Government’s
spokesman says, “the decision taken
in 1973 by the ILO cannot be accepted
by India. That year the ILO had
decided to abolish the appointment of
children below 14 years of age on job
involving hard labour, But India
cannot accept that decision just now
because the children in India consti-
tute 599, of the total labour force of
th:s country.” ‘This attitude of the
Government is not proper. Thevy
should strive to create conditions
which will discourage the employment
of children on hard labour jobs. They
should provide employment to the
adult members of the family from
which child labour is engaged. Poverty
after all is the root cause of this evil
If the adults get suitable employment
opportunities, the children will not
have to seek employment on jobs
involving hard labour. If real land
reforms are effected, if land is given
to the tiller, if the poor share croppers,
the landless agricultural labour, the
scheduled castes people are given
ownership of land and if the “right to
work” ensghrined in our Constitution
is accepted and implemenfed by the
Government and proper and adequate
employment opportunities are provi-
ded in the {factories and firms
then 1 believe this evil practice
of employing children on hard labour
can be abolished. Sir, in this context
It will say that unless the Board which
has been formed is made financially

MAY 27, 1976

Jor Childben M) i3k

viable, it will reniain ineffective like
the Nakional Integration’ Council This
will remain in name only and wilt aot
be able to achieve much for the reel
welfare of the children, 8ir, in 1988
it was estimated that about 0.5% of
the child population of our countiy
numbering between 1.05 millian and
1.15 million were orphaned or aband-
oned children. The number of child-
ren’s homes available for looking after
and bringing up such children is very
inadequate. Government should set
up more children homes to look after
their physical and mental health and
other requirements and to provide
educational facilities to these unfortu.
nate children so that they may grow
up as responsible citizens of the
country. A study made by the
Central Social Welfare Board regard-
ing conditions in our orphanages
revealed that on an average of Rs. 22
is spent per child per month on food
and Rs. 9 is spent on medicine. I fail
fo see how these children can be
brought up in a healthy manner with
this meagre amount. Then S8ir,
according to a report publighed in the
Hindustan Times dated 5-4-76, a
meagre sum of Rs. 1.30 crores has
been earmarked during 1976-77 for
the Integrated Child Development
Scheme which is to finance 33 inte-
grated child development projects in
various States, How much can be
achieved with this pittance in this
respect is anybody’s guess. The Gov-
ernment ghould be realistic in the
financial allocations if they want to
achieve anything concrete.

Another report published in the
Hindustan Times dated 25-3-76 says
that only 37 per cent of the Children
get their ghare of food distributed for
the children, and 82 per cent of the
milk given for the children is used for
making tea etc. and the children hardly
get any benefit due to malafide distri-
bution. This should be thoroughly
investigated. Moreover, this facade of
distribution of food and milk for the
children is confined to the big metro.
politan citieg lixe Delhi, Calcutta, Bom-~
bay, Madras etc. Nobody is bothered
about the rural areas where mostly the
poorer classes like the share croppers,
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agriultural lsbourers, scheduled castes
and tribes etc. live, The most deserving
children are denied any benefit in this
vespect. The, Government speuks
about providing free and compulsory
education but are they aware that
thousands of children have to drop cut
at the primary stigs due to acute
poverty. This is a very gerious mat-
ter. Sir, no “maternity homes” and
other medical care is availabla for the
expectant mothers belonging to these
poor and neglected classeg in the
villages. Maternity homes should be
set up in the rural areas for prowviding
pre-natal and post-natal care. Unless
atteption is paid to these things any
number of ‘Boards’ canmot serve any
teal purpose.

I will conclude by saying that the
present social system in our ccuntry
needs to be radically changed. So
long as the exploiting social system
is in existence, any thought of wel-
fare for the poor masses is bound to
remain a wishful thinking cnly. In
the present system no equal develop-
ment is possible. Therefore we must
strive to bring about radical change
in the present social structure than
only we can think of rea; welfare
for the poor masses. 1 hope Shri
Priya Das Munshi, hon. Member will
agree with me 1 this respect.

=it wraea fax (wqadt) : aumfy
oY, w=t &7 faggy azr §f Tefic § Wik
I wedftear & gH Iawy dqr &1 waY
ARG ¥ ar fawre ¥ wewew ¥ oY
SqTIF ATEAT T g, A&l X fawrw
¥ farg foraeY sowaT, SegeaT IFz AT ¢
IqY% Aarfadt w1 ANqT FFAT @ -
wrfire ¥ 1 59+ fag § a4 g w
warx ¥ § | 79 fagaq gz e wemw
IMA § qgY AR TR S * sy
e @ sk &
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“The king ig dead; long live the
King.”

_w%m#mﬂm&w 4T AT
o wgar f—awy dar 1 WA,
T Y Farwrw A ¥ w1

“Don’t produce a child: lopk after
the child carafully®,

RIAYIHAT 57 A Y § Fr gw aoy
R AL AR AT TR A N AR &
"33 qeitf 2er g1 | A wgEa
J gETT FY AT A § 9T €W favw =
WTF SH A & Awd § gEE
& T qE ww

weEY ARG 7 T € ¥ T A
iz femr § e saa qeagfw @,
qm Fr @7 mifas feafr & s
‘st feafa & gaar Wy wad fa=e
¥z gem 1 wE qe¥ § A gan
WY aeaw qfcare & dar gg & 99
faq zusr w7 wosy Fay faear s
g7 79 =% § N 707 a@F ¥ @Y
¥ a1 dar gq & faaay ¥ Ifaa dror
T ¥ gsx & 3o wifaa gy A dar
Y & A7 AT FIX qTAr W
AP FFvaN oA E
A GTATT FT AYEEY W AW A
A3 FIX *Y gy, forad & aewt
FYRAAMET TR | A AT A KA §,
By oy § ol frg avg ¥ =y E o)X
iy #1 frg o &Y yeeT ¢, T OX
Y ¥ forg 3w AT FIAT AT
a1 ax ¥ gz & 7g gy v Iy awwl
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[-&mﬁr-r] :
¥ forg, forret darrw g1 wE § W
s wefivr off g @
e 1 i &, qefdr § wre ol
§, 0¥ wwt ¥ fg srwar woee W
wrr g & I fag QX g W
frafor gt ongt T Iy Rarwrer iRy
o a%

ot fra <o v el (weewen-
wfaw): wHeaT ¥ we 23T arw Qe
€ wamr o < &)

ot soww (wer : gl T €F A
w71 w7 €1 X7 & Sa¥ fg gw Wik ww
€t gequre A § Afew 2w & oA
aga @ g § gl X W A W
FEm T | WREWIRE
rw awx wfgg

|araf wgew ;. w frdt 1=
TFANTE ATEET A4 FF AR |

st wwre fesr @ xafifag & qgd
g7 a1 MIIW N W

ey W R WTEes
arw ¥ 0§ e A ¢ 1 (sww) L

st wowrg foe : =i, & oW A
o WX 5« & qq WrOwT ST fivar
g WT ag ag § e A & fag
AT aFHTC Y AV WY AqRAt gearg
g1, o oY ot waw w0 dare e &,
qiviqlﬁst«ﬂ AWy Ay
g g Tt § v At ? g g
g1 & agt feedlt F § W g
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t&ﬁm*m%m;-
Mmﬂwmmﬁm
et g Wi g §, der
m&mmnmtnw
ﬁmmn\tm%mﬁmw
gmmuwmmam
mmm,aqmmm'
¥z & r eft § ofwardie & Ll
f'mt'!ﬂﬂm mm‘wmr
) wt farerrar %1 99T, Frir @1 ow
o< g o TRrET R w A A
arat fis weeTe aswl & wfy agy wrwew
& oz wowi & woqror & farg aga A
o v oft § Ao & oxfwar o
e wafewa wefag g m fis
g ®F agmaar aret v § W fr
& faq ag @ wr 1 & e gA
a1 3w ag  f foaa g & fag v vl
Y FT T § 4 9T IF IgA

¥ woTAT gETH g & Al &
fag oYz sER ¥ wEEr G
N aE ¥ a1 QAF¥AT gl I
g §, 3% IT ae9Y w7 wr Ky
a fpar W% | 78 W I5=) w7 firdy,
TaaT sqaear gAY W)

wWE arg & ag sgv Ao §
qiiaTiz #Y QF JATEE qReE FAEY
wrgre qureona faw & ak ¥ fewre
wT W@ &1 xg feure ool AW adt
o &, o T g § WXt 3w e
e v gy 810 nwmns
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L 7% wow wuwy ok & Tt
4w o § v v o ¥ qw )
ok ¥ wmer @ Wi Wt oW
e faer o3 faewre fy ww &
ARt gr ey
el ! wn o ogr § 1 Y & wafe
¥ wrwy weiny s oy v 3 Wl <w
e % wg ey oy o5 vt i
¥ arx T} ot Fwe St ¥ BT AR
# yar & ot e W XA T ot e
W fis ga wrer oY el ey wrd

W & gary & 7% s A
g fe o wok wxfnw § o7 @ ok
Tawre At et &, & sw o g
g 3 O sz Wt e ¥ Ao Y
wwaT § oY o gy &Y qwd § g sEad
Fd N arr § 1 X asy awr &
Ty ¥ wT ag ar w1 go oy 4§,
gmmmm,nwm

]

1720 hrs.
[SHR: ISHAQUE SAMBHALI in the Chair)

N w7 03T T Al W Ay
WY A iy §, ag agT g @ §
FEFT AN SN, TR T a7
fra w1 7= fvw aramaor
a7 @ § /6T Wt Tqrer AOer woAr
g0 1 WA IV A A g aar-
TOT X Y RE A T ¥ By gy
ot #T afd § 5 ag s avaraor
¥ faed | W Ay wfaemRe W
o AR AW 1 3| e,
¥ ¥ WY SEw frerer gomr
Jawt Afas fawre o6 § O 7%
:vﬁwmtfﬁmm:mqu

| wUg wg T
1Wa’tw€mmﬁww§?a‘g
¥ A ey oY Pl gy

wefir wgwndt €, ox wped § o ey
W wur §, pRreg e ¥ }
w wff oy e 1 o vy W, o
wTaw qTIY T vy Sy | e
forg areeY sre worr et W
g afigard 1 ST AT W 9T
T ST TCETR FT AT &, ATAT
auY wosy wT qTEA P W R 4
¥ NE DY o aff § 5w wfew
g herw § 1 WE WX gEeY
qur vk & fag ddr b o we
g
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